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LEGISLATIVE ASSEMBLY.
Friday, 80tk September, 1921.

The Assembly met in the Assembly Chamber at Two of the Clock. The
Honourable the President was in the Chair.

STATEMENTS LAID ON THE TABLE.

The Honourable Mr. W. M. Hailey : Sir, I lay on the table the statement
romised in reply to a question by Lala Girdharilal Agarwala on the 26th Septeni-
{:er 1921 regarding the appointment of Indians to posts under the Government
of India on salaries of Rs. 500 or above and Rs. 1,000 and upwards, during the
régime of His Excellency the present Viceroy.

(a) (¢) and (c). I lay on the table a statement giving the required
information.

(d). The appointment of more Indians to posts under the Government of
Indina depends on the progress made in the Indianization of the various services
from which officers for these posts are sclected, and until Indians employed in
those services attain the requisite standing they cannot be appointed to high
posts. Indian recruitment for these services is being largely extended as the
Honourable Member will see from the statement laid on the table by the
Honourable Sir William Vincent on the 15th September 1921, in connection
with Mr. Joshi’s question on the subject.

Statement showing (a) the number of Indians appointed to posts under the Government of*
India and paid for from Central Kevenues on salaries of Rs. 500 or above and
~Re. 1,000 and upwards during the régime of I/is Excellency the present Viceroy, (b)
the appointments and Departments in which no Indian has yet beem appointed on
Ra. 1,000 and above and (c) the percentage of Indian clement on salaries of Rs. 1,000

or above.
Number of Indians
vhc; h:? been
em dury,
thoprglme of ll?n
Excelleney the pree Percentage of Indian
wont Vicoroy, on Departments and posts in whieh olemont on nalarios
Department. poats carrying Indians have not yot been emp! of Rs. 1,000 REMARKS.
ralaries of— on salaries of Rs. 1,000 or abovo. or above,
Rs 800 | Rs. 1,000
[ or
tho ¢ above
u 3 ] . . 5 8
L;.l:‘i:.tm Depart- i, 3 ; ?T-hq .
. Joint Beoretary
‘3. Balioltor - o | P53
4. Assistant So'ioltor ... J
8. Controlier, Looal Clearing Office
(Enem y Debts.)
Rallway Department Nel, Nil. | Agenoy, Loommotive, Carriage and | 1. Engineering
(Ral m?lwd-) agon, Signal and  Coal Depart- | Depariment oﬂzo%
ments of the Superfor Revenue | State Bdlvmyu.)
Establishment of State Rallways.
’il“ r: Tn-}u%
o ment,
State Ellnn.'

( 1201 ) R
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The Honourable 8ir William Vincent : Sir, I lay on the table a state-
ment giving the infarmation asked for in part (¢) of Mr. Bhupatiraju
Venkatapatiraju’s Question No. 137 regarding the removal of racial
distinctions.

Statoment.

Railway Department.—The railway staff are paid at their market value, snd there is
no bar to qualibed Indians filling the highest posta on railways and being treated in the
matter of salary, Travelling Allowance and quarters in preci.cli the ‘same way 8s qualified

’ EuroE:nu. As regards differentiation between European and Indian drivers and guards it
may be explained that a large number of the Indian drivers are men of the mistri class and

-illiterate even in their own vernacular. They are, therefore, employed on work demunding
less intelligenee and at a lower rate of pay thea the European, Anglo-Indian and Parsi
drivers recruited for more responsible employaent on mail and high speed passenger services.
Indians, if qualified, are eligible for promation to the highest of the three classes of guards.

Telegraph Department.—There are no racial distinctions, though it appears that
Anglo-Indians recruited for local service bofare the st March 1913 were given houso-rent
allowance as one of the conditions of their recruitment : few such cases remain, and the
removal of the privilege is under consideration.

Army Department.—King's Commissions in the Indian Army are now open to Indians
who qualify by passing through Sandhurst. The question of admitting Indiaus into the
Artillery and Engineer services in India, the Royal Air Force for service in India is under
the consideration of His Majesty's Government. Prog)ouln are also under consideration for
admitting qualified Indian o&ieer- into the Ordnance, Supply and Tum}i)ort and Veterinary
Departments. There is no bar to the appointment of fnd{nnu to the Royal Indian Marine

roposals are ander consideration for granting facilitics for the requisite training in
England of Indian candidates for commissions in the service.

Ecclesiastical Department.—There is no racial bar bat non-Christians obviously could
not be a}spointed to Chaplaincies.

Other Departments—No racial distinction but a definite proportion of posts is reserved
for Europeans recruited in England.

There is no ovidence of such racial inequalities as the Honourable Mcmber refers to.
Overseas pay is granted in Departments where officers of European domicile are recruited.
This is intended primarily to compensate such officers for tho drawbacks of expatriation.
Differences exist in some cases as to the quarters provided, becanse of differences in the style
of living adopted by Europeans and Indians. Rent is ordinsrily charged at a rate which
will give a reasonable return on capital,

QUESTIONS AND ANSWERS.
Mr. J. Chaudhuri: Question No. 645.

The Honourable Mr. C. A. Innes : Sir, I am afraid that I have not
got the answer to this question read{e As you know, Sir, there was some doubt
as to whether this question should be allowed and it was only two days ago
that I was informed thst the question was going to be allowed in this form.

Mr. Chaudhuri informed me that he would net star it and would not ask
for an oral answer. I have drafted the answer to the question but other
departments are concerned and the answer is being scrutinised in the other
departments. With your permission, Sir, I will lay the answer on the tablo
as soon as it is ready.

Mr. J. Chaundhari : Sir, Mr. Innes did mention to me two.days ago that
he would not be ready with oral answers to these questions ; and, having re-
gard to the checkered career that these questions have had during the last two
months, T thought that it would be preferable to have some answer instead of
none and I agreed to Mr. Innes placing the answers on the table,



UNSTAREED QUESTIONS AND ANSWERS. 1207
L ]
MunitioNs Boarp CAS.E.

616. Mr. Manmohandas Ramji : (2) Was the action of the Govern-
ment in the Calcutta Munitions Board case taken on the sole responsibility of
the Honourable Member for Commerce and Industries ?

(8) Tf so, do the Government propose to re-open the question and to begin
again the prosecution which was withdrawn ?

The Honourable Mr. C. A. Innes : The Honourable Member is referred
to the statement published by the Government of India in their communiqué
to the Press, dated the 28th August 1921, The Government of India do not
propose to reopen the prosecution.

-

UNSTARRED QUESTIONS AND ANSWERS.

QuesTioNy oF PERMITTING GovERNMENT SERVANTS To WEAR KmADDER
CLorHS,

105. Rao Bahadur T. Rangachariar: (a) Will the Government be
pleased to state whether there is any objection om their part to Government
Servantg appearing in Khadder clothes during office hours ?

(» Do the Government prapose to issue instructions to heads of offices
that appearing in Khadlder c]otEes during office hours should not by itself be
considered as not becoming a public servant and that such practice of wearing
Khadder where it exists need not be discouraged ?

. The Hononrable Sir William Vincent : (s' Government do not
object to their servants wearing clothes composed of any material, provided
that the clothes worn do not definitely carry with them any political signifi-
cance,

(8) Government do mot consider it necessary to issue inctructions of the
nature suggosted.

WitupRAwWAL OF THE MUNITIONS CaSE.

106. Mr. P. L. Misra : (z) Was the Advocate General, Bengal, consulted
by the Government of India regarding the withdrawal of the Munitions case
against Karnani and Banerjee ?

(6) 1f so when, and what was his opinion ?

(¢) If the Advocate General was not consulted who else was and what was
his opinion ?

(d) Was the Advocate General asked by the Government of India to with-
draw the case ?

(¢) Did the Advocate General wire to the Government of India to let him
know the reasons for which he should urge the withdrawal ?

(7) Did the Government of India send a telegram to the Advocate General
detailing the reasons for withdrawal ?

(¢) 1s it a fact that the Advocate General did not commit himself to
anything beyond what was stated in the telegram ?
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() Will Government be pleased to lay on ‘ the table copies of telegrams,
if any, passed between the Advocate General and the Government of Iadia,
before the withdrawal of the case ?

The Honourable Mr.C. A. Innes: For the reply to this question,
I must refer the Honourable Member to the Press Communiqué issued on the
28th August 1921.

Curer CoNTROLLER, SURFLUS STORES, AND Tus Munirions Case.

107. Mr.P. L. Misra: (s) Will Government be ﬁsloued to state if the
Chief Controller, Surplus Stores, was in Calcutta in June last when Sir Thomas
Holland visited that place?

(6) 1f the Chicf Controller was not in Caleutta was he consulted by
Sir Thomas Holland, about this case by telegram or otherwise ?

(¢) If the answer to (a) bein the affirmative, what was his opinion ?

(7) If the answer to (a) be in the negative, why washe not consulted ?

The Honourable Mr. C. A. Innes: The Chief Controller (Surplus
Stores) wae nut in Calcutta in June when Sir Thomas Holland visited that
place. The Chief Controller, was not consulted by Sir Thomas Holland by
telegram, nor at that stage of the case was thero any necessity for such con-
sultation.

Cosrs or tHE Muxirions Cask.

108. Mr. P. L. Misra : . (2) Who will bear the costs of withdrawing
the Munitions Case against Karnani and Banerji ?

(6) Was it a condition precedent that the accused would bear the costs in
case of withdrawal ?

The Honourable Mr. C. A. Tnnes: It was not made a condition,
prior to the withdrawal of the case, that the accused should bear the cost of
the prosecution, That cost, therefore, must fall on Government.

WiTaDRAWAL OF MuxiTioNns Casg.

109. Mr. P. L. Misra: (a) Have the Government of India received
proteste against the withdrawal of the Munitions Case, from different Chambers
of Commerce and other bodies in India ?

(b) If so, will Government be pleased to state what replies, if any, have
been given to such protests and lay thesame on the table ?

The Hoaourable Mr, C. A. Innes: The Government have roceived
protests from certain Chambers of Commerce and other bodies in India. Some
of them are still under consideration. 1lsy on the table, however, a copy of
the reply sent to the Bengal Chamber of Commerce and would add that similar
replics have been sent to most of the other Chambers and Associations which
have addressed Government.

Sin Teaowas HorrLa¥p’s EXPLANATION RE TH® KarNaNi Cask,

110. Mr. P. L. Misra : Will Government bo pleased to Jay on the table
the explanation given by Sir Thomas Holland, together with all the papers
bearing on the Karnani case ? N .
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The Honourable Mr. C. A. Iones: 'The Government of I.ndn do
not propose to publish Sir Thomas Holland’s explanation, or to lay the papers
referred to on the table. ' .

"Pension to Stk Tuomas HoLLanp,
111. Mr. P. L. Misra : Will Sir Thomas Holland be grantod pension,

if so, how much ?

The Honourable Mr. C. A, Innes: Sir Thomas Holland is in
receipt of a pension as retired Director of the Geological Survey in India.

ArLeced DxsrruciioN or Private Prorerry or Lara Jiwan Marn
Kakgar or Pesmawan.

112. Dr. Nand Lal: 1. Will the Government kindly state whether or
not it is a fact that : . _ -

(a) From the beginning of May last the extensive private property,
near gate Ramdas E:;)f one Ii]a Jiwan Mall Kakkir of Pﬁ:war is
being pulled down, cut up, and changed out of all shape? ..

(4) The said Lala Jiwan Mall Kakkar has previously obtained permjse
sion from Peshawar Municipality to build the mosque and thgt
when he with previous consent of the Local Deputy Ii((l;o.'mIl:mmn:om!'l'
started building operations, his workmen were forcibly removed
und has thus been prevented from building the mosque at his own
expense as Was his intention to do? o

(¢) Up to this time the authorities at Peshawar have refused to .take
any step for stopping this destruction of private property o

(d) The Frontier Province authorities have refused to intervene unless
the said Lala Jiwan Mall Kakkar consented to give up his rights
of private property over the mosque and the other houses recently
pulled down ; and that on his refusal to follow this advice, his
civil and criminal cases pending in the ordinary courts of Law
have by orders of the Local Deputy Commigsioner been referred to
the Jirga tribunal ?

I1. If the facts are as utated above, will the Government be pleased
to state as to - o o

(2) Why the authorities in the }'rontier Province have been Wlbt}hipg
silently while the destruction of the private personal property of a
private individual has been going on unchecked E:;: months?

() Who is responsible for taki ssession and destroying the private
property of the aforesaid ni‘: Jiwan Mall Knkhrn?

I11, Is the Government aware that the case of Lala Jiwan Mall Kakkar
bas filled the entire Hindu populations of Frontier Province with & number of
misgivings ? )

1V. Has His Excellency the Viceroy and Governor General of India
received a memorial from the said Lala Jiwan Mall Kakkar, asking for
justice ! 1f so, what action has been taken thereon ?

The Honoarable Dr. T. B. Sapru: 1. The facts of this case as
ascertained from the Local Government are as follows:—

On Lals Jiwan Mall’s lsnd situated in a Mubammsdan quarter of
Peshawar there is a mosque built by his father. A portion of this mosque
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having fallen into disrepair, Jiwan Mall, proposed to erect upon it a now
building, of which was all:Eed by the Muhammadan population of the
neighbourhood to be a latrine. *Early in May. before these building operations
were commenced, corta:n Mulmmma&m proveeded to the spot and themselves
re-built the mosque, in order, so they alleged, to safeguard what they regarded
as consecrated ground.

It is alleged, on the other side, that in thix process of rebuilding certain
encroachments have been made upon the house property of Jiwan Mall. How
far these allegations on either ride are founded upon fact, is a question now
before the courts.

At thetime of these events Lala Jiwan Mall was afforded Police protec-
tion. as much religious fecling had been aroused and the leaders of the
Mubammadans were warned by the Deputy Commisxioner to refrain from any

further forcible action.

No civil suit has been withdrawn for reference to a girga and no matter
in dispute in such euit has been formally referred to a girga. It appears that
hefore proceeding further with the criminal cases under the Fronticr Crimes
Regulation, the Deputy Commissioner called for the file of the civil suit since
it was impossible for him, without reference to the file, to detorminc what
particalar matters in dispute were excluded from the scope of the Regulation,
The civil suit is still pending and can be resumed by the plaintiff at uny
time,

II. In view of the foregoing, (s) does not arise while () is subjudice.

III. The Government is informed that the case of Lala Jiwan Mall
Kalkkar hae not created any misgivings among the Hindu populstion of the
Frontier Province.

IV. Yes. In accordance with the Memorial rules the memorial has been
returned to the memorialist, through the Chief ' Commissioner of the North-
West Frontier Province, with the intimation that it cannot be entertained by
the Government of India unless submitted through the local authority.

MaximuM a¥D Mixivuom Pay or certaiy INDIaN Services.

118. Bhai Man Bingh; (s) With reference to my Question No. 665,
replied to on_ the 28th March during the last Session, will the Government
be pleased to state the number and the names of the various Indian (superior
nmf subordinate) services besides that of the Public Works Department and
Railway Accounts, of which the minimum and the maximum pay remained
the rame since 18647

%) 1f there are very fow, why does the Government not consider the
question of grariting to them such substantial increasc as is required by the
economical conditions of the country in these days ?

(¢) Will the Government be pleased to statc :

(1) the number of the Public Works Department sud the: Raiwsy
Accountants in different grades who have considerably benefitted
by the introduction of the new time scale :and the extent to
which they have so henefitted and also the number of thuse who
have not benefitted at all ?

-~
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(2) the reasons why this special system of keeping the ssme maximum
and minimum pay with a changed time scale was adopted in the
case of these Accountants and why the ordinary system of
revising the whole commensurate - with the rise in prices was not
thought advisable in that case too ? ‘

(d) Will the Government be pleased to state by way of ﬂlustmtio;a what
actual advantage (after the deduction of. the temporary war increase) under the
new scale accountants of b and 20 years’ standing have got ?

(¢) With reference to the reply to my said Question No. 665 given by
the Honourable the Finance Member to the effect that in the case of the
Railway accountants a further modification bhas been made whereby those
men who retain the title of accountant now start on a minimum pay of Rs. 150,
will the Government be pleased to state if it is not a fact that the new scale
of Rs. 150 applies to those men only who pass an examination equivalent to the
old examination for promotion to accountant second grade with starting pay of
Rs. 250 per mensem with the only difference that in the new examination
candidates are not required to obtain 66 per cent. marks in one special subject
but to obtain 50 per cent. marks only as in the other subjects ?

() Does it not practically amount to a decrease in the starting pay
from Rs. 260 to Rs. 160 per mensem ?

The Honourable Mr. W. M. Hailey : The collection of this detailed
information will necessitate the expenditure of very much time and trouble,
and as the question of the adequacy of the pay in Accounts offices is now
under consideration I would ask the Honourable Member to be satisfied with
the assurance that the poin‘s raised by him in this question will be considered
at the same time.

INCREASE GRANTED TO SUPERINTENDENTS AND ACCOUNTANTS OF THE INDIAN
AupIT DEPARTMENT.

114. Bhai Man Bingh : (s) Will the Government be pleased to lay on
the table a statement showing the actual percentage of increase granted to
Superintendents and accountants of the InJian Audit Department and to the
officers of the same Department in the various grades and posts on account of
high cost. of living ? S

(6) TIs it not a fact that the increments, granted to the officers ave in the
shape of permanent addition to the pay whereas in the. case of the account-
ants and Superintendents the increase is to be absorbed in the future incre-
ments and that the maximum of the grade is not to be exceeded ?

(¢) Will the Government be pleased to state the reasons why in the case
of officers drawing over Rs. 200 per mensem an increase of 38 per cent. wae
considered necessary whereas to subordinates drawing over Rs. 200 an increase
of Rs. 20 per cent. and to those drawing between Rs. 100 and 200 increase of
Rs. 20 per cent. and to those drawing below Rs. 100 only Rs 80 per cent. with a
fuxéhcr restriction that the war allowance was to bo dedlicted, was considered
sufficient ?

. (@) Will the Gpvemx;xent be pleased to stateif in'any other Depart-
ment (besides the Audit Department) a similar increase as permanent addition
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to their pay has been granted to the officers drawing more than Rs. 200 on
:mooount of the high prices ? : :

'(c). Do the Government propose to consider the dosirability of revising
this new system of increase with a view to mete out equal treatment to
the officers, ‘accountants, and superintepdents of the Audit Depart nent ?

_The Honourable Mr. W. M. Hailey : (s) The annexed statenent gives
~ the information asked for.

(6) Answer to this part isin the afirmative. It may be pointed out
that in the case of Superintendents and clerks the portion absorb-
able in firture increments is only the excess given by the percen-
tage additions over the pay calculated acogrding to service.

(¢) The increases sanctioned for the Indian Audit Department are at

“the rate of —

$rd of pay—up to.and including 7th year of service ;

ith of pay, with a minimum of Rs. 200—from the 8th up to
and including 15th year;

$th of pay, with a minimum of Rs 250 and maximum of

" Rs. 300—from the 16th tothe end of the time-scale. The higher
increase for the General List officers applies only to present
incumbents and is justified on the ground that the officers of
the Department must adopt a higher standard of living espe-
cially in the Presidency and other large towns in which they
have to serve. Further the rates of pay were determined
after due consideration of the revisions which had been
granted to members of other services.

(d) The particular method adopted in the case of the officers of the Audit
Department has not been followed in other services.

(¢) The-question of the adequacy of the pay in accounts offices is now
under consideration.
Statement.

The classes which have been admitted to the scheme of percentage in-
creases in accounts offices are : —

(1) the clerical cstablishients (except record clerks) in the offices of
the Civil Accountants General, including the office of the
Comptroller, Assam ;

(2) the clerisal establishment relegated to the Lower Division in
the offices of the Chief Auditors of the State Railways ;
(8) the first and second grade and divisional accountants ;
- ¢4) the subordinate Accounts Service ; and
(5) the Railway Subordinate Accounts Service.
The inoreases are at the following soale— .
.(a) For those whoee pay did not exceed Rs, 100, 80 per oent. increase

r .
T PRENEIE 'S I B
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(%) For th?se drawing pay f_rom Rs. 101 to Rs. 200, 25 per cent. in-

oréase,

{¢) For those drawing pay over Res. 200, 20 per cent. increase.
Information as to the actual increases obtained in other classes i not

readlily available.

ATPOINTMENTS HELD BY SIKHS IN THE Govenvsext or INDIA.

115. Bhai Man 8ingh: Will the Government be pleased to state the
nu nber of permanent appointments of Superintendents, and stenographers and

the number of such appointments held by the Sikhs in e

Departments of the Government of India?

The Honourable 8ir William Vincent :

the table.

ach of the several

(a) A statement is laid on

(4) The Honourable Member is referred to the answer given on the 10th
September 1921 to the Question (No. 72) asked by Mr. J. R. Pantulu Garu
reganding the adeguate representation of all Provinces on the staff of the Gov-

ernment of India Secrctanat.

Statement showing the number of permanent appointments of Supertntendents and

Stenograpliers and the number of such appointments held b

the xeveral Departments of the Government of India.

y the Sikks in each ‘of

" No. of
a?oint,menta
No, of No. of | of Buperin-
Department, Superin- | Stenogra- tendents | REmaris.
tendents, phers. |and Stenogra-| -
r‘ hers held
£y ‘Sikcha,
Howme 6 5 Nil.

a . 1 offici
Finance [ 6 r“ o : t:gci.gnt
Foreign and Political 9 ] CONL
Army 5 2 Nil.
Public Works 4 i) Nil.
Railway 7 b Nil
Revenuc and Agrieulture. ... 4 3 Nil.
Legislative 3 2 Nil.
Education 8 8 Nil.
Commerce b b Nil.
Industries H 6 “Nil.
Military Finance 5 6 Nil.

Total 63 61 1
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Dizror Postal. Tergararaic COMMUNICATION BEIWEEN Laxnfurur axp
LuckNow.

116. Rai Bahadar 8. P. Bajpai: Do the Government propose to

arrange a direct postal telegraphic communication between Lakhimpur and
Lucknow ?

Colonel Bir 8. I’A. Crookshank : The number of telegrams booked at
Lakhimpur for delivery in Lucknow is 6 and the number booked at Lucknow
for delivery in Lakhimpur is 8 daily on an average. In view of the fact that
the total traffic reccived at or sent from Lakhimpur in the course of a year
averages only 37 messages a day and that Lakhimpur is over 80 miles distant
from Lucknow, it would not be economical to erect an additional wire for
direot telegraphic communication between the two places. There is already
direct postal communication between the two places,

Civi. CrErks oN Dervrarmiox 10 THE MILITARY AccouNTs DEPARTMENT.

117. Rai G. C. Nag Bahadur: («) Will the Finance Member pleasa
state if any civil clerks on deputation to the Military Accounts Dapartment
were recommended by Divisional Controllers for supernumerary promotions in
their own Departments as reward for good work ? If so, how many ”

(4) Do Government propose to consider such recommendativ:e T

(e) Is Government aware that the Mili Accountant General held
out a promise (réde his letter No. 2461-G., dated the 26th July 1918) to the
civil clerks on deputation that rewards in the shape of special promotion in
their own Department« will be given to them for meritorions services during
deputation ?

(@) Have any such rewards been given to any «civil clerks ? If not,
is it intended to carry out the promise ? '

The Honourable Mr. W. M. Hailey : (), (4), (¢) and (¢) The terms
of the Military Accountant General’s letter qu by the Honourable Mem-
ber are as follows :

¢ Civil clerks on deputation who have done and are doing good and loyal work with the
Military Accounts Department will, on the termination of their services at the end of the
war or later, if it is necessary to keop them on for a while, be recommonded for spevial re-
ward and this should give them superior claims in their own services,”
This does not amount to & promire that such clerks would veceive rowards in
the shape of special promotion in their own departments and it is obvious
that the Military Accountant General was not in & position definitely to bind
the heads of other departments to give special promotion to clerks recommend-
ed by officers of the Military Accounts Department. The (Government of
India do not know how many civil clerks were recommended for rewards as a
result of the letter in question. Such recommendations are not reported to the
Government of India, but are dealt with directly by the officers concerned,

Mxuoriars rrox Crerks op tnE CovrrrooLEr’s Orrice, SHILLONG.

118. Rai @. C. Nag Bahadur: Did Government receive any memorinls
from the clerks belonging to the Comptroller’s Office, Shillong, regarding :

‘ (a) Revision of pay under time scale ;
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(6) Hill or local allowance ;
(¢) Advance increments in fixing their pay under time scale ?
Do (fovernment propose to expedite final orders thereon ?
The Honourable Mr. W. M. Hailey : Advance copies of the memorials

have been received direct from the clerks but Government have not yet received
the memorials submitted through the proper channel.

AviraGe SavLary or Tuk Orricess oF THE INDIAN Crvii Senrvice.

119. Mr. K, Ahmed: Will the Government be pleased to lay on the
table a statement showing the average salary of officers of the Indian Civil
Service of §, 10, 15, 20 and 25 years’ service on the 1st July 1921 and 1911
respectively ? ‘

The Honourable Sir William Vinocent : The information is being
collected and will be laid on the table in due course.

Pay or THE IMrEgian Skavices.

120. Mr. K. Ahmed: Is there any comparative statement of the pay of
the Imperial Services before and after the recent reorganisation of pay which
the Govermment of India could be prepared to publish?

The Honourable Mr. W. M. Hailey : I would refer the Honourable
Member to the statement laid on the table in reply to Question No. 227 by
M. K. Reddi Garu. Copies of the statement will be published in the
Legixlative Assembly Debates and Government dov not consider any further
publication to be necessary.

POINT OF ORDER.

Lieut.-Colonel H. A. J. Gidney : I bave submitted a letter to you,
Sir, asking for certain information on the Resolution which stood in the name
of Rai Babadur Majumdar and to ask a statement from vou, Sir, as to how
you accepted the statement made by the Honourable the Home Member
yesterdsy, whether that was accepted in the form of an amendment from this
House or whether it was accepted in the form of an assurance from the
Government on the termination of yesterday’s discussion. '

Mr. President : The Resolution standing in the name of Rai Jadunath
Majumdar Bahadur was duly amended, by the decision of the House, by the
insertion of the words handed in at the table in the form of sn amendment
standiug in the name of Government. Therefore the Resolution as finally
passed was that which contained the assurance given by Government, and
embodied in the amendment,.

RESOLUTION Ik : RECRUITMENT FOR ALL-INDIA SERVICES,

Mr. Jamnadas Dwarkadas : Sir, I have been called upon to proceed
with the Resolution* which 1 had the honour of moving yesterday and which
had to be postponed on account of want of quorum. As 1 mentioned

o This Asembl ds to,the Governor Genaral in Counoll that havin Mmﬂo the declaration of

A'ngmg:‘l‘&l ‘he be pm hntl' gnn 3 t:grh lntutobm mmm ;'Tno sl‘lo t‘h:h%e; mm ‘l.n rins tm
oharaoter s mﬁ‘. a8 far a8 possi! ' provide

2(!\:?;:01:-! faollitios s would enablo 1udians to sntor lt‘l'mo teohnieal servioos in larger uumbers than ls at prosgnt

poselble,
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yesterday, Sir, when the Deputy President was in the Chair, the opportunity
was given to me to move this Resolution yesterday by the Honoarable the
Home Member on a distinot understanding that if the discusston was not
concluded on the 29th, he will not be able to spare the 30th for it on sccount
of pressuwre of important work. 8ir, I have also further to inform the House
that the Honourable the Home Member has promised to give me the earliest
official date in the Delhi Session and on that undertaking, Sir, 1 wish to
withdraw the Resolution for the present.

The Honourable 8ir William Vincent : The Hopourable Member has
nated me quite vorrectly exoept that I did not give a delinite pro.unise to take
‘t}b,um:.tber up on the first official date in the Session. 1 undertate however

to give s very early date—the earliest possible date,—to the Honourable
Member for this Resolution.

li’. Jamnadas Dwarkadas: Perbaps, 1 made a mistake. Sir.

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL.

The Honourable Bir William Vinoent : Sir, I move :

* That the Bill further $o amend the Code of Criminal Prosedure, 1898, by providing for
the issue by Courts in British India of commissions fur the examination of witnessos to such
Courty of Princes and Chiefs in India as arv potified in this behulf, and for the execution by
Conrts in British India of commissions issucd by wuch Courts, as passed by the Council of
State, bo taken into consideration,’

I must apologise to the House for the short notice they have received of
this measure, and if there iy any feeling whatever on thix point, I am quite
to defer consideration of the. Bill till the next Session. 1 realise that
the Awsembly have not had much time to considerit. My only object in
ing the present motion is to get what I believe to be & non-controversial
Bill out of the wsy and save time for more important work daring the
next Session. If, however, there i any Member in this Assembly who feels
that the Bill ought not to be considered to-day, 1 am quite to
ask the leave of the House to defer further discussion on it. The Bill
was introduced in the Council of State on the 19th and passed without
amendment or discussion on the 26th. Tt was laid on the table of this House
on the 27th, and I believe that e(»Pim- have been supplied to Honourable
Members. 1 have also given due notice of my intention to make the present
motion. . The Bill s » simple one intended to fill & lavuna in the Code of
Criminal Procedure. It will be seen that if & Court in British India wishes to
secure the taking of the evidence of a witness resiling in a Native State, it
must at present send the Commission to the Political Agent, who, according to the
Code, eyecutes the Commission himeelf or delegates his powers and duties
under the Commission to an officer subordinate to him and such officer must be
& pexson whase powerw are not less than those of & Magistrate of the first class
in British India. The Bill proposes to provide that in such cases the Political
Agent instead of exeouting the Commission himeelf or socuring ite execution
in the manner 1 have deecribed, may send the Commission to & Durbar Court
and 46 .versa the Durbar Court may send a Commission through the Political
Agent for execution to a Court in British Indis. The whole arrangement is
based on the system of reciprocity.
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' . . )

The Government of India will also have to notify the State Courts of an
Prince or Chief in India to which the reciprocal arrangements will extend.
Such. action will, of course, be taken with due regard to the extent to which.
modern ideas of jurisprudence are followed in such Courts. I do not think that
at this stage I need say anything more about the Bill. But, as I said before,
if any ITonourable M{mber wishes more time to consider it, the Government

are quite prepared to aocede te the request.

Dr. F. 8. Gour: Sir, the Bill as introduced in this House leaves two
things upon which I should like to ask the Honourable Member in charge of
the 'f}ill to enlighten the House. The first is that if a commission is issued
from British India to a Native State Court or to a British Officer in the
Native State Court, what is to be the procedure for the examination of witnesses.
Is u pleader or a legal practitioner entitled to practise in a British Court entitled
as of right to examine, cross-examine, and re-examine if necessary such witnesses
in the court of a Ruling Chief ? Secondly, if a witness commits perjury ina
Native State Court, is any provision made as to the trial and the punishment
he should receive for committing this offence outside British India and vice’
rerra? 1 must say at once that T have not examined this Bill because I found
it placed on the table just now, and that is my sole excuse for questioning the
Hanourable the Home Member. If I had more time 1 should have considered
it more carefully and perhaps these questions would bave been obviated. But
if the Honourable the Home Member has considered these questions and can
satis{ly this House, we do not wish to offer any impediment in the way of its
being taken into consideration here and now.

The Honourable S8ir William Vincent : Sir, as to the first question of
the Honourable Member, T think the matter would be decided according to the
practice of the Court in which the evidence was recorded. 1 will confess that
the sccond point has not perhaps been considered sufficiently. In the circum-
stances, ns the Honourable Dr. Gour has raised these two important questions,
I think it would be better to defer the corsideration of this Bill with the
oonsent of the Assembly until the next Session.

The consideration of the Bill was, with the consent of the Assembly,
deferred.

RESOLUTION RE: RAILWAY COMMITTEE’S REPORT.
The Honourable Mr. C. A. Innes: Sir, I beg to move :

“That thin Assembly vecommends to the Governor General in Council to ? int 8
Committee, consisting of Members of th¢ Indian Legislature, to consider the following
matters arising from the Report of the Railway Committee, namely :

(¥) the separation of railway from general finanoe,

(5) the regnirements of railways in regard to capita) expenditure during the next ten.

years; and to make recommendations,’

1 do not propose to say very mmech in support of this Resolution, The
Assembly knows that on the 16th September last we published a summary of
the Bailway Committec’s Report. The Report iteelf was published in London
1 upderstand on the 28rd Beptember, and the Government of India have nhot

c
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[Mr.'C. A. Innes.] ' g
yet received any copy of it. But the summary shows that: the rt
traversgs the ficld of railway administration in India and makes many impor
ant and drastio recommendations. ’

-

In the absence of the Report it will be idle to commen$ on those resom-
mendations, nor would it be relevant to do so. All I can promise is that ss
spon as the Report is received, we shall take up the examinstion of the
different questions raised with the least possible delay and that we shall treat
the recommendations of tho Report with that respect which is due to the
distinguished authors of that Report. But it s obvions from the summary,
indeed we all knew of it before, that the improvement of the Indian railway
system binges upon the quéstion of finance. Practically all business and
commercial withesses before the Com.nission, in their evidence, 1sid stress on
that point and it is evident ffom the opening sentences of the summary that
the Committee condemns our existing r.ilway system as entirely inadequate
to the needs of the country, and they ascribe this state of affairs primarily to
the failure of Government to provide adequate funds both for capital works
snd for renewals. They find a solution for this state of affairs in the sepava--
tion of railway from gencral finance. They suggest that the Railway Budget
should be a self-contained budget and t{at the Railway Department, as
reconstituted in acoordance with their recommendations, should be responsible for
the earning and expending of its own income and that after providing such net
revenue as may be required to moet existing railway debt, they may be left free
to regulate the disposal of the balance and to devote it to new capital purposes,
to reserves or to the improvement in ratos and services. It isalso evident
that a good pazt of the Report is devoted to the Capital requirements of
ratbways and to the best method of raisingr that capital. Now the Government
of Indis think that they should exsmine this question of railway finance
without delay. I will not hazenl any opinion on the suggestion that railway
finance should be separated from general finunce. That ruises many difficult

uestions, .but I am prepared to say that if weare to improve the existing
railway system in Indin, as admittedly it needs improvement, we must drop
all hand to mouth finance. We must try to work to a definite programme of
capital expenditure spread over a series of years, unexpended grants of onc year
being carried on to the next. At any rate the Government of India would
like ta eonsider these two ?uestioal\at onoce and they are anxious to be able to
submit concrete proposals for the consideration of this Assembly in the next
Budget Session,gut the questions arevery difficult and wery importamt nnd
that is the reason why we ask for the assistance of the Legislature. In this
Assembly snd in the other House there is ample material for a Committee
which will give us valuable advice. Business and commercial intcrests are
well represented, and there are many men who, though they may not have
actual busincss experience, will bring to the consideration of the yroblems ripe
jence and ripe knowledge of affairs. The Government of India feel that

it wonld be of great value to them and to this House if they can have the
asgistance of & Committee of this kind in formulating their proposals. Tt will
be understood that the Committee will be a purely Advisory Committee. Its
will be laid before this House, and the gnal decisdon will of course rest

with this House. I eommend this Resolution, Sir, to the acceptance of the

House.

-
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Mr. E. L. Price: Sir, I risc to support Mr. Innes’ Ftdpml. At the
Budget meeting in Delhi last March to the best of my recoliection more than
one Member pointed out the defects ofthe present system of financing railways,
and if the House did not take the matter up further at that time, it was solely
due to the fact that the Railway Commission wad then sitéing. '

In the meanwhile I know that the Karachi Chanber of Commerce already
was proposing to put up to the Arsociated Chambers of Commerce, which is
to meet [ think in Bombay in January, proposals on thesc very lines, and I
am perfectly certain that this proposal meets not only the requirements of the
findings of the Railway Commission but also the requirements of the
commercial community of [ndia. 1t is impossible to let our railway polioy
drift as it has done, to let our railway policy” drift as it hus done particularly
ditring all the years of the war, It 1s necessary to disintegrate railway finanee
from the budget finance of the Central Government, and 1 support this Resolu-
tion, with the sure knowledge that all commercial men who know the circum-
stances of railways at the present time will support it too,

Mr. B. Venkatapatiraju: S8ir, I regret to oppose this motion. On
your dictum, Sir, that whenever a Resolution is to be referred to a Committee,
whenever a Bill or a Resolution is to be remitted to a Committee, then it means
that the Assembly aecepts the principle underlying it. Now the principle that
is to be accepted{y us without reading the full report—we have some extracts
from the report published in the papers—is not at all, T will respectfully
submit, onc on wﬁich we should come to a conglusion without considering 1t
in all its aspects. That Comnmittee, Sir, reports......

Mr, President : As the Honourable Member scems to be raising a  point
of order, I will ‘relicve his mind at once by saying that the Resolution
reco nmends the appointment of a Committee to consider certain subjects, No
ruling of the Chair has yet laid down that such a Resolution commits the House
to the principle in question. Indeed the lonourable Mr. Innes made it plain
that the committal of the House to the principle would not arise till his
substantive proposals are brought forward in Delbi. The ruling which the
Honourable Member has in mind applied to the reference of a Bill ta a Select
Committec and has no bearing whatever on issues raised by Resolution,

Mr. B. Venkatapatiraju: Whatever be the ruling with reference to
the interpretation, I respectfully urge that we should not pass this Resolution
at this stage, because the Railway Comnittee recommends many other things.
First of all they recommend the abolition of the Railway Board. They recom-
mend Government to consider whether company management should not he
put an end to, and whether all railways should not be brought under State
management, ete. Such being the case, are we to be hurried on to pass such
® Resolution as this about the separation of railway from general finance ?
Perhaps, Sir, many of us are aware that for a long time we have suffered bosscs
on acoount of the railways. It is estimated that that loss comes to about £50
million of 75 crores. For 10 or 12 years we are making some profit, and we
are making a large profit now, though on account of the exorbitant growth of
working expenses, that profit has been dwindling from year to year. All the
same, the present proposal is this. We have hitherto scparate pages and
hendini“for the railway income and e:%enditure distinct from the other items
of the budget. The main principle involved now is that the income from the
pet profita of the railways should be earmarked for railway purposes mainly,
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and that is the chief crux of the suggestion. Are we to carmark any portion
of our revenue for any particular purpese? Is this such a subject that we
ought to do this, especially at a tume when we bad a deficit last year and
auticipate a deficit next year ® Should we apply the same principle to posts and
telegraphs, because there is some profit (whatever be the amount) realised ?
Now therefore that question shouhf be thoroughly examined and wo must know
what the Ackworth Committee Members said, wKotbor there was any difference
of opinion. Thatis what I propose we should do in this matter. Everybody
is anxious that money should be spent, when necessary, on milways, for the
oconstruction of railways, or for the supply of wagons, or replacing other
materials which are necessary for railway purposes. The second clause is what
capital expenditure should be provided for the next ten years. This also depends
n our budget, whether we have to borrow, how much we can possibly raiee for
this purpose and whether it is possible at such a time, when we are not meeting
our expenditure from our income, to chalk out expenditure for a period of ten
years ahead. Is that a fair thing to be done? Are wein a position to comnit
ourselves either to one view or to the other view ?  Of course we can suggest a
Committee and a_Committee of - both Houses might it together and might
vonsider. 'Why should we not wait and chalk out a policy at least in sending
recommendations to the Governor General in Council. 'We might say what our
view is; we might say that the present policy adopted by the Government is
ruinous to the interests of th: country and that they must withdraw the
company system of management and place railways under State management ;
and we might recommend several other things. 1Tnless we have a comprehensive
view of the whole matter and, unless we can recommend a comprehensive
scheme, what is useful and necessary in the interests of the country might not
be taken up, and what, from the Indians’ point of view is essential and

- absolutely necessary might be left out.

Therefore, I earnestly appeal to the Members of the Assembly that we
should not hurriedly paes this Resolution while it may very well be discussed
next Session.

The Honourable Mr. W. M. Hailey : Sir, frankly, I do not understand
Mr. Venkatapatiraju's attitude in this matter. He first of all based his
oppostion to this Resolution on grounds which you, Sir, found it necessary to
set him right. Foiled in that attempt, he had to search for other grounds, and
all I can say of the grounds which he at length found is that he could not have
put them forward if he had carefully read the Resolution. He asks why we
should now decide or commit ourselves to any course of action with regard to
that important Report, a report which he fpointﬂ out deals with questions so
important as the complete nationalisation of railways and with the abolition of
the Railway Board. Sir, the reason why we desire to separate the twy
important questions which you will find in t{w Resolution was simply because
they can be treated apart from those other larger questions to which he refers.
Even if the Railway Board is abolished, even if every railway in the country
is nationalised, the question of finance still remains an important, an urgent and
an insistent question. But we do not ask the House to decide or even prejudge
this question. We are often accused as a Government of not taking people into
our confidence and, when an unfortunate Finance Mcmber and an unfortunate
Member in charge of railways between them seek to take Members of the Legisr

ing on & policy,

labure iuto their counsel, and consult with them before settlin
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Mr. Raju says plaintively, * Oh'! you are deciding a policy in advance; wh
should you decide a policy in advance?” Sir, we are doing nothing of the kind.
Weare only taking counsel with those whom we think best ?ualiﬁed to advise
us ; subsequently, of course that advice will be at the disposal of the House.

As regrards the second part of the Resolution, he rays * Is this now a time

to lay down a definite profmmme of what we shall spend on railways in
future ?’  Did he read really the Resolution ? Does it ‘say anything about
the laying down of a programme of what we shall spend ? It merely p.
“to consider the requirements of railways in regard to capital expengture
during the next ten years.” All we propose .to do is to ask public men
who know the requirements of the public, and who know the requirements of
commerce in regard to railways, to study with us this diflicult and intricate
problem.

He hag asked us finally to lay down now a comprehensive policy which
the House can discuss in order to make its recommendations to the Governor
General in Council. I have tried to explain to the House that before we try
to lay down a comprehensive policy we need to tuke counsel with others on the
subject. Anything that we were to do now on the lines suggested by
Mr. Raju would le entirely premature. Sir, 1 support the Resolution.

Mr. B. 8. Kamat: Sir, I was rather surprised at the view which my
friend, Mr. Venkatapatiraju, has taken with regard to this Resolution. [
believe it was only during the Jast Session at Delhi that 1 moved a Resolution
that every report, of an important Commission like the Railway Committee
should be placed before this House for consideration and the Members of this
House should be taken into confidence by the Government. Ibelieve that
Resolution was accepted by this House. Therefore, now that Government
is coming forward and laying the report of that important Commission before
us and giving us an opportunity to discuss the details, it is with some
surprise 1 see Mr. Raju’s attitude. 1 do not think we shall be committing
ourselves to any such policy as Mr. Venkatapatiraju apprehends. It will be
for this Committec to go into tho requiremeuts of railway expenditure, and
after the Committec reports, a further opportunity will be given to the whole
of this House to consider whether that Committee’s recommendations are
sound or unsound. 1 believe that the proposition which has been brought
forward by the Honourable Mr. Innes is & very sound and practical one, and
‘we ought to welcome the opportunity which has been given to us to appoint
& Committee of both the Houscs,

Dr. H. 8. Gour: Sir,I would ask the Honourable Member who has
just been commenting upon this Resolution to consider two words which occur
10 this Resolution, and those are that ‘ that this Assembly recommends to the
Governor General in Council to appoint a Committee consisting of Members of
the Indinn Legislature to consider the followirg matters arising from the
report of the Railway Committee, etc.” Now Honourable Members will observe
that this Committee is not pledged, as appears to have been understood by some
Members, to the separation of railway from general finance, or to the require-
ments of railways in regard to capital expendibure. 1t is a purely deliberative
Committee iutended to examine, consider and report upon the ncoessity set out
in the Resolution, aud 1 do not see what objection there could be to theappoint-
men$ of a Committee of the character contemplated in the Resolution.

The Resolution was adopted,

~



RESOLUTION RE: THE CONTRIBUTION TO THE GOVERNOR
GENERAL IN COUNCIL BY THE GOVERNMENT OF
BENGAL.

'The Honourable Mr. W. M. Hailey : Sir, I beg to move:

* That this Assembly recommends to the Governor General in Couucil that the contri-
bution of 3 lakhs payable to ihe (iovernor General in Council by the Loeal (Jovernment
of Bengul underrales 17 and 18 of the Devolution Rules framed under Section 45-A of
tlt;’eaﬁowmmmt of India Act, bo waived for a period of 3 years with offect from the year

-238.'

Sir, T must, in the first place, congratulate my Honourable friend, the
Leader of the House, on having srranged for the last act of this scason’s
drama a debate which affects so intimately many Memnbers of this House,
and in which the outside public has taken so koen an interest. The matters
which I have to deal with are, although of great public importance, of a
somewhat technical nature, and 1 must therefore ask the indulgence of the
House while I state a few preliminary facts which will bring it into touch
with the past and recent history of the case. '

Let me first remind. the TIouse that under the old system of finance
as between the Imperial and Provincial Govern:nents, settlements were made
first of 3ll, on a temporary, then on a quinquennial, and then on a quasi-

ent basis ; the case of each province was taken up separately with
ittle reference to the needs of other provinces, with the result that there
was considerable diversity of treatment as between the various provinces. We
allocated to each province a certain portion of the total revenucs raised by it;
certain heads of revenue were granted in whole, others in part, the i tention
being to allow the province to benefit by the improvements in its material
conditions or its administration. Frequently the revenues allocated were
supplemented by standing contributions; but the whole basicsprinciple of
these settlements was that the finances of India as a whole were under the
control of the Government of Indis, and that we alloouted from time to time
to the provioces such sums as were required for their cxpenditure in accord
with the standard of administration which hsd from time to time been reached
by them. The reforms demanded a settlement with the provinces from an
entirely different poiot of view, There was to be a complets separation between
our finances and their finances. They were to have complete control both over
the revenue and expenditure of the subjects which were handed over to them
for administration; subjects for instance as land revenue, excise, judicial
stamps and the like. Now, the complete surrender of these important sources
of revennp to the provinces naturally left the Imperial Government io deficit ;
the corollary of this was, that the deficit had to be made up by ocontributions
from the provinou. In other words, under the old system the provinces were
bepeficiaries of the Government of India; under the present system we are the
pensioness of the provinces. Now, for the effects of this change of procedure
as estinated in terms of figures: when the Montagu-Chelmeford Report was
written it wae beligved that the deficit would amount to about Rs. 134
crores, and it wase thought that the provinces would have nolifficulty in supply-
ing ws with equtributions equal to this defivit ; it was believed that the gréat
increase in their provincial sources of revenue would provide them, as a whole,

with a surplus which would enable them to undertake this obligation, But at. 5
(1812 )
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conference held in Simls in 1919 doubt was cast on this position, anda further
examination of the situation showed that whereas we were demanding contribu-
tions amounting to sbout 13 crores, on a normal estimate the surplus of revenue
over expenditure in the hands of provinces would sinount only to 11 crores.
Not only so, but there were two provinces, Bengal and Bibar and Orisss,
which seemed likely to have to face an wctual deficit.

Now, I come to the next stage, the stuge corresponding to the appointment of
an impartial Committee under Iord Meston, to adjust the financial relations
with the provinces. There were two difficultics before this Comuvittee,
The first was of coursc to decide how provinces which had in the 88
surplus of revenue over expenditure of only 11 crores could pay contributions
aumounting on the whole to about 18 crores ; the second difficulty was to decide
how Bengal and Bihar and Orissa, which seemed to be likely to have to face a
deficit, could carry on their administrution at all, ‘Well, we ourselves solved
the first prob]emrrﬁefore the Committee actually began its work, Tt was at a
time when we believed that the value of the rupee could be maintained at two
shillings, and we hoped that this would leave us a surplus of revenue over
expem.ﬁ:ure in the central finances which would enable us to reduce our deficit
to six crores. Well, Sir, if we were frustrated by fate in thut anticipation, let
it at least be remembered that it is the provinces which have received the
bencfit of our over-cstimate, and it is the provinces which have been
uble, purely on that account, to finwnce themsclves in the difficult
times which they have had to encounter since 1920. As I say, we
ourselves solved the first problem. As to the second problem, now to
provide sufficient funds for Bengel ond Bibar and Orissa to carry on
their administration the Meston Committee proposed that instead of
general stamps being retaired »s a central head, it should be allocated to
the provinces, That would of course plice additional resources in the
hands of all Local Governments, and particularly benefit Bengal. We agreed.
The net result was that our deficit was increased to 983 lakhs ginee we had
lost the ¢ general st ymp ’ head of revenue, It was this sum of 983 lakhs which
thoe Meston Committee accepted as the basis of the demand which had to be
made on the provivoes ; it was then their task to distribute this demand
«n some equitable basis betwcen them. Now as the House is aware, this was
not done on any ideal calculus of taxable capacity or the like. The contributiens
were agsessed on what appeared to the Comnittee at the time, and what T
still think in spite of all critivisms, is the only reasonsble bugis, msmely, the
increased spending power gecured to the various provinces under the new alo-
cstion of finances, Let me summarise the results. The total inereased spending
power of the provinces was, us caloulated by the Committee, 1,850 lakhs. Of
this, ws 1 huve shawan, it was proposad to tuke 983 lukbs by way of con.tribu-
tio: s, leaving m totul inoreased spending power to the provinces of 867 lwhhs,
That reco.nmendation was accepted with some minor modifications by the
Joiut Parlismentary Committee in 1920.

Now, Sir, that is the general history of the case; I have thought it neces-
sary to offer it to the Members of this [Touse in order that I may revive their
memory of the previous stages of this somewhat complicated question. Now [
come to Bengal. Thut province claimned on general grounds thnt it had not
been provided with adequate resource. It claimed, for instance, that while the
allocation of half the land revenue constituted in the case of other provinoes an
elastio and increasing figure, in the case of Bengal, owing to the peouliar
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civcumstances of that ‘ﬁvovinoe it was fixed and inelastio. 1t also claimed that
we made insufficient allowance for the large sums which they collected on our
behalf in ocustoms, in jute export duty and in income-tax. They claimed,
indeed, that no system of allocation was fair to them which did not take into
consideration those large sums which they paid into the Imperial revenues aa
the result of collections of these important heads. Now, Sir, let me say at ance
that although that complaint existed, although the new dispensation provided
that they should receive no credit on account of customs, income-tax or the
jute export duty, I nevertheless do not here propose to go into that general

uestion. If we do o, we shall be at once plunged into what may be an
interminable discussion on highly controversial and disputable questions such
as the taxable capacity of the provinces or ideal system of allocating heads of
revenue as between the provinces and the Central Government. Not only are
these questious contentious in themselves, but the circumstances ot’ the
provinces are so diverse as to mike agreement difficult if not impossible. The

roblem which I have to put before you is self-contained and is a definite one;
or reasons which I shall subsequently explain, it is a proble.n which requires
an early solution ; no such solution would be possible if we were plunged into
the welter of abstract discussions of that nature. 1 propose, therefore, to put all
those considerations aside, and 1 shall simply take the problem as we E:d it
and a8 we must meet it. Now Beng.l, apart from those general claims, had
also particulzr reasons for doubting the security of its position. When the
Montagu-Chelmsford Committee reported, the asswned normal income of
Beogul was 74 crores and against an assumed normal expenditure of 6§ crores
leaving asurplus of ubout 75 lakhs.

The Simla Conference of 1919 on ite examination of the case ad:nitted a
normal income at 773 lakbs and assumed expenditure at 791 lakhs, making,
iostead of a surplus, a deficit of ubout 18 lakhs. Bengal indeed cluimed that
the deficit wus much larger, and when the Meston Committee examired into
the case they admitted a deficit. but thought that the case woukl be met by
their proposal regarding the allocation of General Stamp Revenue. This would
give Bengal an additional 110 lakhs, or after the deduction of the proposed
eontribution of 63 lakhs, a surplus of 47 lakhs. In summing up the case,
however, they recognised that the path of Bengal in the future would not
be an easy one. They said:

" *Bengal has a Jow scale of expenditure and an inelastic revenue and will receive only a
very moderate start in its new financial caveer.’

The Joint Parlimentary Committee when they examined the case were even
more impressed with the difficulties of Bengal, and made a special recommend-
ation on the subject of that province. I ask the House to note that they did
not think it necessary to make any such recommendation on behalf of any other
province. These are their exact words :

“The Committee desire to add their recognition of the peculiar financial difficulties of
the Presidency of Bengql which they accordingly commend to the specisl consideration of
the Government of India.”

Now I come to the final stage ; the Meston Committee had assumed that
Bengal would start with & working surplus ; that was an essential condition of
their recommendation as to its contribution ; and our concern now is to seo how
the provision made has worked out in practice. 1 must premise that the figures
which the Meston Committee and the Simia Conferenee took into consideration,

L3
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made adequate provision for the changes which were necessitated by the report of
the Public Services Commission, made provision also for some of the expenditure
which was required owing t» the appointment of Ministers and the like under
the Reforms, but that those bodli)ea did not, and could not, then foresee the
great increase in provincial expenditure which was necessitated by the revision
of the pay of the ministerial and subordinate establishments in the provinces.
This factor has of course worked with excepticnal difficulty in the case of a
Province whose revenues are, ss Las been said, inelastic. I have given the
House the figures of assumed income and expenditure at the Simla Conference,
namely, income 778 lakhs and expenditure 791 lakhs, and I have also shown you
the Meston Committee expected, by the transfer of general stamps, that Bengal
would have a surplus of 47 lskhs. Actually, however, the Budget of last
year disclosed a deficit of no less than 212 lakhs. 1 am not concerned in the
defence of the whole of the items which were entered on the expenditure side.
We do not now deal very narrowly nor indeed control in any way the Budgets
of the provinces, and if I had any criticism to offer it would in this case be
the criticism of an outside critic. But even if some of the items in that
Budget were undoubtedly abnormal, yet it is certain that in any case there
must have been a considerable deficit. No fresh taxation was imposed, bes
cause the province had at the time large accumulated balances and the defioit
was met from those balances,

We have however to consider now the problem for next year. The acoumu-
2.50 r.y. lated balances are prkcticaﬁ)y exhausted and the province will
start with a very small opening balance. We, on this occagion, have
examined the case both narrowly and oritieally, and it appears certain that
with every economy, Bongal must have a deficit of not less than 120 lakhs,
even if we make no allowance for any extra expenditure onimprovements in
transferred subjects such as uro desired by Mivisters—improvements which we
are told are necessary if the system of reforms is to be a success. Bengal would
have that deficit even if it provided only the bare minimum expenditure required
to carry on the ordinary admivistration of the province.

Here, Sir, my tale ends, and I now ask the House to address itself to the
problem which that tale has revealed.

1t is no secret here that the public in Bengal has protested very vigorousl,
against a state of things whic{: leaves the gproving; on the liZcepf:ion o’f
reforms with an immediato annual deficit of over a crore of rupees. 1t
is no gecret that the Ministers have protested against imposing taxation
at the very outset in order to meet the bare requirements of the admijs
nistration of their province. That taxation we are informed would be taken
by the public as the first fruits of reform ; and its imposition even if agreed
to by the Council might rcact disastrously on the progress of reforms in the
province. We have been told that the case wouil not stop with the demons-
tration of resentment by the public, but that very practical proof of such
feelings might be given by the local Council and even by Ministers. I had
better not be more precise; the House will take my meaning. Now once
again, 1 am not going into the debatcable questions which I have already
referred. 1 am not going into the question for instance—and I hope nobedy
elso will go into the question whether Bengal is, man for man or acre for aore,
taxed more lightly or more heavily than other provinces. For my m
purposes, and in view of the problem (a problem which is as much poli s

b
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Financial) which we and the House have to meet these considerations arc
entirely beside the point. Bengal has a demonstrable deficit in its annual
ivorkir:lg and the most careful criticism by our experts does not allow us to
pretend that this deficit can be avoided. Bengal has behind it, in making
claims for our assistanoe an argument which no other province can put forward—
namely the specific recommendation of the Joint Parliamentary Committee.
Bengal now demands that we should implement that recommendation, no- is
it for this Government or indeed, Sir, for this House, which owes its statutory
existence to that Committer, to disregard the claim. And, finally, Bengal
can point out thatif we turn a deaf ear to the claim which she now makes
upon us, there may be immediate political reactions which may extend far
beyond the province itself. ‘

Well, Sir, that is my case. What we now propose-is in effect, to
give Bengal a breathing space, by wuaiving her contribution for the next
three years. 1 may point out that this is far less than the Bengal Government,
has asked for, less than her public. less than her newspapers, less than
her Ministers have asked for. It will not even allow her to meet in
full the deficit for next year. It will remain for Bengal to supplement by
some form of taxation the measure of assistance which we propose to give.
We believe ourselves that Bengal could, without imposing an undue burden
on her public, raise the necessary resources by increasing, for instance, her
taxes on general and judicial stamps.

And, now, Sir. may I add one personal word to the House. "The Houwse
may very well imagine that its Finance Member does not stand up lightly
before it to suggest the abandonment of an important rece:ﬁt by central re-
venues. 1 need not perhaps assure the House that we should not ourselves
have put forward such a proposition if we had not been convinced that it was
absolutely necessary to do so. I see from some amendments which have been
tabled that there are certain Members of this House that are not prepared to
acoept the Resolution which I have placed before them unless equal or per-
haps even greater advantages can be secured to other provinces. That is
an attitude which I must emphatically deprecate. 1t would be impossible, in
the present circumstances, that centrsl ‘finance should make further large
sacrifices of revenue. They would have to be implemented elsewhere. Difficult
it may be to implement 63 lakhs ; it would be impossible to implement 983
Jakhs. Besides, as I have already pointed out, and I must again repeat, no
other province has exactly the same case as Bengal.

No other province can point out that it is working under a demonstrable
and unavoidable deficit.

Mr. Jamnadas Dwarkadas: Bombay."
The Honourable Mr. W. M. Hailey: No. That, Sir, is a

ition I am prepared to maintain is at the present moment peculiar to
mgﬂ. Further, no other province can point out that it has the definite
recommendation of the Joint Parliamentay Committee in its favour. We
must regard this problem, 4 pressing and an insistent problem, entircly on its
own merits. 1 would remind Members of this House that they ure Members of
an Fmwperial Asscmbly, the custodians not of Provincial, but of Imperial finances.
were elected by their constituents as ropresentatives not of Provincial but

of ull-India interests, When you come here, your hearts may jomain in your
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provinces ; but it is your task to lend you intellect, your political acumen, your
sense of statesmanship to a larger cause, the national interests of India. I
ask Members of this House to view this question not as provincial partisans, but
as members of a jury sssembled to try an important case between the general
taxpaver and one particular province. I ask them to show all the mental
detachment and the impartiality of such a jury, to clear their minds of all
prejudices or prepossessions on the subject, and to direct themselves only to one
end, namely, to find a solution for the difticulty in which Bengal now finds
itself. It is a diffeulty which in all truth is hard enough financially ; and
any delay in its solution may prove to an actual political danger.

Mr. Piyari Lal Misra : May I ask the Honourable the Finance Member
if there are accumulated balances to-day in Bengal, if so, how much ?

The Honourable Mr. W. M. Hailey : They had an accumulated balance
at the heginning of the year of Rs. 41 lakhs. We are given to understand
that cowsiderable inrcads were mnade on the balarce during the course of the
vear. I cannot tell exactly how that balance will stand at, the beginning of
next year, but it will be very comsiderably below the sum of Rs. 41 lakhs.

Mr. N. M. Samarth: May I ask the Honourable the Finance Member
whether any remission has been made of the Bengal contribution for the year
192]1-22 7

The Honourable Mr. W. M. Hailey : No, Sir.

Mr. N. M. Samarth: My argument, based on that fact, will follow
hereafter.

Rao Bahadur C. 8. Snbrahmanayam: One question, Sir. Has any
attempt been made by the Ministers in Bengal to cut down expenditure ?

Mr. President : Order, order. That is within the purview of the Local
Government of Bengal and not of the Government of India.

Mr. B. 8. Kamat: May I ask the Honourable the Finunce Member why
it is necessary for this House to commit itself to a period of three years in
order to give breathing time to Bengal? It is conceivable that their finances
might improve in the xecond or the third year so that it would not be necessary
then to waive this Rs. 63 lakhs. Perhaps it may be less, say, Rs. 40 lakhs or
Rs. 30 lakhs.  Why should this House commit itself for 3 years certain ?

The Honourable Mr. W. M. Hailey : My answer would be that it would
be seen from the figures that I have given to the House that very considerable
improvement indeed is necessary, and that it scems to me to be unlikely on any
culculation that we can mako that the Bengal finances will improve so rapidly
that we should be able to confine our concession to one or even to two years.

Sir Frank Carter: Sir, I am very pleased to learn that the Govern-
1y ment of India recognize that Bengal has been hardly treated
o under the report of Lord Meston’s Committee on Financial Rela-

tions and I wish to take this opportunity of thanking the Honourable the
Finanee Member for putting our case o clearly and so generously. After this
report was published m tho early part of last year numerous protests were
made against the proposcd udjustment of Finances as between the Government
of Bengal and the Government of India.

Theso protests were made not only by the Local Goverament but also by

various Associations and public bodies, who laid their complainte before the
Secretary of State as well asbefore the Government of India, .
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During the last fow months I have been absent from India but nothing
has impressed me more (speaking of Bengal) sinoe my return than the united
woice with which the people of Bengal continue to speak regarding this
question of finanaial adjustment. ‘

I find Chambers of Commerce, and Associations representative of all
seotions of the community, Indian and European, submitting representations
io which they all ask, that favourable recommendation should be given to
proposals under disoussion, for relieving the financial difficulties of that
provinoce.

Now, 8ir, I ask wiy are all these leading public bodies so insistent in
their desire for some revision of the terms of the Meston Report ?

The Bengal Chamber of Commerce is quite frank in expressing ite views
on the point. In ome of its latest telegrams the Chamber says ¢ Unless
adeguate relisf be granted, fresk tazatiom for ordinary expemditure will be
sncnitodle whick wsll canse serious dsscomtent, endangering the Reforms and
strengbhening the mon-co-operalion movement ’,

I believe, 8ir, that the people of Bengal will be quite prepared to accept
fresh taxation for any new schemes that may be put forward for the pwbisc
benefit and I know that schemes for improving ti‘t]} educational facilstses and
for the better sawitation and drasnage of the province are now under the con-
sideration of the Ministers. But they naturally hesitate to place these schemes
involving fresh taxation before the Legislative Council until the financial
arrangements with the Central Government are equsfably adjusted.

I repeat, Sir, that the Honourable Ministers in Bengal are preparing
schemes for the welfare of the people they have been elected to represent, and
that these schemes will involve large sums of money which must be forth-
gming if the Ministers are to justify their existenoe in the new order of

lnpﬂ

But, I submit, Sir, there is a wide difference between taxing the people
of Bengal for new schemes for their welfare—there is I say a wide difference
between £3af and taxing the people to square a deficit which has been forced
upon the province, for no fault of their own, but as the result of the Reforms,
under an srrangement of which they have never approved and indeed aguinst
which they have never ceased to protest since the Meston Committee’s Report
was first published nearly eighteen months ago. '

The Honourable the Finance Member has already explained what are
Bengal’s ds of complaint against the Meston rt and I therefore
will not take up the time of this House going into further detail—but 1 do
feel that Bengal has legitimate cause for complaint and something ought
to be dome in order to give the Reforms there a fair chance of success.

After all, Sir, we must recognize that the adjustments as between the
Local Governments apd the Central Government are of an arbitrary nature.
The Meston Committee themselves admitted frankly that it was ‘1inevitable
that the initial contributions should be in some mapner arbitrary’ (those are
the exact words).

What 1 maintain, Sir, is that the division of sources of revenue, whereby
Bengal receives practically no oredit for the large collection made in Caloutta
ander the head of Inpome-tex apd Customs Duties and Jute-tax, is a more
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or less arbitrary arrangement that tells most adversely against the pravince,
And actual experience shows us, I mean actual figures maf: up at the present
time wol the pro forma statements in which the Meston Committee’s recom~
mendations were based, 44¢ up to date figures show that ruless somathing
7 d_f’nc, Bengal falle into the very pit the Meston Committes intended to
avoid, :
Sir, on this House rests a great responsibility. By its vote to-day it
will Jargely contribute to the making or marring of the Reforms in Bengn{
A fayourable vote will mean encouragement to the Ministers to press
forward with their schemes for the welfare of the people; it will give confidesee
to the Bengul Legislative Council and it will go far to make the people of
Bengal more contented with the Reforms. ,
" An adrerse vote, Sir, 1 hesitate to imagine, what the effect of an adverse
vote may be.
I refuse to believe that this House can be so unsympethetic or so ungeme-
rows and I have the whole matter in the hands of Members with every
confidence that they will do justice to a réghteous cause.

Mr. J. Chandhuri: Sir, I am very thankful to the Government of India
and to our Finance Member for the small mercies they have been kind
enough to offer to us. This reminds me of my experience in & barber’s shop
while I was sojourning in Germany. [ am very grateful to the Finance
Member, but I must narrate my tale of woe to the Assembly here.

1t is in great gricf that I am narrating this sad experience of my early
life, After 1 sat down in a German Shaving Saloon, the barber gave me a
very rongh shave, and while my chin was still smarting 1 burriedly brought
out a coin which was more valuable than half a crown. 1 did not know the
language well enough, and when 1 wanted a change, the generous barber
gave me back six pence for it, saluted me and pointed me to the door. There
my legitimate due was 2 shillings, and his share wss G pence, but I got only
6 pence for myself, and had to leave 2 shillings to the shaving estsblishment.
Whatever I get now I welcorne, for my Honourable friend, Mr. Spence, told
us in this House the other day that when one gets a 2 anna piece for a tip,
one ought not to grumble or throw it away, but it would be wise to put it in
one’s pocket, and go away. So 1 am prepared to do it, but all the same
1 must say a few words to explain our embarrassing financial position, I
thank the Honourable the Finance Minister for having explained to this
ssembly the peculiar difficulties of Bengal. Now I shall only remind the
Honourable Members about the recommendations of the Meston Committee.
They proceeded on the basis that there should be for every province a ‘limiting
consideration’. In making an adjustme.t between the Ceotral and Pro-
vincial Governments they went upon the prim:'é)lq that there should be a
‘ limiting consideration,” which they expliined in the following terms :
¢ That there is an obligation to leave each province with a reasonable working
surplus.” Now, they further explained their policy with regard to the
levying of contributions from the Provinces in the following terms :
* The limit we have imposed on ourselves ia that in no case may the contribution be

such as would force the province to mow taxation ad Roe, which, to our mind, would
be an unthinkable sequol to a parely administrative re-arrangement of abundant general

«
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So they prooeeded on the basis that directly there was this Imperial and Pro-
vincial adjustment, and the provinces started on their own account after the
reforms were introduced, no province should be required to impose new taxa-
tion, That was the principle followed. But what was theresult ? The result
was that Bengal started not with any surplus but with a deficit of a crove
and & half. 1 shall quote my figures from Lord Meston’s report.

The Committee estimated that Bengal’s budgetted income would be
Rs. 8,67,00,000. Out of that they transferred to us Rs. 434 lakhs of expendi-
ture which the Governmert of [ndia formerly used to mect from Imperial
resources. Further, they levied on us an lmperial contribution of ¢3S lakhs,
That being s0, our estimatel income being Re.%,57,00,000, and these two to-
gether coming up to nearly Re. 1,70,000, our net budgetted income amounted
to Rs. 7¢ crores only.

Now, in 1920-21 our budgetted expenditure was 9 crores and 8 lakhs, so
we started, unlike the other provinces, with a deficit of Rs. 1,50.00,000. What-
ever other considerations there may be, I would appeal to this House to consider
that we did not start level as the other provinces did, and that the deficit has
stuck to us ever since.

Now, the Honourable the Finance Minister has referred to the fact that
we are very large ocollectors of revenue on behalf of the Government of Indis.
1 would like to inform the Honourable Members how much revenue we collect
for the Government of Iodia and what we get for ourselves. We collect
in Customs Rs. 12,81,00,000; we collect in Income-tax nearly seven crores of
rupees. All this we hand over to the Government of India. Altogether, in
1921-22 we raised from all sources of revenue in Bengal more than 34 crores
and out of that, under this new adjustment, how much did we keep for
ourselves ? We kept for ourselves only Rs. 9.84,95,000.

Now, let us see what revenue is raised in the other provinces and what they
keep. Madras raices Rs. 21,42,42,000 odd and retains Rs. 13,22,89,000.
Bombay raises Rs. 31,42,24,000 and keeps Rs. 13,90,85,000. The United
Provinces raise Rs. 14,29,65,000 and retain Rs. 17,94,03,000. The Punjab
raises Rs. 11,94,00,000 and retains Rs. 9,52,98,000. Thus it will be seen
that we retain Rs. 9,84,00,000 out of 34 crores and the Punjab retains
Rs. 9,52,00,000 out of 12. Of course, I have no grievanos against the other
provinces.  We regard India, as a whole, our common motherland. If we
aye in distress, 1 come to my brother Members of this House and wppeal to
them to give us relief and to hel*) us. So also, when they are in similar
distress and would appeal to us for financial assistance, we would be the
last persons to deny them consideration. (Hear, hear.) The other day the
Honourable the Home Member said that a Resolution was passed in Madras
recommending the separation of judicial and executive functions, and because
of the financial difficulties they had to turn down the scheme. Now, 1 sa
that whenever other provinces want to carry out any projected reform whio
is essential for good government and if the Members come before the House
and convince us that they have no funds to carry out such reference, wo shall
look to the interests of the proviuces and not tothe interests of the Central
Exchequer. Our goal is provincial autonomy.

Provincial autonomy will mean ubsolutely nothing if the provirces do not
progress -under the Reforms scheme. If we are unable 'f) carry out the
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necossary measures of reform, educationally, industrially, and in our adminis-
tration and sanitation, the Reform scheme will absolutely useless,
However, 1 shall assure this House that if it was necessary for us to finance
ourselves for primary education, we should be only too glad to tax ourselves for
that purpose. It is mot for such purposes that we seek financial relief. I
was explaining to you that we started with a deficit of 8 crorc and a half and
now out of the 2 crores and 10 lakhs deficit that we are faced with, only 67
lakhs have been budgetted for by the transferred Departments. that is, by the
Ministers. The balance of it goes to meet the incressed cost of general
administration over which we bave no control. As my Honourable friend, the
Finance Minister, explained, the deficit ix due largely to the increase of salaries,
of the ministerial, Provincial and the Imperial Services. Therefore this present
predicament in which we find ourselves, has not been brought about by any
hasty measures of our Ministers but by an inequitable adjustment. Ido not
say that it was purposcly done but surely it was through 1nadvertence. Now
that it is admitted onall hands, that injustice has been done to Bengal, is it
just or fair that it should not be remedied ? 1 submit that the waiving of
the cliim to the contribution of 63 lakhs by the Government of India would
not solve our difficulties. We will still have to find a crore and a half to
make the two ends meet.

Finally I would appeal to the House that when the Government has
come forward to do us tardy justicc and make us not an over-generous con-
tribution, the House will not raise any opposition but consider the difficulty
of our position calmly, coolly snd sympathetically. 1 am quite confident that
not & single voice of dissent will be heand in this House. With these words,
1 commend the Resolution to the acceptance of the House.

Mr. B. Venhtaipatiraju : Nir, in spite of the warning of the Honourable
the Finance Member I am prepared to move my amendment and offer my own
remarks on the observations made by the Honourable the Finance Member,

The amendment which I have to place for your consideration is that the
following words be added to the Resolution :

* And further geeommends that suitable help or similar concessions be given to Madras
and other provinces where financial difficulties exist.”

First of all, Sir, I must make my position clear.

The Finance Member tells us that when we come to the Legislative
Assombly we must forget from what place we have come. Then, why do you
want 80 many representatives from so many provinces ? Does Mr. Price for-
get that he represents the constituency of 8 Chamber of Commerce? Do
other Members forget that they represent their constituencies? Why should
we forget that we represent Madras or others that they represent their pro-
vinces ? - We represent our provinces; there is nothing wrong in our parochial
patriotism, but it should not stand in the way of our natiobal patriotism. I
do agree that Bengal really deserves help. I congratulate the Government of
India for offering some help to Bengal ; and I would have been more glad if
they once and for all abolish the contribution from Bengal. I would never
stand in the way. But what 1 would sugﬁmt is that when necessity arises,
when there are fiancial difficultics and when occasion arises and when other
provinoes also do equally suffer, I would then ask the Government of India to
give suitable help to those provinces as they do on this occasion. The
Judges of suitable help are themselves. 1s there anything wrong in asking
it ? Is it parochial patriotism tv ask that when you give help to Bengel you
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should also look to the other provinces whenever financial aid is wanted and render
them such help ? Of course the Honourable Member says on this occasion
when we are sEowing our charity and lending or making a gift of a few lakhs
of rupees, we should not ecompare the incidence of taxatmn either on land or

r head of population, because the Honourable Member is perfectly aware and

» canpot justify it if he entered into those things ; he wants to avoid them;
but T will ot avoid them, not because I do want to stand in the way of
Bengal getting something, but that 1 want the Government of India should sec
how other provincees are treated and whether they are not in need of financial
help and whether they should not be given some help on this or oo any futurc
occasion. From the statistics of the Government of India published in the
year 1919, you will find that Madras pays per head of the population Rs. 27,
Bombay Rs. 18, Bengal Re. 16, and the United Provinces Rs. 14. Is not
Madras heavily taxed? 1 shall give the assessment with reference to the
acrenge. In Madras, they charge on the average Rs. 2-8-1) per acre, whereas
in Bombay it is Rs. 1-5-7, in the United Provinces it is Rs. 1-12-2, in Oudh
Rs. 1-16-7 andin Bihar and Oriséa Rs. 1-2-8. s not Madras heavily taxed even
with reference to the assessment on land ? FEven with reference to the liquor
which you sell in Madrss how much do you charge there as compsred with the
othersg Do they not give us an ever-increasing revenue, that excise, from
which we get more than 6 crores 7 Now, from the reports which I have
received, there is already a decresse of 25 per cent. in consumption. What
would be the effect.on Madras if we depend on the excise revenue ? Most
Members, even the official Members are anxious to put an end to that excise
revenue, If 5 crores are gone, what is to be the position of Madras? Have
they considered it ? They have for the last two vears been spending more than
their revenue in Madras. 1 am pleading for Madras, not because I do not
want, not to help Bengs! or any other province, but because I want to plead for -
other provinces as well who might have similar grievances to be dealt with and
who might require help. Because the Government of Indis are charitably
diapoaelg now, let us take this opportunity of bringing beforeghem the griev-
ances of our several provinces. How long can ﬂadns rely upon this excise
revenue 7 Thanks to Mr. Gandhi’s nctivities, in course of time, I am sure the
whale éxcise rovenue will go.  Are we in a position to impose further taxation ?
Madras has to pay new, not Rs. 63 lakhs as Bengal is paying, but Rs. 848
lakhs. We have to pay nearly Rs. 8§ crores, the highest amount that any
province was asked to contribute. Should not some concession be shown to
that Government, when thereis a deficit ? What is deficit ? We are spend-
ing more tham our revenue.

Even in the year 1919-20 we spent in Madras more than our revenuc and

we have ss)ent much more than that in 1921, and the budget provided for next
ear has already exhausted all the resources at our digprsal. Perhape the
fembérs of this House may not be aware that the Madras Government
i very efficient in the administration. 'They will not ask for any concessions or
doles at the hands of Imperial Government. They will screw overy pie in
fines and penalties from the people. The recoveries from fines and penalties
in the Madras Presidency are more than in any other part «f India, because
we gre efficient ; they ) not ask for a loan even from the Imperial Govern-
ment ; they will screw every pic in the shape of settlements in order to
recoup tHemselves, Aud they have stiuted their expenditure for a long tine,
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Now what have they done? When everfr provinoe has increased the salaries
of their ¢flcials, the Madras Government also have inereised the salaries of
their offcials, and the net result is they are exceedirg their income.  Now,
Sir, T esk, should not the Mudras Goverr ment receive s me ecncessi n at your
Lands ? T muy sdd that even hefore this it was neglected, cut of sight, ut
of mind, because it is far away frum the throne, and that is the rcason why
we sre tegarded aw the benighted presidency. When Bombay received 22
lukbs recurring grant for education for smalfer populiation—Bengul nearly
42 lukls, proportionately s scanty sum was given to Mudrur. Even with
rcferenee to tempeaary grants, Modras always lags behind because cither her
representatives do not eciamble cr they have not got the trumpet voice of
Sir Surcndra Nath Banerjea in order to extmt something from the unwilling
Lands of the Hunourable the Finance Member. Eut if we bad a strong
represertative like Sir Syrer.drn Nath frem Madras, probubly he would have
appealed to him, aud not in vain, to get sumething t~ relieve the present
situation in Mudras. Perhrps the Madras Government are busy with Mcplah
outbreaks, perhsps they bave no time to run up to Simla and appeal to the
Huonourable the 'inance Member f.r some aid. But he must sce from the
Madras budget figuies, from the clusing balarece, from the incidence of taxation
ard from the every day declining revenue on which they bave to build up their
administraticn what their condition is. Is Mudras able to sper d any thivg for
development yurposes, for which the Horour:ble Mr. Hoiley pleaded puw for
Bengal 7 Where is the money for us fer Fducation? We have none.  In the
matter of deainage, excepting one municipality, the Govertment of Madras was
not able to belp any other municipality. We have not started teehnical echo Is,
and technival education is very backward in Madras, We, coonct compare
cursehves either with Bombay or Bergal even in the mutter of eduestior.
Where are weto get money from ¥ Now, um I wrar g in aski- g the Govern-
mewt of India to show us some corcession out of the comjulsery ecptribution
which you levy feom Madras of 348 lukhs, and uct 68 Lkhs every yeor 7 Why
not show us seme coreession taking the difficulties of Madrus into considera-
tion? 1 do ot ple.d for Madras ulone, 1 earnestly submit that whatever bo
the provinee, sivee the Government « f Judia have established a good precedent,
they must consider at leisure and try to help other provinces also if they sre
in diliculty, but pleuse do not say, as was suggested by the Honcurible
Mr. Hailey, “this is only a speciul ccncession given to Berg-l; we are peor,
Me have to borrow money to meet vur own demands, aud therefore let the
other provinees not expect any concessions.” Now I demur to such a thing.

When you find other provinces in similar difficulties you are bound to

Lielp, you cannot {rcat one province in one way and another province in an-
other way when they are in similar difficalties. I do not say that you should
not go to the belp of those who are starving till you help the halfstarving.
Do not say that 1 go thus far and no further. The Assembly must give what
amount they think proper, to other provinces as well and we have no grievance
against Bengal, but the Government should give a similar concession to other
provinces similarly situated. We must do everything in our power to ensure
* prosperity to the country and it is not a mere question of patriotism, you must
not do theso things for the sake of a few people who agitate, nor for the sake
of & few who speak loudly and ignore those who are modest or backward in
their demands. 1f a other wanted to give something to one daughter, the
other davghters would naturally complain if they were not treated in the
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sanc munner. You must look upon the provinces as sister provineew. Treat
all provinees alike, help all provinces that suffer from financial diff culties.
1 therefore appeal to all Members to support the Resolution and the amend-
ment and never hesitute to come to the aid of other provinces whepe similar
difficulties exist.

Mr. President: Which amendment does the Honourable Member
propose to move ?

Mr. B. Venkatapatiraju: The amendmeut I read out just now, Sir.

Mr. President : The Honourable Member prefers that to the other?
If so0, he will not be able to move the other.

Mr. B. Venkatapatiraju: I don’t wish to move the other, Sir,
Mr. E. L. Price: May we hear what the amendment is, Sir ?

Mr. President : Amendment moved :
* That the following words be addod to the Resolution :

* And further recommends that suitable help or similar conecasions be given to Madras
and other provinces where financial difficulties exist .’

Mr.J. P. Cotelingam: Sir, the relative financisl position of the
vinces is not the question before the House, nor are the financial needs of
adras the subj:ct for consideration now. I am confident that the House will
not be so unsympathetic as to refuse the sum proposed by the Honourable the
Finance Member, Bengal’s financial embarragsment, a8 we have been told,
was anticipated and a special recommendation was made an its behalf by the
Joint Parliamentary Committee, and 1 hope the House will gladly sanction the
amount which the Honourable Mr, Hailey recommends for the inunediate
rclief of Bengal, which stands in great need,

Mr. E. L. Price : Sir, 1 Lad not intdnded to speak in this debate, but
Mr. Veukatapatiraju mentivned me by nawe and, as I understood
3 ru. him, he challengel me to stand up £ r the financiul rights of the Pre-
sitlen(:)' from which 1 come. Well, Sir, [ am extremely sorry that Mr. Veokata-
patiraju, geing back on ks Dclhi record, has seca fit to introduce a strong
straio of proviveialism int» this debate,  Provin ialism in this matter does
not ap to me. It is quite true 1 am the representative of European resi-
dents in the Bombay Presidency, bat, when 1T am elected, 1 gerve peither the
Europeans nor Bombay. 1 maintain I serve all India. And, if { have not so
borne myself, 1 much regret it, for cortainly in that case | have failed in my
duty. 1 do not think I have any right, on behalf of my constitucoey or the
province in which it is situated, to bring to this House mere prejudices, either
of my own community or of my own Presidepcy, when I am dealing with all-
1odia matters.

Well, Sir, I must admit, on the other hand, that the provincialism un-
fortunately introduced by Mr. Venkatapatiraju on behalf of Madras was only what
1 should have expected from the provincialism introduced by Mr. J. Chaudhuri
on behelf of Beogal, and my own fecling was that if Bengal has a set-back
in this matter, Aﬁ Chaudhuri bimself will be somewLat responeille,
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Now, Sir, it is very unpleasant for this Assembly to have to appear to interfero
in anyv provineial watter. We are an all-Tudin Assembly.  We want to mind
our own business and Jot the provinees mind theirs. That isa poiut I have always
insirted on,  But, in the casa of Bengal, when Bengal comes to us and asks us tn
reloase alarge swn of money, weil, naturally ene seems to have an acquired right,
to Iy kinto the cizcnmstanees ; and, of coursé, the circumsta ces are that owing
to that wretehed old permanent settlement, the land revenue system of Bengal
is not expansiva in the same way that the land revenne wystem of the other pro-
vinees for the most part is,  The obvious thing ir that Bengal will have to put
her house in order, will have to look to other sources of revenue. The
Honourable Member has mentioned stamps a8 boing a provincial head. It
looks to me as though it is absolutely vecessary that Bengal raises her stvmp
duties by 25 or bU per eent, and, though I sapport this assistance being given
to Bengal in her dire peod, as indeed I would support it being given to any
other provinee if there were an equally dire need at the same time, I think this
House can very well couple with it in this debate the rtraight warning that
it is up to Bengal, ne soon as she possibly can—it will probably take at
least three yeaes-—to put her house in order and ruise the revenue necessary to
carry on her provineial government.,  Apart from that, Sir, Bengal's affairs
are her own, and, if only she would conduct them without coming to us
for help, 1 am the last person in the world to say anything about it. But, ae
ghe has eome to us for help, 1 think it is quite within the provinee of this
Assembly, while voting the remission of 63 lakhs for three years, to convey a
very strong hirt. as 1 hope Mr. Hailey will do, that this gift is final and thut
Bengal must put her own house in order.  If her present system of taxation
does not enable her to oarry on her provinciul government, the sooner she
takes the nccesssry steps the bebter.

Mr. Jamnades Dwarkadas: Sir, I support the Resolution moved by the
Honourable the Finance Member, but I have to make a certain reservation in
regard to the statement that he had made in support of his Resolution. If the
Hononrable Member had only moved the Resolution and. in support of that
Resolution, if he had only stated his ground for allowing this relcase to Bengal,
1 should have had nothing to say, but, in view of the fuet that the Honour-
able the Finance Member hus also made some statement with regand to other
provinces, I am constrained to rise and to challenge the statements made by
the Honourable the Finance Member.

1 hive nothing to say with regard to the claim of Bengal. T entirely
support the Remﬁltinn of the Honourable the Finanee Meuﬁ:r so far as the
claim of Bengal iz concerned. But I join issue with him when he says that
while Bengal deserves specitl consideration, other provinces do mot. Iam not
gmpmr&d to kpeak nhout the present position of the other provinces because no

emand has come from the other provinees. But I make bold to say, Sir,
that in spite of the statement inude by the Honourable the Finance Member, if
nt a future date other provinces cone to ns with a demand for release or othex
help, the House reserves to itsell the right to consider these demands on  their
own merits. Another point :  The argument that the Meston Committeo
realised the difficulty with regard to Bengal or the Joint Committee also found
difienlty in the ease of Bengal will not weigh with us when we discuss the
merits of these provitees when they cometo us with their demands, Sir, 1
interjected one of the remarks made by the Honourable the Finarce Member
and said that Bonbay also was not treuted in & proper manner. As 1 have
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already eid before, T am not pressieg Bombay’s claius bee mwe Bombay has
made o demand just at the presant moment. But, at the same time, 1 want to
remind the Honournble the Finance Member and this House that Bengal alone
was not dissatisfied with the award made by the Meston Committee, but Hombay
also was dissztisfied und Bombay was unantmous in expressing its dissatisfaction,
so much ro that ab the meeting that was convened by the Shenff of Bombay to
rotest against this, the Honourable Mr. Froom of the Council of State and
er. Gandhi spoke from the same platform. However, I mentiom this fict only
to let the Honourable the Finance Member know that the arguments that
he bas advanced in support of the Rerolution, espeeially the argument that
Beugal’s demand has been justified to a certain extent beeause its ditfienlties
have been recognised by the Joiut Conmittee and the Meston Comnnittee do
not weigh with us and that we reserve the right to ourselves of discussing the
demands of the various provinces when they come to us on their own merits,

Lala Girdbarilal Agarwala : Sir, I rise ty support the Resolution
moved by the Honourable the Finunce Member.  But I submit there were
certiin remarks made by him to which I take exception.  For egample. 1 come
from the United Provinces. Our provines has also boen very badly teeated in
regrard to the provinei:] ¢ ntribution. A deputation was sent to His Excellency
the Vicer.y on behalf «f the United Provinces Liberal Association in which
stress was laid upon this point, and it was pressed that the financial srrange-
ment should be revised and readjusted.  Of course, we are not muking any
dem nd jast at present, but [ simply want to make it elear that my provinee
is also doing very badly and we may have sooner or later to bring a similar
Resolution.

Khan Babadur Sarfaraz Hussain Khan : Sir, T shall be failing in
my duty if 1 do not say anything «n bebulf of my province. My provinee
needs as much financial assist ince as gny other provinee ; but I agree with my
Honourable Colleague, Mr. Price, that this is not the time when we should intro-
duce provincislisation. When ot present we are in a position.to give financial
assistance to Bengal, we should ungrudgingly and without any further remarks
and pressing the claims of our own provinces, whle-heartedly support the
Resolution moved by the Honourable the Finance Member.

Lieut.-Colonel H. A. J. Gidney : I move that the quostion b nyw put.

Mr. C. W. Rhodes : I think by now we know pretty well the opinion
of the House, and as I feel sure that the Resolution will be passed by this
Asgembly, I rise to thank it on behalf of Bengal for the very generous way
in which they have dealt with this Resolution. The Hon-urable the Financo
Mecmber has dealt so thoroughly with the question thet it is quite unnecessary
for us, Members fromn Bengal, to supplement his statement. Like Mr. Price
1 thoroughly deprecate any provincialism, whether on my own side or on the
other. (Hear, hear) The contribution that the Honourable the Finance
Minister has offerad to waive, rsz., 63 lakhs, is not suflicicnt for us, but we
shall have to mike the bost of it. We recognise that other provinees have their
difficnlties, but it is not a question of difliculty with us but of disaster. We
shall do our best doring the next three years, under an almost intolerable
buiden, hampered a8 we ere with the permanent settlement, which after all is
a matter for this House, and personally I wish the Assembly would take
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it nup.  Bnt the position is eritioa]l in Rengal, and will still be critioal with
this remisgion,  I'neovelusion, I should like to repeat that if this Resolution
s passed, as T feel gure it will be, we shall he very grateful to this House,
aed 1 think this Session will be closed under the happiest possible auspices
with the feeling  that one province is able to receive justice from the other
provinees even at some disadvantage to themselves.

Mr. M. K. Reddi Garu: Sir, if it is true, that more things are
wrought by prayer, rich Bengal has succeeded in that art : and in this
conneetion 1 am reminded of the famous Biblical saying: ¢ He who hath
mch, to him more shall be given, and from him that hath little, even the little
shall b taken.’ . )

1f the prosperous Bengal is to be given a generous treatment, T ask,
Sir. what is to become of the poor and the ‘ benighted ’ Madras, It is a
fuct. known to this Government, that Madras had always pursued a very
fraezal and economieal policy even at the sacrifice of the neceesary developments,
and thus placed, surplus, after surplus at the hands of this Government, I
am referring to the days before this federal syvstem of finance came into
exiktenee as the result of the inegnitous award of Tord Meston. s it a sin,
Sir, to be ceonomical, is it a #in to be frugal and thrifty; if not, why
this unjust treatment to Madras 7 Why is she asbed to contribute 85%
per cent, of the total defioit as compared with the standard rate of 17 per
cent, s it just, Sir, that the poor, voiceless Madras should be obliged to
pay Rs. 318 lakhs, while Bombay and Bengal together, pay a third
of what Madras pays. 1 ask awain, is it really a sin, to be sober and
oconomical ?

Sir, | should like to place another fact before you. When the Joint
Seleet Committee of the House of Commons recommended that the pro-
vinees should get some share in the wth of the revenues from the
taxation on incomes, did Madras profit thereby, while Bengal and Bombay,
with their commercial eapitals got the benefit of it. But, on the other
hand, the benighted Madras had to pay Rs. 882 lakhs instead of Rs. 348

lukhs as mentioned in the Meston’s award.

Sir, there is another and a more weighty reason why Madras should be
griven an ¢mmediafe relief. As the result of the anft-drink movement and
picketting, the Abkari sulee in my Presidency has already gone down, and I
can tell you with a certain amount of authority, that in the next Budget there
is sure to be a deficit of more than a crore of rupees. Again, there is not a
'year in that Presidency which passes without afamine in one district or the
other,  Under these circumsta: ces, how are we to meet the deficit that is
staring us in the face. Further taxations it is imposible to think of, it will
be ruinous to the interests of the poor ryots.

S'r, if the Government is not going to extend a generous and sympa-
thetic hand—of course not in the sense it did in the case of the Resolution on
the increase of pensions, but a sympathetic financial help, I am sure, the
finarcinl history of Persia, would repeat itself.

Sir, with the finances at this low ebb, what can the Ministers do ?
What development, educational, or industrial, can you cxpect from them ?
Let us rather have no such responsible givernment, with a state of thiigs
forcing the hands of tho Ministers to fresh taxation, We must rernember,
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our opponents, who are ever sit'ing on the fences and watching s,
the moment we fail to advaice the progress of the country, from industrial,
educational, and from irrigation and sanitarv points of view, will at onuo
come down upon us and tell us, in plain la gnage that these Reforms are
but a caunouflage and are mcant tocheat the peopls and their agitators. 1
ask, is this a right fecling for this wise Government to foster?

Sir, T appeal to this Government and the Honourable Members of this
House, to re-open the whole question of I.ord Meston’s award and thus to
make the Provinces to work the Reforms successfully and in the true spirst
with whieh they were granted to us.

Mr. N. M. S8amarth : Sir, I, for one, fail to see why this Resolution
" has Leen brought before this House. Under the Dovolution
Rules, Rule 18, which bas heen referrod to, says :

‘ That from the Financial vear 1922-23 onwards n total contribuation of 953 Inkhs, or such
smaller sum as ;uny be dotermined by the Governor-Gieneral in Conncil, shnll he paid to the
Governor Geueral in Couneil by the Local Governments mentioned in the preceding rule,’

It is for the Governor General in Council to docide. They have decided
to take a smaller sum and the Resolution necd not have been brought before.
this Assembly at all. I do not, therefore, soe the necossity of asking this
House to pass this Resolution specially in favour of Bengal, but as the
Resolution has come up before us, [ have no hesitation in st.ting that it has
my fullet sympathy and support. But let this House and the Government
also beware of the necessary implications of passing this Resolution and arriv-
ing at this decision. Devolution Rule 18 proceeds to ray :

* When for any year the Governor Gencral in Council determines as the total amount
of the contribution a smaller sum than that payable for the preceding year, a reduction shall
be made in the contributions of those Local Governments only, whose last previons annual
contribution exceeds the proportion spoified below of the smaller suin s0 detormined s e’
total contribution.’
and then certain p ions are given. This is the revised rule, Rulo’

18, in suhstitution of the original rule framett by the Meston Committee, and
the Joint Parliamentary Committee have thia commentary on the ‘meaning
and significance of that new rule. They say :

* The acerptance of this Iatter praposal emphasises the intention that the contributions
from the provinces to the Central Governmont should ceano at the earliost possible moment.
the Committee attnch great importance to the faltilment of this jutention and they are
convinced thut the opposition which the proposals of the Financial Relations Committce -
have evoked would be much diminisbed if it becomes possiple for the Government of Indis to
take steps to ensurc the abolition of tho contribntions within a reasinably short period.
Thoy trust that the Government of India and the Sccretary of State in Council will, in
regulating their financial policy, make it their constant endeavour to remdor the Central
Government independent of provincial assistance at the earliest possible date.’

That is the meaning and significance of this devolution rule, under
which the Government of India have taken this action, which neod not have
come beforo this Assembly, a8 I have said, and which it was quite within
their comprtence to take. Having taken that action, the necess-ry implica-
tion of that follows that they have to take cate to wee that they do not mulct
any other Local Government into paying any higher contribution than
that allowed by this rule. But, 8ir, I should not have been surprised if a
Resolution had simfpl‘y been placed before us by tho Honourable Mr.
Hailey in view of the difficulticc of Bengal. But his speech has

4p M.
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compelled me to make a few otservations. ' Heeaid that it is only
in the case of Bengal that these dillculties have ariren, that ~Bengal
alone stands in need of this relicf, and that no other province stands
in such need.  Surely the Honourablo the Finance Member must know
that Bombay also is in the rame bost with Bengal. We had a defieit of
something like o crore and a bulf la<t year, which in Bomlay wo managcd to ~
tido over by drawing upen our reserve balance. Burely thie state of things
cannot go on long, without ln'iugfling' the Bombav Government (o the  brink
of bankruptey. But if 1 am hete, and so long as I am lerc, it will be my
constant endeavour to sce that the Central Government adjusts its reeource s
in such a way that its normal cxprnditure is niet from its own revenues
without having anything todo with provincial ocontributions, which under
the injunctions of the Joint Parliamen Committes, the Government
of India are bound as speedily a8 pos<ble to do away with.

With these remarks,-Sir, I support this Resolution, which need not, as I
say, have been brought before this Asecnibly,

The Honourable Mr. W. M. Hailey : Sir, Mr. Samarth bas raised a
technical point, to which I ought to give a definito answer. He asks, what
is the need for putting forward this Resolution at all, rince Rule 18 of the
Devolution Rules provide that the Governor General may take as a total contri-
bution less ihan the wsmount laid down. But as he will see from the
Resolution, we proposc an alteration in this rule.  Now, Sir, 1 recogunize that
an alteration of the Devolution Rules can be made by the Governor General in
Council, with the eanction of the Seerctary of State in Council, But I put
it to this House whether it would be proper on our part to suggeet to the
Seerctary  of State that he e¢hould sanction an important change in the
Devolution Rules, a change involviog our giving up a coneiderable amount
of cential revenue without first coming to this Assewbly. I for my
par., Government for its part, would bave been unwilling that we should
recommend a change of this impoitance without first seeking the assent of this
House, I think, 1 can cluim that the Assembly will appreciate our attitude
in thik respeet. We shall have to ask for a change in Devolution Rule 18,
because what we are proposing s, not to reduww the total contribution, in the
manner contemplated by that rule, but simply to lay it down that Bengal
shall, fora time, nanely for three ycars, disappear from the list that is given
in Devolution Rule 17,

Mr. N, M. Sawarth : Does not the total contribution come to 963 lukhs,
instead of 983 lakhs ?

The Honourable Mr. W. M. Hailey : No, Sir, I think the definite
answer is that we simply propose that Bepgal should be let off the contri-
bution provided in Rule 17, other contributions not being affected thereby.
That is the definite answer to Mr. Samarth.

Now, Sir, I do not know whether it is ‘necessary that I should argue at
length :.:) the House the amendment that has been put before it by Mr.
Samarth.

Mr. N. M, Sawarth : Not by me.

The Honourable Mr. W. M, Hailey : I beg.the Honourable Member's
pardon—by Mr. Raju.  For my part, 1 feel that no cxtended argument is
necestary.  He proposes that sudtalle  help or similar concessions be givea to
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Madras and other provinocs where financial difficulties exist. My proposition
was a definite one, which I argued to the House on definite grounds, and which
initeelf implied an alteration of the Devolution Rules. Are we prepared now
to approach the Secretary of State and ask him to lay on the table of the
Houses of Parliament a vague amendmentof the Devolution Rules such as would
follow from the proposition he has put forward. It would be impracticable to
do so. Other hgembem, not neglectful of the claims of their own provinces,
have arisen in their places and assured us that should their provinces at any
time be faced with difficulties such as those under which Bengal now labone,
they will demand an equal concession for their own provinces.  Sir, nothing
oan prevent their making such proposals. (Hear, bear.) I should deprecate them
in the interests of mutual finsnece ; but nothing that Goverament can do, could
prevent their coming before this House and makinge Ly Resolution a proposal
of this nature ; and, if this House were to determine, in spite of the opposi-
tion which 1 should offer, to recommend to Government that o further alter-
tion should be made in the Devolution Rales similir to that now proposed, it
would have a perfect right to doso what then is the nevessity for Mr. Rajn’s
amedment? I, Sir, am not going to argue to-day as a partizun either for or agunst
any provinee ; 1 hope 1 did not argue to-day as a partisan on behalf of Bengal,
for it was not my intention to do 8v. I am not going to enter into the figures
which Mr. Raju gave on behalf of Madras because 1 consider that would be
entirely inconsistent with the plea which I put forward to thix House that we
should treat.the present case of Bengal as a self-containad problem, und in so
doing take an entirely detached view of the situation. Ilcis ml‘wnu-ing the elaims
of Madras; ] am not going to contest them. But when he saild that 1did not
rive the various figures of Bengul taxation man for man or aere for aere,

use | was afraid to do s, since I knew that they woull tell aguinst Bengal.
he was not correct. The reason I gave was that it would lead to intenuin-
sble discussions of an abstract and contentions nature ; how interminable that
discussion would be the House ean easily judge when I tell them that if
instead of quoting the figures for Madras as he quoted them, thit is to say,
revenue by acre and excise Ly gsllons, he hal quoted them per hesd of
population, his resulte would be reversed, | bope that My, Rajn will not
question whst | am saying, sinee I have here the printed stitoent from
which he drew his inﬁpirati(m and I cun have no better pround  than that. 1t
was bocause I feared interminable discussion of that kind, absirnet caleula-
tions of what the taxable capacity of each provinee sliould be, abstr et consider-
atious of what should be the proper basis of allocating central and provire al
finance, it was purely on those grounds that T avoided the guestions to which
I have referred.  Nor, Sir, can 1 suggest any answer ws to why it ix that
Madras collects more fines or penalties than other provicecs 5 1 will not cven
suggest the implication that arises from that curious fuct.  But, if the House
desires an interesting figure—J wm here no partisan again-—I will wive it ;
that is that for practically every crore of rupees of contribntion that ‘'we remit,
Madras will get approximately 50 lakhs. That is ccrtainly the case in the
initial stages of our progress in remissions. Let Mr. Raju take some consolation
from that fact. 1 do not believe that he can have considered bow favour.ble
the position was of his province under the guarantec given by us for the
gradusl remission of contributions when he placed Lis plea for consideration
before the House,
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Sir, Toan only oppose this amendment beoause I believe that it is entirely
unmnecessary in itself ; beciuse we could not ask the Seeretary of State to lay on
the table of the Housss of Parliament so vague an smendment to the Devolu-
tion Rules, and because, as 1 said before, it is perfectly possible for any private
Member to raise the question by Resolution in regard to any province at any
time he ohooses to do so.

The amendment was negatived.
The Resolution was then adopted.

PROVISIONAL DATE OF RE-ASSEMBLING.

h Mr. President : This House now stands adjourned to a date which will
hereafter be announced. I may say, for the provisional information of the
Memberw, that the date will probably be Junuary the 10th.

641 LD ==3,000-=10-10-81-=GCPS
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Question re. —— in Imiependent 74,
Question r¢ —— in Daily Ezpress and New India. 172.
Question re in Jualice. 172,
Question v¢ —— * Profession and Practices ”” in New India of 5th
March. 53.
Queltai;);l re —== in Moders Review beaded ¢ Semi-Slivery in Assam.’’
Question re in Tribune headed “ Section 15 of the Telegraph
' Guide.”” 449,

ASAD ALI, KHAN BAHADUR MIR—
Nomination of as Deputy President. 465,
Reeolution re Indian autonomy. 1258.

See  Questions and Answers,

ASJAD-UL-LAH, MAULVI MIYAN~—
Resolation re anti-drink movement in India. 1093-1094.
Resolution re permanent Capital of India. 1195.

ASSAM -~
Question re Civil Sargeoncies in —— . 245-246,

ASSAM-BENGAL RAILWAY—

Question re correspondence betwceen Goveroment of India and Assam op
the —— exodus. 81&.

Question re statenent by Bengal Government in connection with ——
strike ——. 1227,

Question re strike on the —— and of tea garden coolies at.
Chandpore, 1226-1227. '

Qurstion re strikes and the —— , 427,

ASSAM TEA GARDEN COOLIES—
Question re —— , 645,
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ASSAULT—

Question re
29%-299,

on an Indian widow by Private Mulligsn at Sialkot.

ASSISTANT SURGEONS -
Question re Civil and Military —— . 776.

Question re service of Military and Civil SBub-Ascistant Surgeons
towards increments of pay on confirmation. 65-6¢,

ATTACHED OFFICES—
Question re allowance of Sccretariat and . 17638,
Question re pay in Secretariat and 638.

Question re pay and allowaness of stafl of Secretariat and —.
393.

Question re revision of fay in —— ., 639.
Question re strength of clerical staff of the Secretariat and .— —= (87,

ATTA KHAN, SUBEHDAR-MAJOR—

Question re discharge from service of .,-Qﬁﬁth Rifles, Frontier Forve.
P73-880.

AUDIT DEPARTMENT—
Demand for supplementary grant re —— . 86i.

Question re Mcrease of pay granted to Superintendents and Aocountants
of, —— 1301-1308.

AURANGABAD -~

Question re the cost of constraction of Cninl.-y Lives at 984,

AUTONOMY—
Resolution re Indian . 956-975, 1228-1286.

AUXILIARY FORCE—
See ““Arms.”’

AVIATION—
Question re —— schools in India. 838,

AYYANGAR, Mz. M. G. MUKUNDARAJA —
Cattle Trespass (Amendmeunt) Bill. 1018-1014,
See * Questions and Anewers.”
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- B .
BAGDE, MR, K. G.—
Demand for supplementary grant re Indian Trade Commissioner in
East Africa. 903.
Demand for supplementary grant re Y. M. C. A., Simla, and Viotoris
Memorial. 900.

Demand for supplementary grant re grant to Y. M. C. A. at Simla.
900,

Demand for supplementary grant re expenditure in England. 902-
808,

Point raiced by as to the quorum. 1288-1289,
See * Questions and Answers.”’

BAJPAL, RAI BAHADUR SANKATA PRASAD-~ .
Resolution re anti-drink movement in India. 1101.

Resolution re equalization of the nuiaber of Indiins and Europ:ins in
certain posts. 1115-1116.

See * Questions and Answers.”

BALUCHISTAN—
Quest'on r# murders in British

and Sind. 1065-1066.

“ BANDAY MATARAM *’—
Question re statemeuts in —— on alleged maltreatment of Indian

passengers. 73-74.

BANGALORE PENSIONERS’ ASSOCIATION—
Question re —— . 421,

BANK—
Question re interest on postal savings deposite. 4561. *
Question re nomination of Indian Governors of Imperial —— . 54,
Question re pay of Governors of Imperial 53-54.
Question re paper entitled “ State for India’” 1225.

BAR --
Quection re creation of Indian — —. 706.

BARODAWALLA, Me. 8. K.—
Resolution r¢ Indian autonomy, 1263,

BARRAGE— ‘
Question re Sukkur 2. =
Regolution re¢ Sukkur ~——, 848-9586.
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BARSAL, KASHMIRI LAL-- *

Question re the correspondenes between —— Suob-Overseer, Ambala
Cantonment, and Military Authorities. 193.

BARUA, RATI BAHADUR DEBI CHARAN-—
Demand for supplementary grant re Civil Works, £76.
Invalidation of HHindu Ceremonial Emoluments Bills. 1073.
Resoluticn re Indian autonomy. 1247.

Resolution re the repeal of the Workmen’s Breach of Contract Act and
certain sections of the Indian Penal Code. 239—241.

8ce © Quettions and Answers.”

BEDI, BABA UJAGAR SINGH—
8ee '* Questions and Answers.”’

BEEF—
Question re as military ration. 404.
BEGAR— )
Question re Rasad snd ——. 412,
BENGAL— - )
Rewlut;oln re oontribution of ——~ to the Government of India. 1812
1381.

BENGAL AND NORTH-WESTERN RAILWAY—

Question re¢ appointment of Passenger Superintendents on the ——,
1224,
’

Question re management of 1223,

Question re number of Indisos and Europeans employed on bigh salary
on —-—, b78-679,

Question re numbear of watermen and gardeners employed by ==
between Katihar and Barauni junctiona. (81.

Question re provision of fans in the carriages of
Question re supply of drinking water on 680.

Question re transfer of mavagement of the Tirhut State Railway to
—, 1223.

Question re waiting rooms and sale of tickets on —— . 681,

799,

BENGAL-NAGPUR RAILWAY-—
Qaestion re staff in East Indian and —— offices.  305.
Question r¢ female booking clerks on East Indian and —— , 313-314..
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BERAR— *
Swatement re advanteges derived by +— undir the reformed constitu-
tion. 977.
BESANT, Mas.—

Question re address by in the Malabar Reformed Council. 659.

BHARGAVA, RAI BAHADUR PANDIT JAWAHAR LAL —
Land Acquisition (Amendment) Bill. 1221-1222.
Resolution r¢ Indian avtonomy. 970-971.

Resolution re purity of administration in the various departments of
Goveroment. 618-620,

See * Questions and Answers.”

.

BHIWANI—
Question re broad gaunge conneotion between

and Delhi. 449,

BILL(S)—
Adoption (Registration)—
Motion fur leave to introdnoe. 225,
Introduced. 227,
Motion for circulation., 591,
Rejected. 600.

Carriers (Amendment) — :
Motion for leave to introdnce. 123.
Introduced. 125,
Motion for consideration. 465.
Motion to pars. 466.
Passed. 466.

Cattle Trespass (Amendment)—

Passed by Council of State laid on table. 582,
Motion for consideration. 1012-1013.
Motion to pass, 1016,

Pagsed. 1016,

Code of Civil Procedure (Amendment) == (Fraudulent Suits)—
Motion to refer to Select Committes deferred. 121,

Code of Civil Procedure (Amendment) = (Dr. Gour’s)—
Moti8n for leave to introduce. 1228,
Introduced, 1228,
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BILL (8)—contd.
Code of Criminal Protedare {Amendment) (Main Bill) —
Motion to refer to Joint Committes. 1008,
Aldopted. 1009,
Mohon for nomination of Members of Joint Committee. 1010

Co;l;{ of Criminal Procedure (Amendment)-—(Fnrmg on orowds, Cbapter
)-—.

Passed by Council of State 1aid on table. 582.

Motion for consideration deferred. 1012,

Code of Criminal Procedure (Amendment) (Chapter XL)—
Passed by Council of State laid on table, 1083,

l.dohon for consideration deferred. 13086. .

Exclusicn from Inheritance—~—
Motion for leave to introdnce. 221.
Introduced. 226.

Hindu Law of Inheritance (Amendment)—
Motion for leave to introduce. 1010,
Introduced. 1011.
Indian Contract (Amenﬂment)—-
Motion for leave tointroduce. 4¢1, .
Introduced. 488.

Indian Electricity (Amendment)—
Motion for nowination of Members to J omt Committee, 120,

Adopted. 120,
Presentation of the Report of Joint Committee. 465,

Indian Emigration—
Motion for leave to refer to Select Comtmttee. 121,
Beferred to Select Committee, 122,

»

Indian Factories (Amendment) —

Motion for nomination of Members to Joint Committee. 120,
Adopted. 120, . .

Presentation of the Report of Joirt Committee, 1006,
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BILL(8)—contd.

Indian Income-tax—
Motion for leave to introduce, -478.
Introduced. 481.
Motion to refer to Joint Committee. 918,
Adopted. 932. .
Motion for nomination of members to Joint Committee. 1927
Adopted. 1227,

Indian Lac Cess—

Motion for leave to introduce, 337.
Introduced. 389,

Motion for consideration. 46€-478,

Motion for circulation. 4786,
Rejected. 476.

Motion to pass. 478.
Pasced. 478.

Indian Limitation (Amendment) —
Motion that the Bill be re-committed to Select Committee. 912-916.
Adopted. 918. '
Motion re personnel of Select Committee. 918.
Adopted. 918,

Indian Marine (A mendment)—
Motion for leave to introduce. 127. .
Introduced. 128.
Motion for consideration. &87.
Motion to pass. 337.
Pussed. 847,

=&

Indian Penal Code (Amendment)—
Motion for nomination of Members to Select Committee, 120.
Adopted. " 121.
Presentation of Report of Select Committee, 335,
Motion for consideration of Report. 912,
Motion to pass. 812.
Passed, 912.
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BILL(S)—contd.
Indian Post Office (Amendment;—
Motion for leave to introduce, 125,
Introduced. 127.
Motion to conmider. 336,
Motion to pass. 337.
Passed. 537.

Invalidation of Hindu Ceremoniul Emoluments—
Motion that —— be referred (o a Select Committes, 10063.
Adopted. 1085,

Indian War Relief Trust— J
Motion for leave to introduce. 128-130,

Rejocted. 181.

Indian Works of Defence (Amendment) —
Motion for leave to introduce. 128.
Introdoced. 128.
Motion for consideration. 337.
Mation to pass. 337.
Passed. 3837.

Land Acquisition (Amendment) —
Motion for postponement. 380,
Aﬂopted. 349,
Motion for consideration. 1016-1022,
Motion to pass. 1022,
Passed. .1 022.
Ma'ntenance Orders Enforcement—
Motlion for nomination of Members to Select Committee, 121.
Adopted. 121.
Presentation of Report of Select Comumittee. 39%5.
Motion for consideration of Report. 909,
Motion to pass. 911
Passed. 011.
Motion to agree to the amendwents by Couucil of State. 1228,

Adopted. 1228.

—

Mussalman Waqfs Registration—
Motion for leave to introduce. 1022-1023.
Introduced. 1024,
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BILL (8)— concld.

Negotiuble Instruments (Amendment)—
Motion for leave to introduce. 122,
Introduced. 128.
Motion to consider. 3386,
Motion to pass. 836.
Passed. 336.

Press Law Repeal and Amendment—
Motion for leave to introduce. 339-340.
Introduced. 341.
Motion to refer to Select Committee. 1011.
Adopted. 1011.

Transfer of Property (Amendment)—
Motion to refer to Select Committee. 582.
Rejected. 591,
Question re rejection of a
Question re precedence of notices of
Question re longer notices of introduction of

595-596.
. 633,838,

after acceptance of prinociple
and resolutions
. 220,

BISHAMBHAR NATH PANDIT—
Resolution re separation of judicvial and executive functions. 626. .

See  Questions and Answers.”’

BOARD—

Question re #boliton of 3taff Selection 307.
Question re allowances of the members of the Staff Selection b2.

Question re appointment of Advisory —— of Merchants for different
Railways. 101, '

Question r¢ Munition Board case. 1297.

Question re number of candidates selected by the Staff Seleotion

b52-53.

Question r¢ system of test by the Staff Selection ——. 1068.

BOARDS OF REVENUE—
Question re abolition of —— , 57-58, 763.

BOMBAY— )
Question re want of waiting-rcoms at the Vietoria Terminus at ——
= 300-801. )

B
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BOMBAY, BARODA AND CENTRAL INDIA RAILWAY—
Question re Inter Class carriages on 834.
Question re accommodation in Gujrat mail trains of — . 883,
Question re supply of drinking water on —— . B835.

“BOMBAY CHRONICLE ”— ¥
Question re atticle in re high rabea of stores in England. 700.

BOOKING—

Question re at railway stations. 981.
Question re difficulties at railway stations. 191.

Question re opening of —— offices in big towns. 981.-882,

BOOKING CLERKS, FEFMALE—

Question re —— on the East Indian and Bengal-Nagpur Railways,
313-314.

BORDER RAIDS—

Questions re offences and
391-392.

BOTANICAL SURVEY~—
Demand for supplementary grant re —— . 867.

BRITISH SHIP COMPANIES—

Question re exemption of —— from income-tax, 808.

in the North-West Frortier Province.

BRYANT, M. J, F.—
Resolution re the purity of administration in the various departments of
the Government of India. (04-605, 612.

Demand for supplementary grant re Botanica] Survey., 669 .

BUDGET-—
Question re preparation- of annual Estimates and recommenda-
tion of Chamberlain Currency Committee. 692,

BUILDINGS, GOVERNMENT—
Question re practice in England for the construction of —— . 47-48.

BUREAU—
Question re office of the Director of Information in Bengal and the
Central of Information. 807. '

Question re information collected by Sugar —— as to sugar factories
458..

Question re collection of information by Labour re the real causes
of labour strikes and prerent labour situation. 463,

Ay
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BURKMA— .

Question r¢ Military officers and —— local allowance. 767.
Quertion re¢ High Court in —— . 801.

Question re¢ judicial services in . 302

Question re rice and paddy traffic in — . 802-303.

BURN AND COMPANY—
Question re payments to

for American Railway wagons . 173

BUSINESS (GOVERNMENT)—

Statement of 242-248, 835, 464-465, 975, 1005-1006.

Arrangement of —— of the Legislative Assembly and the powers of
Members 1o disgusa it. 99-100.

See “ Ruling.”’

BUSINESS CONCERNS—

Question 7e tightness of the money tarket aud financial help given to
started by Indians. 1225

.

C
CALCUTTA MAIL—

Question re resumption of —— train between Lahore and Peshawar.
539-540.

CALCUTTA PORT TRUST, STERLING LOAN OF—
See * Indian Investors.”’

CALCUTTA UNIVERSITY— ’

Question re andit reports on the accounts. R25.

Question re correspondence between the Registrar of and Mr,
Sharp on the subject of the enhancement of examination fee. 768,

See ** Treasury Bille.” |

CANAL S8CHEME (8)—
Question re —— for South Hastern Districts of the Punjab. 449.

CANDIDATES-—- _

Question re number of —— selected by Staff Selection Board.
62-63.°

B2
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CANTEEN BOARD(3)—
Question re Army —— in India. 1002-100%, 1004-1005.
Question r¢ Indian Army —. 1150.

Question r¢ Indian Army contractors and 1150.
CANTONMENT(8S)—
Question re bungalows situate within —— limits. 834,

Quaestion re correspondence published in Advocate at Ambala relat-
ing to high handedness of Military authorities 193,

Question re externees fro:n 660, 395, 450.

Question re grazing fee in ——. 59,

Question re hardships suffered by civil population in ——. 182,
Question re house accommodation Act in 084-985.
Question re honses in area in Karachi. 777,

Removal of Hyderabad Sind . 8ee *“ Hyvdernbad Sind.”
Removal of Karachi — 1428,

'CAPITAL—
Question re all-the-year-round —— of India. €8S,

Question re change of Provincial — without concurrence of Government
of India. §4-35.

Resolution re permanent —— of Iudia. 1189-1204,

CARRIAGES (RAILWAY)—

Question re carrying capaocity of Broad Gange Bogie ——. 808.
Questions 7¢ dirty conditions of ——. 1228,

Question re introduction of Inter Class —~—— on the narrow gauge section
of South Indian Railway, 217.

Question re overcrowding of Third Class —on the South Indian Railway.
217.
CARRIAGE AND WAGON DEPARTMENT—
Question re —— 162-163.

CARRIERS, — (AMENDMENT) BILL-—
Motion for leave to introduce ——. 128,
introdoced ——., 125.
Motion to take the — into consideration. Adopted. = 485-466.
Motion that the —— be passed. Adopted 466.
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CARTER—SIR FRANK— J
Resolation re contribution of Bengal to the ‘Fovermment of India.
1817-18)9.
Resolution re Indian autonomy. 1256-12:8.

CATTLE—

Question re Protection Bill. 1087.

Question re milch and sgricultaral . 202,
Question re protection of e, 404.

Question re resolution r¢ —— and pasture lunds. 405,
Question re slaughter of ——, 404.

Question re snrvey and classification of ——, 589.

CATTLE—TRESPASS (AMENDMENT) BILL—

Passed by Council of State laid on table, 582.
Motion to take into consideration. 1012-1013,
Motion adopted. 1013,

Motion that the Bill be passed. 1018.

Passed. 10186.

CAVALRY LINES—

Question re cost of constraction of —— at Aurangabad. 984.

CENTRAL GOVERNMENT—
Question re Diarchy in ——. 397, 307.

CENTRAL LEGISLATURE—

Question re number of Questions and Resolutions re expenditure moved

in the 999,
Question ¢ members of —— whose election bhas bren set aside —
248. ‘ '

CENTRAL PROVINCES—
Questiou re abolition of Divisional Commissioner-ship in ——., 558-5569
Question re chief court for 643.

Question re partial exclusion of certaiu tracts of —— from the operation
of Government of India Act, 1910, B47.

Question re representation from the descendants of the Hai Haibanshi
Kingr of ~—-—. 548,

CHAMBER—

Ruling re use of

buildings for non-Parliamentary purposes 975.
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CHAMBERLAIN CURRENCY COMMITITEE—

Question re preparation of annual budget and the recommendations of
for it. 692,

CHANDPORE—

Question re visit to by the Honourable 8ir Thomus Hollsnd, the
Honcurable Sir William Vincent and the Honourable 8ir Henry
Wheeler in connection with the strike in the Assam Bengul Railway
and of the Tea Gurden coolivs at -——, 1226-1227.

CHASTITY—
Qneo:inn re the violation of the —— of an Indian woman at Sialkot,
20. '
CHATTERJEE, Mr. A, C.—
Demand for supplementary grunt re Salt. 848,

Demand for cupplementary grant re Stationery and Printing, $78-879,
Indian Pactories (Amendment) Bill. 1006,

Personnel of the Joint Committee on Indian Electricity (Amendment)

Bill. 120. -
Personnel of the Joint Committee on Indian Factories (Amendment)
Bill. 120.

Presentation of the report of the Joint Committee on the Indian Electri-
city (Awendment) Bill. 465.

Resolution re the purchase of stores by the High Commissioner for
India. 939-v42,
CHAUDHURI, MR, J.—
Adoption (Registration) Bill, 5856-696.
Code of Criminal Procedure (Amendment) Bill, 1012,
Demand for Supplementary Grant re General Administration. 854.

Demand for Su {}ementary Graat re Young Men’s Chrirtiau Association
Simla, an(P ictoria Memorial. 898,

Demand for Supplementary Grant re Jails and Convict Settlements
864.

Demand for Supplementary Grant re Mines. 872,
Indian Income-tax Bill. ©26-927.

Indian Lac Cess Bill. 474-475.

Land Acquisition (Amendment) Bill. 1018,



.
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CHAUDHURI, MR. J.—~contd.
Resolution re contribution of Bengal to the Government of India, 1310-
1821.

Resolution re Medioal Diplomas of Indian Universities and their recog-
nition in Unitod Kingdom, 1186-87.

Resolution re removal of raciul distinctions in trials 360, 370 871.

Resolution re separation of Judicial and Executive functions. 628-630,
631.
Transfer of Property (Amendment) Bill. 589,

See * Questions and Answers .

CHAUDHURI, MR. N. N.— )
Demand for Supplementary Grant re Civil Works, 875,
See “ Questions and Answers.”

CHAUDHURI, SHAHAB-UD-DIN—
Adoption (Registration) Bill. 597.
Indian Lac Cess Bill 475.
Resolution re removal of racial distinctions in trials —— 371-872,

~

CHELMSFORD LORi)—

Question rc¢ opinion of
Counoils. 171.

as expressed in newspapers on Indian

CHIEF COURT—

Question re for Central Provinces. 543,

CHIEF JUSTICES—
Question re appointment of —— and Judges of High Courts in India.
66.

CHINA—

Question re sale of opium by India to 304.

CHURCHES —

Question re Government aid to Roman Catholic and Protestant
to mosques and temples, 457.

Question re grants for —— . 835,

and

CIRCULAR (8)—

Question re —— on the working of the Frontier Crimes Regulation and
the laying down of rules for the administration of the North-West
Frontier Province. 421.
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CIVIL HOSPITALS —
Question re posts of Inspeotors-General of —— held by Indian Members
of the Indian Medical Service. 768.
CIVIL PROCEDURE- — THE CODE OF —— (AMENDMENT)
BILL. — .
Motion for leave to introduoe ——— Introduced. 1228,
Motion for withdrawal of reference of —— to a Select Committee ——.
121,
CIVIL SERVICE REGULATIONS —
Question re differential treatment under Artiole 408 uf the

305,

CIVIL VETERINARY SERVICES —

Demand for supplementary grant re . 874,

CIVIL WORKS —

Demand for supplementary grant re . 875,

CLAIM(S) —

Question r¢ settloment of by the North Western Railway. 462,

CLARKE, MR. G. R.—
Demand for supplementary grant re¢ Posts and Telegraphe. £49,

Resolution re postal system in Indis. 1209-1213,

CLAYTON, MR. H.— -
Resolution re Indian autonomy. 1205-1268.

CLERICAL STAFF —

Question re Imperial Seceretariat
Question re grievances of the
Provinces. 987.

832-883, .
of Accountaut General, United

CLERKS =
Question re extra for Sub-Post Masters. 995-995.

Question r¢ graot of increments in advance of due dates to certain —
and assistants of Governwent of India Secretarint, 1227,

in Tahsil Offices in the Ceutral Pro-

Question 7¢ memorial from
vinces and Berar. 1147,

Question rz number of —— in the Department of Commerce and Offioo
of Director-General, Posts and Telegrapbs . 177-17.
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COAL — .

Question re purchase of foreign 991-592.
Question re thefts of —— by Railway staff from open trucks. -487.
Question re traneport facilities. for traffic. 989-091.

CODE—

Resolution re establishment of National Seamen’s —-, 1023.

Question re deletion of a note in the State Railway——affecting salaries
of drivers, etc. 167.

CODE — CIVIL PROCEDURE (AMENDMENT) BILL — (FRAUDU-
LENT SUITS)—

Motion to refer —— to a Select Committce deferred. 121.
CODE — CIVIL PROCEDURE (AMENDMENT) BILL — (DR.
GOUR’S)—
Motion for leave to introduce the ——. 1228.
¥ntroduceds 1278,

CODE—CRIMINAL PROCRDURE—(AMENDMENT) BILL—(MAIN
BILL)—

Motion to refer to Joint Comnittee. 1006.
Motion adopted. 1009.
Motion re personunel of Joint Committee. 1010,
CODE — CRIMINAL PROCﬁDURE—(AMENDMENT) BILL.—
(FIRING ON CROWDS, CHAPTER 1X).—
Bill a8 passed by Council of State laid on table. 582.
deferred. 1012.

Motion for consideration of
CODE — CRIMINAL PROCEDURE-—-(AMENDMENT) BILL—
(CHAPTER XL)—

Passed by Council of State laid on table. 1083.
Motion for conrideration deferred. 18086.

CODE—INDIAN PENAL (AMENDMENT) BILL—
Porsonnel of the Select Coromittee on the ——. 120-121.

Motion that the report of the Sele ct Committee pe tanen into contider-
ation. 912,

Adopted. 912.
Passed. 912,
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‘CODE, INDIAN PENAL—
Prosgeutions under ——, 289-290.
Question re offences under section 49f of ——. 1086.

Question re persons tried for offences under sections 124-A, anl 153-A.
of 980-981.

Recolation re repeal of the Workmen’s Breach of Contract Act and
certain sections of ——, 227-247.

‘COINS —

Question re refusal of coined silver
Quertion re introduction of gold

in the Punjab. 661.
in India. 697.

COMMERCIAL CONCERN(S) =
Question r¢ Government officials and ——. 1143-1144.,

COMMISSION (S)—

Question re¢ appointment of —— on Indian Currency, Exchange
and Finance. 537-838, -

Question re appointment of a Carrency 540.
Question re cost on Royal on Public Services. 2186.

Question re increased ratos of pay to Indian Medical Service Officers
holding temporary —— . 65.

‘COMMISSION, PUBLIC SERVICES —
Question re establishment in India of —— . 162,

COMMISSIONER—
Question re Indian Trade in Eatt Africa. 285,
Question re purchase of stores by the High —— for India. 448.
Question re vacation for the court of judicial —— Sind—568.

‘COMMISSIONERSHIPS—

Question re abolition of Divisional in Central Provinces.” 568-6569.
COMMITTEE—

Question re appointment of a —— for revision of personnel and ex-

penditure of Government. 898,
Question re ~— on labour conditions in Fiji. 651.

‘Question re empluyment of Mr. Sastri on
therefor. 61-62.

Question re Jail —— recommendation as to Prison Reforms. 804.
Question r¢ Postal Inquiry 992-993.

Question re Muhamedan Members of the Publicity Advisory —— 820-
521,

and allowances drawn




.
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L]

COMMITTEE—contd.

Question re presidentship of the Fiscal 704.
Question re Railway Police —— Report. 655.
Question re Railway Report. 776.

Question re recommendations of the Currency
209.

Qubstion re recomme.ndations of
Securities. 982.

Question re recommendation of overnment of India Secretariat Proce-
dure.—176.
Question re recommendations of Jails ——. 252-280.

Question re recommendations of the joint Parliamentary—— about valua-
tion and sssessment. 815-8186,

Question r¢ recommendations of the Indian Jails 288.
Question re recommenduations of the Stores Purchage——. 541-542, 814,
Question r¢ recommendations of the Postal Inquiry ——. 993,

in South Africa.

in South Africa.

on Rehabilitation of Government

Question re recommendations of the Curiincy
209-210.

Question re report of the Stores Purchasc—— and power «f Local
Governments to purchase stores. 541-542,

856.
Question re selection of Members of the Students’ Advisory. —— 62,

Question re repoit of the Indian Railway

Question re Sir William Meyer's evidence before the Railway —— .
706, 774.

Question r¢ wages, conditions of service ard re]nsentlhons on me— of
miners. 282

COMMUNICATION, POSTAL AND TELEGRAPHIC—
Question re direct —— between Lakhimpur and Lucknow. 1304,

COMPANIES—(ACT)— -
Question re exemption of British Shipping from income-tax. 308,
Quesiug;x re extension of the Indian ——, Act 1913, to Secunderabad.
COMFPLAINTS—

Question re

against Railway officials at Kalka, 190,

COMPTROLLER’S OFFICE, SHILLONG—

Question re memorial from clerks of —, 1304-1305.
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CONFERENCE— ‘

Question re memorial from the sll-India cow ——-. 404,

Question re paper entitled “A State Bunk for India”’ read before the
All-Indis Industrial ——. 1225.

Question re selcotion of Indian representatives to serve on every —. 658
Question re subjects for the Imperial — —, 698,

-

CONTRACT (AMENDMENT) BILL—
See Bills.

CONTRACTORS—
Question re discontent amonz2 Army ——. 1004-1005,
CONTRIBUTION.—

Question re Municipal
308,

Resolution re —— of Bengal to the Government of India. 1812-1881.
COOLIE EXODUS— o

Question re correspondence between Government of India and Assam
on from Assam gardens. 818.

to ¢National’ FEducational Institutions

COOLIES—

Question re Assam tea garden —— at Chandpore —-—. 615,

Question re hardships of porters and —— at railway stations and cor-
ruption of SBtation Saperintendents and Station Masters. 808-309,

Question re strike of the tea gardon at Chandpore. 1228-1227.

CO-OPERATIVE CREDIT—
Question re study of in schools, 698,

COPPER PLATES— )
Question re inscribed ~—. 16R.

CORN—
Question re rise in prices of ——. 643,

COST—ACCOUNTS—

Question re preparation of —— accounts. 200.

COTELINGAM, MR. J, P.—

Demand for supplementary grant r¢ Indian Students’ Committre. 898,
Resolution re contribution of Bengal to the Government of India. 13%4.
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‘ 1
COTTON—
Question re raw ——, 453,

Question re stoppage of trangport of kepas —— to Guzrat. 538.
COUNCIL OF STATE —

Bille passed in the —— laid on the table. 582,
Status of Members ——, 1225.

See Messsage ——.

COUNCIL SECRETARIES —
Question re . 11b8.

Questiou re the appointment of . 44,
Question re appointment of from among members of the Assembly,
287.
COURT(8)—

Question re Janguage used in Indian and High Courts. 568-57,

COW ASSOCIATION (ALL-INDIA) —
Qluestion re Reports of . 404, )

CRIMINAL COURTS -~
Question re certain disabilities of Mukhtars practising in —— . 815,

CROOKSHANK, SIR SIDNEY —

Demand for supplementary grant re Civil Worke, 8786.
Resolution re construction of the Sukkur Barrage, 9518352,
Resolution re permanent Capital of India. 1197-1199,

Reeolution re purity of administration in the various Departments of the
Government. 615-616.

Statement by regarding housing of clerical establishment in Uelhi
and Simla 32-38,
“CROWN BARS ” —
* Question re price of gold. 700.

CURRENCY —

Demand for supplementary grant re ——, 875,

Question re appointment of a commission on Indien e, Excbange
~ and Fipance. b537-538.

Question r¢ appointment of a —— Commission. 540,
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CURRENCY COMMITTEE — !
Question re the recommendations of the —— in South Africa. 209,

210,
Question re prepiration of annual budget and the recommendation of the
- Chamberlain for it. 692,

CURRENCY NOTES —

Question r¢ colour and design of —— of different denominations. 69.

CUSTOMS— .

Question re number of Indians, Earopeans, and Auglo-Indians in —
Service. 704.
Question re revision of the establishment of the Karachi ——. 706.

D.
DACCA—

Question re railway connection betwaen -—=e and Aricha. 775.

“DAILY EXPRESS.”—
Question re articles in the — and * New India.’ 172.

DAIRY FARMS—
Question re male calves in Government Military —=. 4286,

Question re mule calves in the Government ——. 4590,
Question re sale of calves in Government Military —, 396.

DALAT, SARDAR, B.A.—
" Besolution re Indian autonomy, 1236-1238,
See < Questions and Answers,”’

DANGEROUS DRUGS BILL—
651.

Question re

DAS, MR. BRAJA SUNDAR.--

Indian Lac Cess Bill. 478-474.
See “ Questions and Answers,”

DASS—PANDIT RADHA KISHEN—

See ¢ Questjons and Answers.”

DEATH OF RAJA 8. P, SINGH—
Record in Minutes ——. 485-5K8.
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DEBT.—

Question re
America.

of the Government of India to the United States of

N

DELHI—

Demand for supplementary grant re —— capital outlay. 908,

Question r¢ broad gauge connection between Rohtak or Hansi and ——.
449,

Question re cost and income of new ——. 415,

Question re cost of buildings in old ~—— and subrequent utilization of
them. 45-46.

Question re expenses on New Capital at 690.

Question re method of construction of new ——. 46-47.

DEMANDS FOR SUPPLEMENTARY GRANTS—
Allotted days for voting on 464,
(Finance Mewber’s introdactory speech). 845-t48,

——— re Administration of Justice. 802.

—— re Agricultare. 874,

—— re Allowanoe for Right Honourable Srinivasa Sastri. 879.
~—-= re Archmology. 871.

—— re Audit, 881.

re Botanical Survey. .867.
~—— re Civil Veterinary Services. 874.

~ re Civil Works. 875.

1307%?3 of the delegation of the Empire Parliamentary Association.
—— re Currency. S76.

—— re Delhi Capital Outlay. 908.

—— re Expenditure in England. 902

— — & Education, 872,

— re Excise 849,

——— re Forests. %449,

—— re Famine Relief. 8§77.

~—— re General Administration. 853.

~—— re Industries. 874.

~—— 7¢ Indian Trade Commissioner in East Africa. 903,

—— re Indian Students’ Committee. 882,
—— re Tuterest on Miscellaneous Obligations. 851,
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DEMANDS FOR SUPPLEMENTARY GRANTS—contd,

r's

~—— re Jails and Counvict Settlements. 802.

—— re Land Revenue. * 848,

—— e Loans and advances beariug interest. 998.
—— re Mines. 871,

re Medical Services. 872,

re Miscellaneous Charges. 879,
re Miscellaneous Departments. 875,

—— ré North-West Frontier Province. 902.

——— re ‘“ Other Scientific Departments.”” 872.

«—— re Officer on Special Duty on Transfec of Property Act. 860,
—— re Opinm. 848,

re Posts and Telegraphe. 849,

—— re Police. 866. '

re Ports and Pilotaze. 867,

= re¢ Public Health. 872,

re Railways. 906.
re Salt. 648.

re Staff Selection Board. 853.
re six Assistant Financial Advisers. 861.
re Stationery and Printing. 877.

Memorial, 898,

" wi— re Zoological Survey. 870.

DEPARTMENT OF INDUSTRIES—

Question re confirmation of temporary men in —==, 837-838.

DEPUTY PRESIDENT—

Adjournment of the House by the ——— for want of a quoram. 1280.

Ballot for ——. 709.

Discussion on the protest against election of ——, 842.
Election of Sir Jameetjee Jijeebhoy a8 ——, 700-1154.
Election of ——. 465.

DEVI, RANI MAHINDRI—

Question re the pension granted to ——. 175.

DIARCHY—

Question re —— in the Centrsl Government. 307, 897.

DIRECTORS OF INDUSTRIES —

Question re recommendations of the Ministers and—— ., 1147,

re Young Men’s Christian Association, Simla, and the Victoria
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DIRECTOR OF INFORMATION, BENGAL —

Questio? re office of — and the Central Bareau of Infornation,
307,

DIRECTOR OF MEDICAL SERVICES IN INDIA —
Question re olerical establishment in the office of -—==, 850.

DIRECTOR.-GENERAL, POSTS AND TELEGRAPHS--
Question re time test in the office of the Postmaster-General and — of
. Post Offices.  998-997,
Question re tours of the ——, 1221,

Question re office of the 639,
Question re the pay of the staff of the office of the ——. 175,

DISBANDMENT —

Question re of the 2nd-73rd Malabar Infantry. 261.

-~

.

DISCONTENT —

Question r¢ — among officers subject to Iadian Service Leave Rules.
318,
Question r¢ —— among Army Contractors. 1004-1003.

DISTURBANCES — ]

Question re Moplah —— . 1145. SO
Question re of firing oo orowds after the Punjab 405.

DUTY—
Question re ——dn component parts of machines. 6553,
. Question re preferential Export ——= on Hides and Skins. 51. -

on foodstuffs and raw materials. 418.

Question re export

DWARKADAS, MR. JAMNADAS —

Demaad for supplementary graats re civil works. 877,

Demand for supplementary grant re Indian Trade Commissioners in
East Africa. 904. N

Demand for supplementary grant re miscellaneous charges, 880,
Demand for supplementary grant re Staff Selection Board. 356,

Demand for supplementary grant re Young Men’s Chnstlan Association,
Siwmla and Victoria Memorial. 900.

Discussion re objection to the elostion of the Deputy President. 843.,
¢
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DWARKADAS, MR. JAMNADAS—con(d.
Moplah outbreaks —— . 152-153-164-156,

Motion for postponement of business. 974,
Resolution re 'address of welcome to His Royal Highness the Prince of

Wales. 107.
Resolution re contribation of Bengal to Government of India. 1826-
1328.

re enhuncement of pensions of Civil Pensioners, 1058,

re equalization of Indians and Earopeans in certain posts.
1126-28.

re Indian autonomy. 1228-38, 1260, 1282, 1283, 1285.

re purchase of stores by the High Commissioner for India.
912,

re recrunitment in India for All-India Services. 1286-89,
- = 1805-06.

re removsl of racial distinction in trials, 875-376.
See * Questions and Answers.”’

DYER, GENERAL—
Question re prosecution of ——. 289,

2
EAST AFRICA —
Demand for supplementary grant r¢ {ndian Trade Commicsioner in—,
903. - .
Question re Indian Trale Commmoner in —, 285,

EAST INDIAN RAILWAY—

Question re female booking clerks on —— and the Bengal-Nagpur
Railway. 813-314.

Question re staff on the ——and Bengal-Nagpur Railway Offices. 306,

EASTERN BENGAL RAILWAY—
Question rc appointment of Muhammadan officers and clerks on the
. 816-817,

Question re conditions of service of Anglo-Indian and Indian officers and
clerks of 316.

Question re Passenger Superintendents

210-812,

ECCLESIASTICAL DEPARTMENT—
Question re anpual cost of ——, 834.

EDUCATION—
Demand for supplementary grant re ——. 872,
Question r¢ municipal support for ¢ Nationul ”’ ——, 808.
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EDUC»"IONAL COMMISSIONER—
Question re the post of —— with the Government of Indir. 700,

v

EODUCATIONAL INSTITUTIONS —
Question re municipa' contributions to ——, 373,

EGMORE RAILWAY STATION—

Question re¢ constraction of offices and qnarters near ~— South Indian
Railway, 319.

Question re protest against the tranefer of Smith aud Sydenham from
— 40,

ELECTION—
of Deputy President. 465.
Question r¢ members of Indian Legisliture whose ——— has been set
acide. 248.
ELECTNORAL ROLLS—
Question r¢ —— of Bombay European Constituency. 661,
ELECTRIC FANS—

Question re passenger trains from Sealdah and Howrah unprovided with
and lights. 814-315.

ELECTRICITY (AMENDMENT) BILL—
‘Nomination of members of the Joint Committee on -—= 120.

Presentation of the Report of the Juint Comunittee on 485
ELLICHPUR— '
Question re passenger accommodation in tiaine belween —— and Yeote
mal. 602.
EMIGRATION BILL—
Motion for leave to refer the Bill to Select Committee. 121.
Referred to Select Committee. 122,
. mmittee 2 _—
EMPIRE PARLIAMENTARY ASSOCIATION—
Question ¢ ——, 706, '
ENGINEERINé SERVICE(S)—
Question re new Provincial ~-—. 505, 564, 556.
Question re Provineial 808.
ENGINEERS—
Question r¢ memorial from India-recruited —— for technical al'owances,
812. >

c?
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ENGINEERS —eontd.
Question re Railway Workehops for training apprentices in mechanics
and —, 290-292,

Question re retrenchment in the Pablic Works Department by employ-
ment of firms of 48.

Question re technical allowance to —— reeruited in England. 684811,
Question re teroporary 807,
Quertion r¢ training of * Foremen and Meobanical
Railways, 164-168.
ETAH—
Question re Magistrate of and the high price of wheat. 821,
Question re Railway Projects, connecting Jalesar and . §5.

for State

EUROPEAN 8)—
Quoestion re in Foreet Service. 777.
Question re aud Indian recrnits to the Imperial Cadre of Forest
Service, 776,
Question r¢ —— Anglo-Indian and Indian Superintendents on State
Railways. 486].
Question re Anglo-Indian and Indian population in Government

Service their numbers and rates of pay. 468.
Question re and Indians in higher salaried posts. 585,
Question re Indians, Anglo-Indian, and on State Railways. 460,

Question re Indians and emplo; ed on high salary on the Bengal snd
North Western Railway. 575-579

Question re jury system in force for the trial of -— . 289.

Question r¢ number and qualifications of —— and Indian clerks in the
Imperial Secretariat. 500,

Question re narters for — — Anglo-Indian and Indian employvees of the
North-Western Railway. 683.
Rewolution re equalization of Indians and——in certain posts. 1108-31.

EVIDENCE ACT—
Resolution re Amendment of the 1ndian
EXCHANGE—

Question 7¢ appcintment of a commission on Indian Currency,
Financo. 537-538.

Question re excess expenditure in respect of

* EXCISE—
Demond for supplementary grant re ——.  £42,
EXCLUSION FROM INHERITANCE BILL -
See Bills,

1181-118¢,

and

188.
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EXECUTIVE COUNCIL~—

Question r¢ appointment of elected membars of the Legislative Assembly
to advise members of the Governor General’s 699.

Question re Mr. Hugh Macphetson as Member of Bihar and
Orissa. 6%9.

EXECUTIVE COUNCILLORS —
Question r¢ appointment of Ministers and
Question re in Bengal. 702,
Question re Private Secretaries to —. 1036,

EXECUTIVE FUNCTIONS—
Question re separation of Judicial and 564,
Resolution rc separation of Judicial and —~. 623-838.

EXEMPTION (S)— ‘ .
Question re of Britieh Ship Companies from income-tax, 30%,
Question re —— under the Indian Arms Rules. 142-160.

3

in Provinces.| 559.

EXODUS—
Questicn re correspondence between Governmeut of India and Assam on
_ oooly £34.
Question re cost of the —= of the Government of India to Delhi
and back. 690.

LEXPENDITURE-.
Question re annual = on Military Police. 832,
Question re anouval of the Ecclesiastics]l Department. S34.|
Question re annual incowe and of the Government of India. 338.

Question re appointment of a Committee for 1evision of personnel and
of Government. 398.

Question r¢ cost of administration of North-West Frontier Province.
686,

Question re excess —— in respect of exochange. 168,

Question re of the Ecclesiastical Department. 334.

“duestion re —— in 1espect of Christian clergy and other religions.
693. "

Question r¢
216-27.

Question re
658.

Question e —— on industrial, agricultural, and other improvements.
t28.

Question r¢ number of Qucstions and Resolutions re —— moved in the
Central Legisluture. $99.
Question re publication of Statements of Monthly Revenue and .
60.

incurred on the Royal Commission on Public Service.

on His Royal Highness the Prince of Wales’ visit.
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EXPORT— ’
Question re —— imports into and from India.” 675.
Que:tion re of foodgerains from India. 246-47,206,
Question ra of hides, skins, ete, 207-28.
Question re of plumage and feathers, 764.
Question re —— of wheat. 1141.
Question re production and —— of wheat. 1786,

EXPORT DUTY—

Question re

on food-stuffs and raw materiale, 418.
Question re export duties on hides and skins. 61,
EXTERNEFES—

Question re from Cantonmenﬁ. 395, 450, 660.

EXTERNMENT—¢,
Question re order of—— against Maulvi Abdul Matin Chaudburi by the
Deputy Commiseioner, Khasi and Jaintia Hills. 174,
.
FTACTORIES (AMENDMENT) BILL—

Nomination of members to the Joint Committee for —— , 120,
Presentation of the Report of the Joint Committeo. 1006,

FAIYAZ KHAN, Mz. M.—
See Questions and Answers,

FAMINE RELIEF—
Demand for supplementary grant re —— . 877,

FARES.—
Question re increase in rates and on different railways., 1152,
Question re increase of passenger —— by the South Indian Railway.
217,
Question re rise in railway rates and . 1162,

FARIDOONJI, Mz. RUSTOMJI—

.Resclatioa re anti-drink movement in India. 1090-101.

“FATEH” OF DELHI.—
Question drawing attention of Government to an article in ——, 72,
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FELL, Siz GODFREY—

Indian Marine (Ameadment) Bill, . 127-128, 387.

Indian Works of Defence (Amendment) Bill. 128, 837,

Notice of question. 840-842,

Resolution re transfer of Judicial Administration of the North- West
Frontier Province. 755-757.

Statement of the receipts from house, water,-and coneervancy taxes and
expendituve on sanitation, ltghtmg, and road-watering in the principal
cantonments in India laid on table by ——, 22-31,

FENCING—
Question re want of wire
552.

on the Rohilkund and Kumeun Railway.

FIJI—
Question r¢ appointment of a committee to investigate the qnestxon of
_immigration to’ 214-215.
Question re Committee on Labour conditions in . 831,
Question re wages in —, 662,

FINANCIAL ADVISER—
Demand for supplementary grant re Six Assistant —. 861,

FINANCE DEPARTMENT—

Question re position of in relation to advice to the Secretary of
State for Iudia on financial matters. 687,

FINANCIAL RELATIONS—
Question r¢ —— between Central and Provinsial Goveruments. 6885,

FIRE-ARMS—
Question re¢ licensed —, 405.

FIRING—
Question r¢=——=on crowds after the Pun]&b dxsturbances. 405.

FISCAL COMMITTEE—
Question re Presidentship of ——. 704,

FISHING INDUSTRIES—
Resolution re the limitation of hoars of work in the ——, 1024-23,

FITZPATRICK, Mr.—

Question re reasons for dismissal and re-appointment of Messrs, Beard
and —, of the East Indian leway. 191.

& ®
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FLAG-" ’
Question re National —— for India. 5&0.

FOOD-GRAINS-.
Question re export of —— from India. 246-47, 286,
Question re import of -—- ., 639. i

FOOD-STUFFS—
Question re export duty on =—— and raw materials, 413,
Question e import of into Todia. 539,
Question re price of —— in India. 1065.
Question re rise in price of =— and other pecessaries. 8§09, 817,
Question re rise in price of wheat and other ——., 1145,

FOREIGN AND POLITICAL DEPARTMENT(S)—

~ Question re appointment of Indisns in the —. 286, 578.

Question r¢ Indians in higher appointments in =——— of the Government
of India. 401.

Question r¢ Indian officers in ——. 705.

Quettion re revision of the scale of pay of the staff employed in the
~———Press. 1226.

FOREMEN—

Question re Assistant —— for Ordnance Factories. 1141,

Question re training of —— and Mecbanical Engineers for State
Railwaye. 163-166.

FOREST (8)—

Demand for supplementary grant re ——— . £49,

Question re duties of Instructors and Aseistant Instructors of the
Research Institute and College. 1567.

Question re European and Irdion recruits to the Imperiul cadre of ——
Service. 778. .

Question re expulsion of candidates from Debra Dun
Institate. 779.

Question re lmperial == Se1vice officers oﬁiciating as aonservators.
64b.

Question r¢ Indianisation of —— Department. 544,

Question re Indian recruits for the Imperial =—— Service.  645-546.
Question re Indians as —— Research officers. 158,

Question re‘Indians and Europeans in Service. 717,

Question re memorial from the Extra Deputy Conservator of —— in
* India. 044-45.

Researqh

) -
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FOREST(S)—contd.

Question r¢ number of Indians, Europeans, and Anglo—lndians in —
Service. 704.

Question re officiating vacancies in —— Research Institute, Debra Dun.
98-97, -~

Question re Personal  Assistant to the President, —— Research
Institute and College. 158,

Question re persons employed in the , Medical and Engineering
Services, 1003,

Question re probationership in the Imperial service. 402,
Question re promotion to the administrative posts of the —— Depart-

ment. 845,
Question re Ronger Class Students in the — — Research College.
167,

Question re recruitment for the Indian —— Engineer Service. 158.

FREIGHTS— .
Question re enhancement of railway —— , 489,

FRONTIER CRIMES REGULATION—

Question re circulars on the working of the and the laying
down of rules for the administration of the North-West Frontier:
Province. 421, 426,

Question re security under the —— . 421,

G

GAMBLING—
Question re

in grain pits. G43.

GANGES—

Question re steps taken for the uninterrupted flow of
6564,

and Jumna,

GARRISON—
Question re removal of

at Hyderabad, 8ind, 640.

GENERAL ADMINISTRATION— .
Demand for supplementary grant re —— , 858.

. GERMANY—
Question re¢ distribution of reparation money payable by —— . 838,
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GIDNLY, Lizvrexant-Cotowee H. A, J.—
Moplah outbreakes. 186-140.

Resolution re enhancement of pensions of civil pensioners. 1039—1048,
1059, 1060—1062.

Resolution re medical diplomas of Indian universities and their recogni-
tion in the United Kingdom. 1174,1176, 1175, 11817.

Resolation re permanent capital of India. 1199-1200.

Resolution re transfer of judicial admioistration of the North-West
Frontier Province. 7389-740, 745.

_See Questions and Answers,

‘GINWALA, Ms. P. P.—
Adoption (Registration) Bill. 596, 697.
Code of Criminal Procedure (Amendment) Bill. 1007-1009.

Demand for supplementary grant re jails and convict settlements. 862,
- 868.

Demand for rupplementary grant re civil works. 878.

Demand for supplementary grant re railways. %08, 907, 908,
Demand for snpplementary graut re stationery and printing, 8§78,

Question raised by —— on the arrangement of business of the assembly.
99-100.

Resolution re removal of racial distinctions in trials. 860, 371,
372-873,

See Questions and Answers.

‘GIRDHARDAS, Me. NARAYANDAS—
See Questions and Answers.

GOLD COINS~— )
Questicn re introduction of =~ in India. 687,

‘. GOUR, Dr. H.8.—
Adoption (Registration) Bill. 226, 226-227, 691, 592, 597, 599,
Code of Civil Procedure (Amendment) Bill, 1228.
Code of Criminal Procedure (Amendment) Bill. 1807.

Demand for supplementary grani re intcrest on miscellaneous obligations,
861.

Demand for rupplementary grant re Indian Students’ Committee. 888-
884.

Demand for supplementary grant re Indian Trade Commissioners in
* Kast Africa. 903, 604,

Demand for supplementary grant re Staff Sclection Board. 858, 859.

Detnand for supplementary grant re Young Mer’s Christian Aesociation, *
Simla and the Victoria Memorial.  8¢8, 889, 900, 901.
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" GOUR Dr. H. 8.—c¢ontd. ) '
Discussion re election of the Deputy President. 843, 844.
Flection of the Deputy President. 1155.
Indian Contract (Amend:ment) Bill. 481, 482, 488.
Indian Income-tax Bill, 922-924.
Indian Limitation (Amendment) Bill. #14-9)6.
Invalidation of Hinda Ceremonial Emoluments Bill. 1078-1081.
Land Acquisition (Amendment) Bill. 1018,
Nomination of Deputy President. 460,

Rewolotion se address of welcome to H, R, H. the Prince of Wales.
100-104, 105, 114.

Resolution re eshancement of the pensions of civil pensioners. 1056-

1057.
Resolution re equalization of Indians and Europeans in certain posts.
'1116-1119.

Resolution re lndian Autonomy. 1241-1244.

Hesolution re medical diplomas of Indian wuniversities and their re-
cognition in United Kingdom. 1165-1169, 1183.

Resolution re permaneat capital of India. 1189-1195,

Resolution r¢ Railway Committee’s Report. 1311,

v Resolution that the death of Raja 8. P. Singh be recorded in the minutes.

480.

Resolution re transfer of judicial administration of the North-West
Frontier Province., 74%-745.

Transfer of Property (Amendment) Bill. 586.

8ece Questions and Answers.
GOVERNMENT AID—

Question re to Romen Cathclic and Protestant churches and to
. mosques and temples. 457,

M

GOVERNMENT BUILDINGS—

Question re praclice in England for construction of

GOVERNMFENT BUSINESS—
Programme of in the Simla gession, {6, 242-248, 3385, 464-465,

975, 1605-10".6. :

GOVERNMENT OF INDIA—"

Question 7¢ confirmation of the temporary men employed in various
Departments of the ——, 838,

Question re cost of annual move. 620,
Question re diarchical system in the 307, 397,

Question re¢ duties and emcluments of the personnel of the —— and the
Provincial Governments., 66-G7,

47-48,
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GOVERNMENT OF INDIA=contd.
Question re expenditure of the —— .  398.
Question re Secretariat Procedure Committee. 8386.

Question re¢ financial relations of with Provincial Governments.
855,

Question re Indians on salaries of and above Rs. 500 under —— . 818.

Question re Indians and Europeans holding higher ealaried posts under
the 566.

Qnegtiou re numbet of Madrassis in the —— Secretariat. 160-181.

Question r¢ number of Europeans, Anglo-Indians, and Indians employed
in the —— Secretariat. 186-188.

Question 7e pay and service of stenographers, clerks, and assistants in
the —— BSecretariat. 168-170,

Question re purity of administration in the various departments of —.
601-602,

GOVERNMENT OFFICIALS— \
Question re —— and commerciual concerns.  1143-1144.

GOVERNMENT SECURITIES—

Question re income-tax on the interest on ——. 982,
Question 7¢ recommendations of the Committee on rebabilitation of ——
982,

GOVERNMENT SERVANTS—
Question re permitting to wear Khadar cloths, 1207.

GOVERNMENT SERVICE—

Question re number of Indian, European, and Anglo-Indian population
and their numbers and rates of pay in 458.

GOVERNOR (S)—

Question re Indian of Imperial Bank of India. &t
Question re Indians as Provincial 412,

Question re pay of —— of Imperial Bank. 5%,

GRAM—

Question re prices of wheat and +50.
GRANT 8)—

Allotted days for voting on supplementary . 404,

Question re of licences under Arme Rules. 457.
Question re to Police officers for uniforins, horse, and uaédlory. 810.

Quection r¢ —— for the maintenance of churches, temples, and wmosques.
836, -
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GRATUITIES— '

Question re the extension of the rules governing the grant ef pensions
and —— to gazetted officers to Ajmer-Merwara, 992,

GREECE-~

Question r¢ Indian and British officers in the war between
Turkey. 659,

GULAB SINGH, Saknir—
¢ 8¢¢ Questions and Answers.’’

and

GUR PRASAD, Mn—

Question re letter of in the “Aj” and punishment of Station Sup-
erintendent, Moghul Serai. 29h-29€.

GREAT INDIAN PENINSULA RAILWAY—

See Victoria Terminus.
H -
HABIBULLA, Nawap Kawaja—

““See Questions and Answers.”

HAILEY, Tue Hovouvessrte Mr. W, M.—
Demands for supplementary grants (Introductory Speech), 843-848,
Demand for supplémentary grant re Botanical Burvey. 869.
Demand for supplementary grant re oivil works. 875-876,
Demand for supplementary grant re general administration, 853-865,

Demand for supplementiry grant re interest on miscellaneous obliga=
tions. 852,

Demand for supplementary grant re “ Jails and Convict Settlements,”
885.°

Demand for supplementary grant re mines, 871-872,
Demacd for supplementary grant re Posts and Telegraphs. 850-85],
Demand for supplementary grant re Stationery and Printing. 877,

Demand for supplementary grant re Young Men’s Christian Association,
Simls and Viotoria Memorials. §99.

Distribution of Blue Books. 841. ’
Indian Income-tax Bill. 478-74, 481, 918-19, 930-32, 1227,
Indian War Relief Trust Bill. 128-30.

Resolution re construction of the Sukkcr Barrage. 952-55.

Resolution re contribution of Bengal to the Government of India, 1312«
1817, 1329-1331.

Resolution re enhancement of pensions of civil pensioners. 1048-58,
1062-63.
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HAILEY, Tur HoxovrisLe Me. W, M.—contd.
Resolution re Indian autinomy., 1274-79.
Resolution re Railway Committee’s Report. 1310-11.
Statement of posts on Ks. 500 and above held by Indians. 1291-1293.

HARDWAR -

Question re inconvenience tn pilgrims at the Hardwar Railway Station.
41y,

HEAD LIGHT3—

Questivn re use of powerful

.on railways. 5312,
L]
HESELTINE, Mg.— , ‘
Question re the appointment of —— after retirement. 463.

HIDES—
Question re export of
Quention re export duties on

, skins, etc. 297
and skius, 51.

HIGH COMMISSIONER (FOR INDIA)—
Question re purchase of stores by the 458,
Question re purchase of stores by 488-89.
Resolation re the purcbase of stores by the ——. 933-42.

HIGH COURT(S)—
Question re appointment of Chief Justices and Judges of
Question re arrears of judicial work in in India. 55,

*  Question re civil and criminal appeals, eto., in the — Calcuntta, and
sppointment of arbitration courts. 306-07.

- Question re inginuations against a Judge of the
Quaestion re in Burma. 301.
Question re languige nsed in
‘Question re transfer of control of

. 68,

, Calcutta. 247.

in India. 56,
, Calcutta, 700,

HIGH COURT JUDGE(8)—
Question r¢ appointment of . 686,
Question re insinuutions against 247,
Question re house allowances for of Madrae. 1154.

Question re Secretary of State’s ruling against soceptance by ~—— of
honorarium for conducting an examination. 827,

HINDI—
Question re publication in
lature, 461.

of proceedings of the Indian Legis-
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“HINDU,” THE—

Question re the report published in
evidence before Railway Committee. 774.

of Sir William Meyer’s

HINDU CEREMONIAL EMOLUMENTS BILL—
The invalidation of the .

Motion for reference of

Adepted ——. 1085,

to Seleot Committee, 1088,

BINDU LAW—

Bill to smend the relating to exclusion from inberitance
Motion for leave to introduce ——, 221-25,
Introduced 225.

The of Inheritance (Amendment) Bill,
Motion for leave to introduce —===, 1010-11,
' ]ntl‘odu\:ed — 10 l 1-

HINDU SABHA—

Quostion re the proceedings of the All-India ——, Brindaban
999-1000.

HINDU TEMPLES—

Question r¢ grants for —— §35.

HOLLAND, Sz T.—
Question re pension of —. 1299,

Question r¢ visit of to Chandpore in coanection with coolie strike
in Assam. , 1226-1227. ’

-

HOSPITALS —

Quertionr r¢ admissibility of allowances in Station
Indian Medical Service officers. 64-85.

Question r¢ posts of Inspectors-General of Civil -——— and Prisons held
by Indian members of the Indian Medical Service. 766.

Question r¢ stafling of Indian troops in ——. 978,
Question re nurses in Indian troops ~—— . 8¢9-400,

to temporary

HOUSE OI' COMMONS—

Question re‘ interpellation in tho —— regarding  the pay of the Indian
Pok¥ce. 810.

Question r¢ inferpellation in the —— by Commande: Bellairs 76 the re-
lative cost of British and Indian eoldiers. 706.
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HULUAH, Mz. J.—
Demand for Supplementary Grant re Botinical Sarvey. 868-870.
Indian Emigration Amendment Bill, 121,
Land Acquisition (Amendment) Bill. 339, 1016-1022.

HUSSANALLY, M. W. M.—
Cattle Trespass (Ameadment) Bill. 1015.
Demand for Supplementary Grant re Public Health. 873.
Indian Income-tax Bill. 927.
Invalidation of Hindu Ceremonial Emolaments Bill. 1084-85.

Point raised whether a member is entitled to make a speech after ho has
withdrawn his Resolution. 12%3.

Resolation re construction of the Sukkur Barrage. 951.

Resolution re re-constitution of the Provinces in India by ——, 717-718
723, 725,

Resolution re reserved Railway compartments for different Communities.
1204-5, 12.5-196, 1218,

See “Questions and Answers.”

HYDERABAD—
Question re extension of the Cantonment of , Sind. 419.

Question re immigrants from -—— State to Tungabhadra. 977,
Question re removal of garrison from ——. 640.

HYDERARAD-BADIN RAILWAY--
Question re ——, 413. »

-

I

- TKRAMULLAH KHAN, Kaax Samis M. M.—
¢e *“ Questions and Apswers. ’’

ILL-FREATMENT—
Question re —— of Indians in Mesopotamia. 161.

IMMIGRANTS—

Question re the grant of relief to —— from Hyderabad State who
bave settled at Tunga-bhadra. 977.

IMMIGRATION—

Question re the appointment of a Committee to investigate the question
of to Fiji Ieland. 214-215.

IMPERIAL BANK—
Question r¢ Governors of —— of India. b54.
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IMPERIAL CONFERENCE—

Question re Indian representatives on—. 7686,
Question re subjects for the—, 693.

-

IMPERIAL DEFENCE—
Question re reference af the sabject of the relative cost of British and
Indian soldiers to the Sub-Committee of the Committee of—. 708,

-

IMPERIAL FOREST. SERVICE— -

Question r¢ = officers officiating as Conservators. 645,
Question re Indian recruits for the . 545-5486,
Quaestion re probationership in the—. 402,

IMPERIAL SECRETARIAT—

) Question re —— clerical staff. 832-833.

Question r¢ number and qualifications of European and Indian clerks
in—. 800,

IMPERIAL SERVICE(S)—
Question re cost of officers in the 247-248,

Question re emoluments of the Indian Civil Service and the —— .
287. :

Question re in India. 248,

Question re increments in the emoluments of —. 652, 809,

Question re Indians, Furopeans, and Anglo-Indians in the —— . 704.
Question re Indians in 28 4,

Question re pay of the—. 1305. -

IMPORT(S)—

Question re value of and exports into and from India. §75.

INCOME—

Question re annnal
Todia. 398.

and expenditure of the Government of

INCOME-TAX—
Question re assessment to—. 395.
Question re exemption of Britiph Ship Companies from ——. 308,

Question re and super-tax paid by Anglo-Indians and Europ
eans. 040, ' N

Question re payment of —— and applications for insolvency., 192.
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INCOME-TAX BILL—
Bee Bills.

INDEMNITY—

Resolution re unemployment —— in case of loss or foundering of a
ship. 1031-1085. -

‘INDEPENDENT”—

Question re statement in —— on maltreatment of Indianpassengers.
" 74-75. :

INDIAN ADMINISTRATION—
Question re cost of——, 658.

INDIAN ARMY—
Question re reduction in the ——. 11486.

INDIAN AUTONOMY —
Resolation re —— 956-975, 1228-12886.

INDIAN BAR—
Question re creation of an ——, 7035.

INDIAN CIVIL SERVICE—
Qaestion re age limit for examination. 807,
Question re average salary of the officers of the ——. 1805
Question re competitive examination in India for the ——. 160.
Qaestion re emoluments of the and the Imperial Services. 287.
Question re listed posts in 245, 412, 688, 708, 799.
Question re number of Indians in the ——.  704.

Qnestionsn pay and prospects of the —— and other Imperial Services.
319-384.

Questidn re percentage of Indians in the——. b544.
Question r¢ scale of pay of —— and Provincial Civil Service. 814,

Question re simultaneous examinations for the —— in India and
England. 544,

INDIAN COMPANIES ACT, 1913—
Question re extension of the —— to Secundersbad. 451.

INDIAN CONTRACT (AMENDMENT) BILL—
Motion for leave to introduce —— . 481-488.
Introduced. 488.
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INDIAN DEFENCE FORCE—
Question r¢ Arms Act license fees from members of old Velunteer
PForce and . TTa,

INDIAN EDUCATIONAL SERVICE—

Question re number of Indians, Europeans, and 4 nglo-Indians in
704,

INDIAN INCOME-TAX BILL--
Motion for leave to introduce. 478-481.
Introduced. 481.

Motion that — be referred to Joint Committee. 918.
adopted ——932.

Motion for nomination of members of the Joint Committee on
the——. 1227.

INDIAN ISLAMIC DEPUTATION-—
Question re cost of —— . 402,

INDIAN LAC CESS BILL—
Motion for leave to introduce —— . 387-339.

Introduoed $39.
Motion to circulate. 476,
Rojected. 476.

Motion to take into consideration 477 —— adopted. 477.
Motion that the Bill be gassed——. 478.
Passed —— . 478,

INDIAN LEGISLATURE—

Question re publication in Hindi of proceedings of th: —— . 451,

INDIAN MEDICAL GRADUATES—
Question re¢ non-registration of —— in the United Kingdom, . 286.680.

INDIAN MEDICAL SERVICE—

Que!stion re ;gminiltmtivo appointments held by Indian members
o . b

Qaestion re admia.sibility of allowances in Station Hospitals to temporary
—— officers. 64-65. ' y

Questiof re clerical establishment io the office of the Director-
General 660,

Question re grant of increased rates of pay to demobilized temporary
officers of the ——. 194,

Question re increased rates of pay of temporary officers of tha ——.,
194.

Question re increased rates of pay for the temporary —— ofticers. 65,
D2
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INDIAN MEDICAL SERVICE—eoséd.

Quafnlion re Indiuns and non-Indians as permanent and temporary officers
ol 680.

Qt;e:t.ion re number of Indiaus, Europesns, and Anglo-Indians in —— .
4.

Question re number of Indian members of —— holding Headquarters
appointments. 766.

Question re pay of permanent and temporary ——officers. 63-64.
Question re pay of temporary officers of the — . 194.

Question re pay of a temporary lieutenant in the ——, 550.
Question re psy and allowances ——. 551.

Question re permanent strength of the 679.

Question re permanent commissions to temporary —— officers recruited
during war. 579-680.

Question re recrnitment for the ——. @76.

Question  re  relative streogth of Indians and non-Indians in
the——. 679,

Quettion re salaries of temporary officers. 67%.
Question re scale of pay of clerks of the ofice of the Director-General

of 653.
Question re strength and monthly cost of the Royal Army Medical Corps
und the officers, 397.

INDIAN PASSENGERS, MALTREATMBNT OF—

Questions re trath of the statement in the * Tndopendent " on the alleged

by Military Officer on railway train. 74-75. _

Questions r truth of the statements in the “ Mataram ’’ on the alleged ~
-— by Military Officer on Railway train. 78-74.

INDIAN PENAL CODE (AMENDMENT; BILL—

Nomination of members of the Select Cummittee on——. 120,
Presentation of the Report of the Select Committee. 836.

Motion fur consideration of the Select Committee Report on —— . 612,
Passed 912,

INDIAN PENAL CODE—

Resolution re repeal of the Workmen’s Branch of Contract Act and
certain sections of the 227-241.

Question 74 number of offences under section 498 of the~——, 108686.

INDIAN PRIVY COUNCIL—

Queetion r¢ creation of an——, 43-44,
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INDIAN SERVICE LEAVE RULE8— °
Question re discontent among officers subject to ——. 318,
Question re dissatisfaction of officers under —— .  895.

INDIAN STUDENTS’ COMMITTEE—
Demand for supplementary grant re —— . 882,

INDIAN TROOPS—
Question re re-appropriation of sum granted for comforts of ——. 570,

INDIAN WORKS OF DEFENCE (AMENDMENT) BILL—
Motion for leave to introduce. 128.
Introduced. 128.
Taken into consideration. Passed. 337.

INDUSTRIES—
Demand for supplementary grant re —— . 874.
Question r¢ recommendations of the Conference of Ministers and Direc-
tors of 1147.
INDUSTRIAL CONFFRENCE—
Question r¢ paper entitled “ State Bank ” read before All-India
1225.
INNES, Tur HorxouraBrLe Mr. C. A.—
. Carriers (Amendment) Bill. 123-125, 465-466.
Demand for supplementary grant re expenditure in England. 902, 903,

Demand for supplementary gragt re Indian Trade Commissioners in
East Africa. 903, 904, 900.

Dem;?;?; for supplementary grants re “ Jails and convict settlements.”
Indian Lac Cess Bill. 837-839, 468, 470-472, 475-476, 477-478,
Indim Post Officc Amendment Bill. 125-127, 336.

Negotiable Instrumente (Amendment) Bill. 122-123, 338.

Resolution re admission of children to employment at sea. 1127-1081.
Resolutions re anti-drink movewent in India. 1088-1030, 1095.
Resolution re establishment of a National 3eamen’s Code. 1025.
Resolution re faoilitios for finding employment for seamen. 1085-1037,

Resolution re limitation of hours of work in the Fishing Industry.
1024-1026.

Resolution r¢ purity of administration in the various Departments of the
Government. 611-612.

Resolution r¢ Railway Committee’s Report, 1807-1311,

Resolution re unemployment indemnity in case of loss or foundenn" of
a ship. 1031-1032, 1034-1085.

Resolation re unemployment insurance for seamen. 1026-1027.
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INSPECTOR OF OFFICE PROCEDURE—
Question re rotrenchment effected by —— .  708.
INTEREST—

Deg;)alud for supplementary grant re —— on miscellaneous obligations.

INTER NATIONAL CREDITS —
Question re 198-209.

INj;’I‘},If,IDATION OF HINDU CEREMONIAL EMOLUMENTS

Motion for reference to Select Committee. 1068-1085,

ISLAMIC DEPUTATION TO ENGLAND— °
Question re 657.
Supplementary question re . 658,
Question re cost of Indian 402.

ISWAR SARAN, Moxsar—

Demand for supplementary grant re allowance to Right Honourable
Srinivasa Sastri. 881,

Resolution re Indian aotonomy. 987-969.

Resolution re equalization of Indisns and Kuropeans in certain posts.
1121-28.
Resolution re removal of racial distinctions in trials. 352-353.

See * Questions gnd Answers.”

J

JAIL(8)—
Demand for supplementaty grant re —— and convict settlement. 8682,

JAILS COMMITTEE—

Question re recommendations of Indian —— . 252-280, 288,
Question r¢ —— recommendations about prison reforms. 804.

JAIN—
Question re grants for —— temples.

JALESAR—
Question re Railway project connecting ~— and Etah. 66.

JAMALPUR— .
Question re differential treatment of apprentices at —— . 284-295.
Question re Indian apprentices in —— Railway Workshops . 204.
Question re racial distinotion in —— Workshops.  580.
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JATKAR, Mz, B. H. R.— T
Demand for supplementary grant re Botanical Survey. 868.
Demand for supplementary grant re Zoological Survey. 870.
Invalidation of Hindu Ceremonial Emoluments Bill. 1076-1078.
See ‘° Questions and Answers.”

JEEJEEBHOY, 812 JAMSETJEE--
Demand for supplementary grant re Civil Works. 877,

Election of as Deputy President of the Legislative Assembly.
710, 1154.

Nomination of Deputy President. 4656.

Resolution re address of welcome to His Royal Highness the Prince of
Wales. 106-107.

Resolution re¢ Indian autonomy. 1246-1247.

JIRGA SYSTEM — .
Question re —— in the North-West Frontier Province. $90.

JOHNSON, Coroxe. FRANK—
" Mining concessions to —— . 288-289.

’

JOINT COMMITTEE—

Motion ¢ refer Code of Criminal Procedare (Amendment) Bill to ——.
1009,

Motion re personnel of -——— on the Code of Criminal Procedure Amend-
ment Bill, 1010,

Nomination of members of —— on the Indian Factories (Amendment)

Bill. 120. -
Nomination of members of —— on the Indian Electricity |(Amendment)
Bill. 120, ’

on the Indian Income-tax Bill. 1227.
on the Indian Electricity (Amend-

Nomination of members of

Presentation of the report of the
ment) Bill. 465,

JOINT PARLIAMENTARY COMMITTEE—

Question re recommendations of —— about valuation and assessment.
818.

JORHAT—
Question re inconvenience to paseengers on the —— Railway, 317-318,

JOSHI, Mr. N. M.—
Demand for supplementary grant re Posts and Telegraphs. 860.
Demund for supplementary grant re *“ Publio Health.”” 874.

Demand for supplementary grent re Y. M, C, A., Simls, and Victoria
Memorial. 900.
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JOSHI, Ms. N. M.—contd> ~

Dewand for supplementary grant 70 Indian Trade Commissioners in
East Africa. 904.

Demsnd for supplementary grant for Empire Parlinmentary Association,
119-120.

Resolution re address of welcome to His Royal Highness the Prince of
Wales. 104.

Resolution re repeal of the Workmen’s Breach. of Covtract Act
and certain sections of the Indian Penal Code. 227—933, 241,

See ¢ Questions and Answers.”’

JUDGE(S)—

Question re additions] District and Sessions —— und specisl wdditional

pension. 839. -

Question re appointment of Clnef Justices and —— of High
Courts in India. 686.

Question re house sllowances for High Court of Madras. 1154,

Question re insinuations against a of the Caloutta High Court.
247.

Question re remuneration of High Couit —— as exawination fees.
826. ~

JUDICIAL ADMINISTRATION —

Resolation re transfer of —— of the North-West Frontier Province.
7206-761.

~

.JUDICIAL COMMISSIONER—

Question re vacation for the Court of —— , Sind, 558.

JUDICIAL SERVICES—

Question 76 —— in Barma. 302,

JUMNA—

Question re steps taken for the uninte:rupted flow of the Ganges and
the ——. £64.

JUMNA BRIDGE—

Question e the levy of toll on the —— at Mpttra. 983-854,

JURY SYSTEM~—

Question re —— in force for trial of Europeans. 259.

“JUSTICE ’—

Question re editorial articles in the —. 172.

JUSTIGE OF THE PEACE-—

Questiou re office of the — = and Indians. 698.
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KABRAJI, MR. J. K N.— .
See ““ Questions and Answers. ”’

KAKKAR, LALA JIWAN MALL--
Question re alleged destruction of private property of —— at Peshawar.
1299-1300.

-

KALKA— .
Question re complaints against Railway officials at ——. 190,
Question re dismissal and reappointment of Railway officials at

KAMAT, MR. B. 8.—
Demand for Supplementary Grant re Botanical Survey. 867-868.
Indian Income-tax Bill. 928-929.
Indian Lac Cess Bill. 466-167,472.
Invadidation of Hindu Ceremonial Emoluments Bill. 1072,
Resolution re contribution by Bengal to Government cf India 1317,
Resolution re Indian autonomy. 12664-1272,

Resolation re Medical Diplomas of Indian Universities and their
recognition in the United Kingdom. 11838-1184.

Resolution re purity of administration in the various Departments of the
Government. 611.

Resolution re Railway Committees Report. 1311,

Resolation re repeal of the Workmens’ Breach of Contract Aot and
certain sections of the Indian Penal Code. 288-235. |

Ses ** Questions and Answers.”’

KANARA PENSIONERS’ ASSOCIATION—~
See South Kanara.

KANUNGOS—
Question re mem orial from the Association of — | Ludhiana. 420.
Question re the pay and prospects of the — of the Punjab. 981.

191’

KARACHI—
Question re direct mail service between——and Aden. 4156.
. Question re extension of —— . 418.
Question.re houses in cantonment area in ——. 777,
Question re increase $ nrrivals by rail into 662,
Question re railway between ——— and Bombay. 838.

Question re train services between ——and Lahore and
Quetta. 413.

and
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KARACHI CUSTOMS—
Question re assistint collectors in —— House, 642
Question re proposal for improving pay sod prospects of employess in

House. 642,
Question re¢ utilisation of the provision for revision of the establishments
Of--—. 1“6.
KARTARPUR —
Question r¢ pardon t> —— Riot Prisoners. 553,
*
- KHADDER—
Question re permitting (loveroruent servants to wear —— cloths,

1297,

KHAN OF AGROR—
Question re the Warrant of Arrest against the —— . 9884089,

KHOREAL SHOOTING CA8K— '.

Question re ——. 657, *

KINGS HAI HAIBANSHI—

Question re representation from the decendants of the —— of Central
Provinces. 546-547.

-

KING’S COUNSEL—

Question re creation of in India. 44.

.

L

LABOUR BUREAU--

Question re information collected by the —— re the real ocauses of
lsbour strikes and the labour situation. 453,

LABOURERS— -
Question re condition of —— in mines and plantations. 283-284.

LAC CESS BILL— .
8ee Bills. .

LAKHIMPUR—

Question re direct postal telegraphic communication between —— and
Lucknow, 1304.
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LAKSHMI NARAYAN LAL, RAI SAHIB—
Cattle Trespass (Amendment) Bill. 1015-1018.
Resolution re Anfi Drink movemeont in India, 1097-1096,

Resolution re Medical Diplomas of Indian Universities and their recog-
nition in the United Kingdom. 1162,

Resolution re welcome to His Excellency Lord Reading., 116-117.
Sce * Questions and Answers.”

LAND ACQUISITION (AMENDMENT) BILL—
Motion to postpone further consideration-motion adopted. 339.
Consideration 1016-1022.
Motion to pass 1022.
Passed 1022.

LANDOWNER(S)— _
Question re prevalence of system of agricultnral ——— known as Zemindars
eto. 697,
LANGUAGE—
Qucstion re ——used in Indian Courts and High Courts. 56-57.

LASCARS—
Question re pay of the —— of the Ordnance Department. 51-32.

LATTHE, Me. A. B.—

Resolution re reconstitution of the Provinces of India. 710-713,
724-725.

Invulidation of Ilindu Ceremonial Kmoluments Bill. Motion for
referonce to Select Committee. 1068-1071, 1085.

8ee * Questions and Answers.”

“ LEADER ’—
Question re the editorial note in —— on the rise in price of foodstuffs.
509,
Question re letter in the —— re listed posts and Provmcul Civil

Service. 1865-186.

LEAGUE OF NATIONS— /
Question re admiseion of Afghanistan to the ——. 69,
Question re appointment of an Indian officer to the —— .  837.

Question re India’s right to accept decision’by the covenants of the —,
67-09.

LEAVE—
Question re acoumulation of privilege —— by nurses. 978,
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LEAVE RULES—

Quu;ion re discontent among officers enbject to Indian Service — .
18,

LEGAL ASSISTANT—
Question re post of —— in the Legislative Department. 829.

LEGISLATION—
Question re ~—~— for the prohibition of liquor. 301.

Question re on the lines of the English Workmen’s Compensation
Act. 283,

Question re retaliatory —— agaiust South Africans visiting or residing
in India . 644,

LEGISLATIVE ASSEMBLY—
Adjournments of —— . 6, 17, 155, 248, 879, 483, 888, 761, 908, 975,
106+, 1139, 1218, 1289, 1331.
Meeting of . 1,7,19, 167, 245, 355, 381, 485, 637, 73, 909,
977, 1085, 1141, 1219, 1291.
.  Me:sage from the Council of State r¢ agreement with the amendments
- to Land Acquisition Act proposed by the ——. 1288,
Motion for adjournment of —to discuss arrest of the leaders of non-co--
operation. 0§8!.
Motion for adjournment of —— to discuss Moplah outbreaks. 99, 131,
186. .

Question re acceptance by Government of the Resolutions passed in ——.
7617.

Question re appointment of elected members of to advise members
of the Governor Gereral’s Executive Connecil. 69Y.

Question re appointment of elected members of the —— to the Stores
Advisory Committee. 700,

Question re residence of Members of in “ Shant Kuti, ”’ 522.°

Question re¢ Resolutions passed by ——and Council of State. 828.

Question re sittings of —— and appointment of whole-time Secretary.
§29-830. .

Question re women voters in the — . 284.

LEGISLATIVE DEPARTMENT —
Question re post of Legal Assistant in ——. 829,

LICENSE(S)— ,

Question re levy of Arms Act —— fees from members of the old Volun-
teer Force, Indian Defence Forco and Auxiliary Force, 1774,

Question re grant of —— under Arms Rules. 457,
Quesiiion re —— of sweetmeat vendors at Railway Stations. 810,
Question re refusal of issne of ——for fire-arms to non-oo-operators. 72-78,
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LIMITATION (AMENDMENT) BILL—

81

Motion that the Bill be re-committed to Select Committee, 912-916.

Adopted. 918.
Motion re personnel of Select Committee. 918,
Adopted. 918,
LIQUOR—
Question re English —— sold in India . 669,

Question re legislation for the prohibition of —=, 801,

LISTED POST8—
Question re
Question re

in the Indian Civil Seivice. 412, 799.
and Provincial Civil Service. 185,

Demand for supplementary grant re
908.

and advances bearing interest.

Question re Indian investors and Calcutta Port Trust Sterling ——.,

459-460. -
Question re Indian in England and purchase of stores. 809,

Question re Indian in England 694.
Question re Rupee —— of the Government of India. 197,

LOAN, STERLING.—
Question re raising of tho ——. 49.
Question re 7 per cent, —— .—657.
Question re issue of of 7 per cent. 487-48%,
Question re offer of 74 million at 7 per cent. 196,

LOCOMOTIVE DEPARTMENT. —

Question re Carriage and Wagon and

in India. 162-168. |

LUGGAGE—

Question re thefts from and parcels on Railways. 450,

MACHINES—
Question re duty on component parts of ——. 655,
*  Question re manufacture of aeroplanes and other —— in India.
- 563. .

-
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MACPHERSON, MR. HUGH, C.8.1.—
Question re the appointment of —— to the Biher and Orissa Executive
Council, 689.
MAHADEO PRASAD, MUNSHI—

Resolation re Amendment of the Indian Evidence Aot. 1132-1133.
See * Questions and Answers.

MAHARAO OF CUTCH—
Question re selection of

MAHESHKHUNT—
Question re first and second class waiting rooms at —— railway etation.
681

MAHOMED HUSSAIN, MR. ALI BUKSH—
8e¢ *“ Questions and Answers. *’

to the Imperial Conference. 765.

MAIL SERVICE—
Question re direct —— between Karachi and Aden. 415.
Question re pay of Assistant Superintendent of Railway —. 94-96.

.MAIL TRAIN—

Question re resumption of Calcutta —— between Lahore and Pesha-
war. 5309-540.

MAINTENANCE ORDERS ENFORCEMENT BILL—
Nomination of Members of the Selest Committes on —. 121,
Motion adopted ——. 121.

Presentation- of the report of the Select Committee. 335,

Motion that the report of the Select Committen be taken into considera-
tion. 909-911.

Adopted. 910.
Motion to pass ——, 911,
Pagsed. 911.

Motion for adoption of further amendments made by the Conneil of
State in the 1228,

Adopted ——. 1228,

MAJUMDAR, KAl BAHADUR_JADU NATH—
Adoption (Registration) Bill. 594-595.

Demand for supplementary grant re allowance to Right Honourable
Srinivass Sastri. 581. .

Demand for supplementary grant r¢ Botanical Sarvey. 869, -
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Derand for supplementary grant re mtorest on miscellaneons obliga-
tions, 852

Demand for supplementary grant re Indian Trade Commissioners in East.
Africa. 908,

Demand for supplementary grant re Public Health, 874.
Demand for supplementary grant re Staff Selection Bonrd 838,
Indian Lao Cess Bill. 469-470.

Nomination of Deputy President 465.

Question on Resolution re the equality of statas and Travelling Allow-
ance of members. 1225.

Resolution re address of welcome to His Royal Highwess the Prince of
Wales. 111.

Resolation re Indian autonomy. 956-963, 971, 1283-1286.
Resolution re Medical Diplomas of Indian Universities and their re-

- cognition in the United Kingdom. 1184-1185. 4
Resolution re removal of racial distinctions in trials. 869-370.
MALABAR—

Question re disbandment of the 2nd-73rd —— infantry. 261.

Question re Mrs. Besant’s address in Reformed Council. 689,

Question re number of casualties, and treatment of the wounded in
the —— disturbances. 707.

Queutlfon re prot.%otxon to Hindus and Christians in the duturbed taluks
of ——., 707

Question re situation in

708.

MANAMADURAI, SIVAGANGA—
Question re the acquisition of lands for the —— railway. ¢89.

MANMOHANDAS RAMJI, MR.—
Demand for supplementary grant re General administration. 855.
Indian Income-tax Bill. 927-928,
8ec “ Questions and Answers.”

MAN SING, BHAI—
Demand for supplementary grant re General administration. 854.
Demand for supplementary grant re six Assistant Financial Advisers.
861. .
Demand for supplementary grant re Special Otﬁoer on Transfer of
Property Act. 60,

Point raised whether the House having been commntted to the principle
of a Bill has power to reject it al(,ogether 595.

Resolution re permanent capital of India. 1200-1201.
8ee “ Questions and Answers.
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MARINE—(AMENDMEND) BILL—
Motion for leave to introduce
Introduced. 128,

Motion for consideration ——, 337.
Motion to pass —— 387 ——— Passed ——, 837,

. 127-128,

MARRIAGE (8)—

Question re registration of —— under Act III of 1872. 699.
Question on Dr, Gour’s Civil Bill. b7:4-577.
Question re Registration of Mubammadan —. 413,

MARTIAL LAW—
Question r¢ —— prisoners. 448.
MARWAR RAILWAY STATION—

Question re inconvenience caused to passengers between Bombay and
Karachi by their transhipment at the 414, '

MAYAVARAM-TRANQUEBAR LINE—

Guestion re the construction of the

218-219.

MECHANIC8—

Question re railway workshops for training apprentices in —— and engi-
neering. 290-203.

Question re pay of of ordnance factories. 817.

MEDICAL DEGREES—-
Question re refusal of recognition of Indian
Council of the United Kingdom. 821.

Question re of Indian Universities to be.non-registrable in the
United Kingdom. 288,

by the General Medioal

MEDICAL DIPLOMAS—

Resolution re of Indian Universities and their recognition in the
United Kingdom. 1155-1189.

MEDICAL GRADUATES—
Question re in the Punjab. 420,

Question re pon-registration of Indian
650.

in the United Kingdom, —=—

MEDICAL KNOWLEDGE—
Question re diffusion of —— through vernaculars. 285-286.
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MEDICAL SERVICE(8)—
Demand for supplementary grant re ——. 872,

Question re difference in pay and allowances of temporary and perma-
nent Indian officers. 551.

Question re increase of pay of temporary Indian —— offficers. 550-551.
Question re Indian 765.

Question re grant of more pay to Junior combatant non-Medical otficers
than to tempoary Indian officers. 55]-552,

Question r~ number of Indian -—— Store-keepers to Government. 7686,
Qnestion re pay of temporary Lientenant in the Indian ——. 550,

Question re pav of temporary officers of the Royal Army Medical ——
Corps. 64,

Question r¢ permanent Commissions to temporary Indian —— officers
recruited daring war,  579-580,

MEDICAT; STORES—
Qnuestion re purchased in India, 215.

MEMORIAL (8)—
Question re from All-India cow Association. 404,

Question re from Association of Quanungos, Ludhiana. 420.
Question r¢e —— from Bangalore Pensioners’ Association. 420. -

Question re from clerks of Comptroller’s office, Shillong. 1304~
1305. ‘
Question re from clerke of Tahsil Officers in the Central Provinces

and Berar. 1147.

Question re from employees of the Foreign and Political Depart-
ment Press for a revision of scale of pay. 1226.

Question r¢e —— from Extra Deputy Conservators of Forests in India.

544-b45b.
Question 7¢ —— from members of the Provincial Police Service. 7756.
Qurstion re —— from Public Works Accountants of the Punjab 426.
Question re —— from Secretariat Staff. 805,

Question re —— from Sind Pensioners’ Association, 1147,
Question re —— from South Kanara Pensioners’ As:oociation. 987-988.

Question re from Superintendents, Deputy Postmasters General
and Assistint Director Geeneral of Post Offices, re time-scale of pay,

Question re in respect of pay and prospects of Daputy Superintend-
ents of Police. 820.
See ** Time-scale. ”’

MERCANTILE MARINE—
Question ¢ Nautical training of Indians for Royul Indian Marice and
— . 204

MESOPOTAMIA—
Question re ill-treatment of Indians in —— . 161,
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MESSAGE—

—— from the Council of State r¢ amendments to certain Bills, 1108.

——from the Council of Stute re the amendments to the Land Acquisition
Act, 1894, 1238,

—— fiom the Council of State re amendments to Maintenance Orders
Bill.  1102-1703.

from the Council of Stats re committee to draft address to His
Royal Highness. 219.

from the Council of State re reference of certain Bills to Joint com-
mitte. $488.

—~— {rom the Council of State re reforence of Sup:rtax Bill to Joint
committee. 1039,

—— from the Council of State re resolution paesed on tle subject
of un Address of welcome to His Royal Highness the Prince of

Wales. 1381.
from the Council of State re the passing of certain Bills originating
in the L.A. -— . 1108, '

——from the Governor General. 1005

METEOROLOGICAL SERVICE -

Quen;ion re number of Indians, Europeans and Auglo-Indians in
*704.

Question re pay of the clerical staff of —— and .other attacbed offices
687.

MEYER, SIR WILLIAM—

Question re eviden-e of —— before the Railway Committee —— , 706-
714.

MICROSCOPES—

Question re the purchase of — . 171.

MILITARY ACCOUNTS DEPARTMENT—

Question re civil clerks on deputation to —— . 1304.
Question re discontent among the staff of the —— . 280-282,

MILITARY DAIRY FARMS—

Question r¢ male calves in Government ——— , 420-450.
Question re sale of male calves in Government ——— . 306.

-

MILITARY HOSPITALS—

Question re Dominion or Colonial nurses in —— in India. 401,

MILITARY OFFICERS—

Question r¢ —— and Burma Local Allowance. 768.
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MILITARY RATION— ¢
Question re besf as 404.

MILITARY REQUIREMENTS COMMITTEE—

Commupication of the views of on the proportion of Europeaus

and Indians in the Indian Army to the Sub-Committee of the
Committee of Tmperial Defence. 7086.

MILITARY TRAINING—

Question re — of Indians, 58.

MILITARY UNIFORMS—

Quaestion re annual cost of ~—— ., 832,

MILTTARY WORKS - ‘

Question re the propartion of civilian Sub-Divisional Ofcers in the ——
Services, 553-054.

MILL-HANDS—
Supplementary question re protection to —= . 708,
MINERS— .
Question re wages, conditions of eervice and representations on Committees
of 282,
MINES—

Demand for supplementary graat re
Question re condition of labourers in
Question re Inspectors of — 427.

MINING CONCESSIONS—
Qnestion re to Colonel Frank Johnson. 288.289,

871.
and plantations. 283-284.

MINISTERS —
Ques%ig; re appointment of and Executive Councillors in Provinces.
Quel{:lon. re recommendations of the and Directors oF Industries,
+7.
MINT—

Question re number of Indians, Europeans and Anglo-Indians in —
Service. 704. '

MISCELLANEOUS CHARGES—
Denand for rapplementary grant re

MISCELLANEOUS DEPARTMENTS -
Demand for supplementary grant ré —. 875.

879.

E?2
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MISRA, MR. P, L.— .

Demand for supplementary graot re Indian Trade Commissioners in
East Africa. 905.

Demand for supplementary grant re Indian Stadents’ Committee. §92.
Demand for supplementary grant re Railways. 908, -
Invalidation of Hindu Ceremonial Emoluments Bill. 1072-1078.

See Quaestions and Answers.

“MODERN REVIEW” THE—
Question re editorial note in

MOKAMEH GHAT—
Question re construction of a bridge at —— . 1151.

MONEY MARKET— °

Question re tightoess of tha —— and financial belp given to business
concerns started by Indians. 1225,

MOPLAH (S)—
Discussion of outbresks in Malabar. 131-133.
Motioa for adjournment t) consider —= outbreaks. 932,
Question re¢ —— disturbances. 1145.
Question re loyal in Malabar disturbances. 707.
Question re treatment of . 708,
Time fixed to consider === outbreaks. .9,

MOSQUES—
Question r: grants for . 835, ‘
Question re Government aid to Roman Catholic and Protestant Churches
aod to and temples. 477-458.
MOTION FOR ADJOURNMENT—
—~——- to consider Moplah outbceaks. 99.
to consider the arrest of non-co-operation leaders, 521-582,

MUDALIAR, MR. SAMBANDA—
Oath of office. 157.
See ¢ Qoestions and Answers.”’

¢ Is there semi-slavery in Assam?"’ 677,

MUHAMMADAN(S).—

Question re appointment of —— officers and clerks on the Eustern Bengal -
Railway. $16-817.

Question re —— in Indian Public Services. 454,

Questio]n re members of the Publicity Advisory Committes. 820-
821.

Questioa re registration of —— marriages. 418.
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MUKERJEE, MR. J, N.— )
Adoption (Registration) Bill, 594,
Demand for supplementary grant re Botanical Sarvey, 869,
Indian Linitation (Amendnent) Bill, 918-014,
Invalidativn of Hindu Ceremonial E-nolamnts Bill. 107 £-10786,
Land Acquisition {Amendment) Bill. 1021-1021. '
Maintenance Orders Enforcement Bill. 909-910,
Resolution re postal system in India. 1203-1205,1213, 1214,

Resolution re the admission of children to employment at sea.
1030,

See Questions and Answers.

MUKERJEE, RAI BAHADUR TARAPRASANNA —
Question 7e the tiavsfer of of the Postal Department. G486.

Resolation re separation of Judicial and Exeoutive functions, 623-823,
632.

See “ Questions and Answers,”’

MUKHTARS—

Question re certain disabilities of -—— practising in Criminal Courts.

816.
Question re
P

MULE CORPS-—

Question re the posting of certain recraits to
of contract 652-5563.

898.

contrary to the terms

MUNICIPAL CONTRIBUTION—
Question re — to uational educational institutions. 8083.

MUNITIONS BOARD—

Question re officers under the late Indian s12.

MUNITIONS FRAUD CASE—
Question re Bengal —— . 653,
Question re Billinghurst’s telegram to the SBecretary to the Government

of India, Commerce Department, in connection with —— . * 676.
Question re statement made by the Advocate General, Bengal_in the —,
678,
Questions re costa in 1208.
Question re Uhief Controller, Surplus Stores, and the ——, 1208,

988,

Question r¢e Counsel and pleaders engaged by Government in
879.

Question re Counsel in the
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Question re correspondence leading to the withdrawal of the —— . 644
Question re explanation of Sir T. Hollund on the —— . 1208,

Question re engagement of the Advocate General, Bengal, in the Police
Court. 679,

Question re expenditare on ———, 644,
Question re fees of Mr. Ross Alston and the Advocate General, Bengal,

in 679. .
Question re . 1224,
Question re . 1297,

Question re protest against the withdrawal of the — ., 1208,

Ques;ibo;l re withdrawal of —~—— (Emperor vs, Karnani). 547-530, 556«

Question r¢ withdrawa! of —— . 1207-1208.
Question re withdrawal of —— against Karnani and Banerjee. 678,

MUSSALMAN WAQFS REGISTRATION RILL--
Motion for leave to introduoe——. 1022,

Introduced —1024.

MUSLIM MOSQUES—
Question re grants for

MUTHRA—
Question re the levy of toll on the Jumna Bridgs ut

MUZAFFERPORE—
Queslion re route from ~—— to Sitamarhi. 1161.

953-084,

N
NABI HADI, MR. SYED—

See ¢ Questions and Answers.”’

NAG, RAT BAHADUR GIRIS CHANDRA=—-
Cattle Trespisa (Amendment) Bill. 1015.
Kesolution re Reconstitution of the Provinces of Ludia. 715-717,728,725.
See *“ Questions and Answe:s.”

NAND LAL, DR.—
Demand for supplementary grant r¢ civil works. 875.
Nemand for supplementary grant re Public Health, 878.
Demand ior supplementary grant re Railways. 908.
v Demand for sapplementary grant re Stationery and Printiog. 878, 879,
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[ ]
Dewand for supplementary” grant re Y. M. C. A., Simla and Victoria
Memorial. 801, .

Indian Income-tax Bill. 925.

Invalidation of Hindu Ceremonial Emoluments Bill. 1034, v
Question re precedence of noun-official business, 933,

Resolution r¢ amendment of the Indian Evidence Act, 1138-36,
Resolution r¢ Anti-Drink movemeut in India, 1094-1095,

Resolution r¢e enhancement of the pensions of civil pensioners. 1058-59,

Retolution re equalization of Indians and Europeans in certain posts.
1125-1128.

Resolution r¢ medical diﬁlomas of Indian Universities and their recogai-
tion in the United Kingdom. 1163-11865,

Resolation re purity of administration in the various departments of the
Government. 608, 610, 614,

Resolution re separation of Judicial and Executive fanctions, 626,

Resolution re transfer of judicial administration of the North-West
Frontier Province. 736-739, 740, 742,

See “ Questions and Answers.”
NATIONAL EDUCATION—

Question re muni;aipal support for =——. 803, 804.
NATIONAL FLAG—

Question re —— for India. 580,

NAUTICAL TRAINING—
Question re of Indians for Royal Indian Marine and Mercantile
Marine, 394,

NAVY—

Question re for India. 3899, .

NAYAR, MR. K. M.
See *“ Questions and Answers.”’

NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL—
Motion for leave to introdace 122-128,

Introduced 128.
Motion for consideration. 338.

Motion to pass 436,
Passed

das,

NEOGY, MR. K. C.— .
See * Questions w8d Answers.”’
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NEW DELHI— -

Question re cost of and income from ~———, 4156,

& NEW INDIA "—

Question re an article  Profess'one and Practices * in of bth
March. 53, .
Question re articles in the  Daily Express *’ and — . 172.

NICKEL RUPEE—
Question re the issue of —— . 448,

NON-CO-OPERATION—
Question re Dr. M. A. Ansari’s artiocle on 651,

Question re teachers thrown vut of employment by the —— movement.
695.

NON-CO-OPERATORS—

Question re the steps taken to bring about reconciliation between the
and the Government of India. 210-211.

NON-VOTABLE POSTS—

Question re— . 284.

NORTH-WEST FRONTIER PROVINCE—
Demand for sopplementary grant re —— . 902,
Qnesstigo? re allowances to Traps-Frontier tribes in the —— ,
Question re circolars on the working of the Froutier Crirces Regulation
:\‘t‘l(ll the laying down of rules for the administration of the ——.
=1
Question re cost of administiation of the 685.
Question re engc;lment. of pleaders and racruitment of services in the
682, -
Question re Jirga system in the —— . 390.
Question re local laws and regulations for the —— ., 891,
Questions re offences and Border raids in the 391-392,
Question re persons kidoapped and ransomed in the —— . 392,
Question re Provincial Service in the 390.
Question re raids and other offences in the —— ., 806,
Question re Reforme in the —— . 426,

Resolution re transfer of judicinl administration of the —— . 726
761. e
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NORTH-WESTERN RAILWAY—

Question r¢° accommodation for European, Anglo-Indian and Indian
Employees in —— . 683,

Question re appointment of Engineers to hold clarge of Headquarters
Engineering Districts of — . 683,

Question re delay in payment of salaries in the —— . 464,

Question re delay in payment of unpaid wages by the —— 486.

Question re income fiom third class railway traffic on the 4517,

Question re Indians in the Engineering Department of the — . 683,

Question re non-supply of wagons on the ——. 539.

Question re privilege passes on the 462,

Question re settlement of claims by the —— . 4862

NOTICES —
Precedent of —— of Bills and Resolutions. 633-638.

NURSES—
Question re accumulation of privilege leave by 978.

Question r¢e Dominion or Colonial in Indian Military Hoepitals.
401.

" Question re in Indian Troops Hospitals. 399.
Wuestion re uniform for Indian trained Military —— . 977,
Question re work of Indian trained ——  978.

o

OATH OF OrFICE—
Abdul Rahim Khan, Mr. 687.
Ahsan Khan, Mr. Muhammad. 381
Bradley-Birt, Mr. F. B. 1.
Chatterjee, Mr. A. C. 1.
Clarke, Mr. G. R. 1.
Clayton, Mr. H. 1.
Faridoonji, Mr. Rustomji. 1.
Lyle, Mr. D. R. 1
Mudaliar, Mr. Sambanda. 1567.
Rhodes, Mr. C. W. 1,
Sim, Mr. G. G. 1.
Sinha, Babu Ambica Prasad. 1.
Thakersey, Sir Vithaldas Damodher. 1,
Townsend, Mr. C. A. H. 381,
Vincent, Hon’ble Sir W. H. 1.
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OFFJCER ON SPECIAL DUTY—

Demand for supplementary grant re —— on Transfer of Property Act,
861,

OPIUM—
Demand for supplementary grant re ——. 848.

Quetion re urea of poppy cultivation and production of ——, 455,
* Question re sale and export of 650.

Question re¢ sale of —— by India to China. 804-303.

ORDNANCE.—

Qu«stilon re pay of leading hands and mechanics of
817.

Question re foremen and assistant foremen for
Question re pay of Lascars of the

factories,

factoriea. 1141.
Department. 82.

OUDH AND ROHILKHAND RAILWAY—
Question re accidents on ——.  643.
Question re agreement from Indians on appointment to ——. 676,
Question re employés of --— on more thuo Rs. 200. 352. ‘

Question re inconvenient timings of 800.
P
PADDY TRAFFIC—
Question re rice and —— in Burma. 302-803,

PAK PATTON SHARIF—
Question re closing of a branch Railway line to —— . 540, 541.

PAPER—
Question re manufacture and import of
Questioa re shortage of

in India. 688,
aud its kigh price. 658.

PAPER PULP—
Question 76 —— Induastry in India. 1148,

PARCELS—
Question re thefts from —— on Railways. 450.

PARLIAMENTARY DEPUTATION—
Question r¢ —— to India to study Indian conditions, 703.
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PASSENGER(8)—
Question re appointment of — Superintendents on railways. 287, 310-
312, 566-569.

Question re arrangements for ablutions of third class — daring railway
journey, 575,

Question re deaths of — in trains. 250-251.
Question re overcrowding of third class —. 1223,
Question re inconvenience to — on the Jorhat Rail way. 817-318,

Question re inconvenience to — at Kotri Railway Station on account of
transhipment. 414,

Question re inconvenience to — between Bombay and Karachi owing to
transhipment at Marwara Ry. Station. 414.

Question re racial distinctions anong railway — in regard to accommo-
dation, eto. 172-173.

Question're tickets for third olass railway —. 981.

Question re treatment of Indian —. 179.

Question re treatment of third class — on railways. 192-193, 218,
Question re waiting rooms for intermediate class —. 297.

PASSENGER TRAINS—

Question re -— from Sealdah and Howrah unprovided with electrio
fans and lights. 314-815,

PASTURE LANDS—
Question re Resolution re caitle and —. 405.

PATTI-LOTHRA—

Question re the re-constraction of the — Railway. 988.

PAY—

Question re difference in — and allowances of temporary and permanent
Indian Mediocal Service officers. 551,

Question re European, Anglo-Indian and Indian population of 1ndia and
their rates of —. 4b%. .

Question re increase of — granted to Superintendents and Accountants
of the Indian Audit Department. 1301-1308.

Question re increase of — of temporary Indian Medical Service
officers. 550-561.

Question ro increment in — of All-India Services. 656,
Question re increments of — to the higher services. 696.

Question r¢ maximum and minimum — of the Indian Services
remaining unchanged. 1800-1301.

Question re minimum cf time-scale of — for the clerical eervice of the
Civil and Postal Accounts Offices, 39.
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PAY—contd.

Question re more — of junior combatant non-medical officers than
of temporary Indian Medical Bervice officers. 5561-552.

Question p¢ — and allowances of Sta# of Secretariat and attached
offioes. 383,

Question re — and allowanoes of “ Indian Imperisl Services >, 289.

Quertion r¢ — and allowanoces of Indian Medical Service officers. 551,

Question ré — and prospeots of the Indian Civil Service and other
Services, 319-334.

Question re — and prospects of the employés of the Karachi Custows
Oftice. 642,

Question re == and service of stenographers, clerks and Assistants in the
Government of India Secretariat. 168,

Question re — for temporary Indian Medical Service officers. 65,

Question re — in Secretariat and attached offices. 688.

Question re — of Assistant Superintendents of Railway Mail
Bervice. 94-96.

Question re — of clerical staff of Meteorological and other attached
offices. 687,

Question re — of clerical staft of the Medical Services in the Army
Headquarters. 653.

Question re — of Governors of Imperial Bank. 58-54.
Question re — of Imperial Services. 652, 809, 1305.

Question 7 — of Indian Police. 810,

Question re — of lascars of the Ordnance Department. 82,
Question re — of Poetal and Telegraph peons of Bombay. 284,

Question re — of permanent and temporary Indian Medical Service
officers. 63-84,

Qaestion re — of Postal and Telegraph Services. 430,
Question re — of staff of the office of the Director General, Posts and
Telegraphs. 175-176,

Question re — of tempor:ry cfficerr of the Royal Armp Medical
Corps. 64,

Question re — of temporary licutenant in the Indian Medioal Service.
550.

Question re remark made by the Royval Commission on Public Services
that u soperior officer ghould not draw less — than an officer who is
actually uoder his orders. 425,

Question re revision ol —= in the attached offices. 630,

Question re revirion of — of the office of the Director-General, Posts and
T'elegrapha. 639.

Question re revision of — of all services. 1067-1088.
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PAY—contd. *
Question re revision of — of postal cierks, Bombay. 299-300.
Question re soale of — of Indian and Provincial Civil Service. 814,

Question re timr-scals of — of Superintendents of Post Offices,

Depaty Postmasters-General aud Assistant Directors-Genoral.
484,

PENAL CODE (AMENDMENT) BILL—
See Indiun Penal Code (Amendment) Bill.

PENSIONERS’ ASSOCIATION(S)—
Question re Memorial from the Bangalore —, 420.
Question re Memorial from Sind —. 1147,
Question re South Kunara —, 987-988.

PENSION(8)—
Question re application of new — rules to Ajmer-Merwara. 839,

Question re counting of Service of Probatiooary Superintendents of
Post Offices towardas increments, leave and —. 446,

Questivn rc estension of the rules governing the graut of — and
gratuities to gazetted officers to Ajmer-Merwara. 992.

. Question re increase of —. 416, §567-558, 563.
Question re — granted to Rioi Mahindri Devi, 175.
Question re — of Sir T. Holland. 1209.

Question re special additional — and Additional District and Session
Judges of Ajmer. 839.

Resolution re enhancement of — of civil pensieners. 1039-1038.

PERCIVAL, Mr. P. E.—
Land Aequisition (Amendment) Bill. 1018-1020.

PERSIA—

*  Question r¢ war in —, 8§88.

]

PESHAWAR~
Question re alleged destraction of private property in —. 1209-1300.

PETTY THEITS—
’ Question re amendment of the law regarding —. 764.

PILGRIMS~—

Question re incouvenionce to — at the Hardwar Railway station,
419.

PILOTAGE—
Demand for supplementary grant re Ports and ==, 867,
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PIONEER— ‘

Question drawing a‘tevticn of Government to an article in —.  ¢9-7).
"PLANTATION —

Questicn re condition of Labourers in Mines ond —~. 283-284,

PLATFS, COPPER—

Questien re inscribed —. 162.

PLUMAGE—

Questions re export of — and feathers. 764, 705.

POLICE—

Demand for supplementary grant re —. £66.
Question re annual cost of — uniforms, 832,
Question r¢ Deputy and Assietant Superintendents of — . 775,

Question re Depaty Superintendents of -~ and "the charge of District
Sub-Division. ¥20.

Question re grant to — officers for uniforms and horses. 810.
Question re Indians in the Imperial — Scrvice. 778, 811.

Question re interpellation in the House of Commons regarding the pay
of the Indian —. 810.

Question re number of Indian:, Europeans and Anglo-Indians in —
Service. 704,

Question re Memorials from members of the Provincial — Service.
775.

Question r¢ Memorial in regard to nay and prospects of Deputy
Superintendents of —, 810, 820.

POLITICAL PRISONERS—

Question re differential treatment of —. 557,
Questinn re treatment of under-trial and convicted —. 448,

POPPY CULTIVATION —

Question re — . 455,

PORT TRUST—

Question re officers of the Calcutta —., 704,

PORTERS—

Question rejbardships of — und coolies at railway stations and corrup-
tion of Rtation Superintendents, etc. 308-809,

PORTS—

Demand for supplementary grant re — and Pilotage, 867,
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POSTAL ADVERTISEMENT— .

Question re -— and the Alliance Advertising Association. 535.

POSTAL AND TELEGRAPHIC COMMUNICATION—
Question re direct — between Lakhimpur and Lucknow. 1304.

POSTAL DEPARTMENT—

Question re outturn of work in the —. 1142.

Question re promotion of telegraphiste and clerks in the —. 642.
Question re recruitment in the Dacca Range of —. 820,
Question re Selection Grades in the —. 995,

Question re staff of the — and Telegraph Departments. 995.
Question re transfer of Babu T. P. Mukerjee of —, 646.

POSTAL INQUIRY COMMITTEE —
Question re fixing of efficiency bar by —. 831-882.

Question re number of witnesses from clerical class before —. 831.
Question re —, 992-998,

POSTAL OFFICERS —
Question re transfer of —. 830.
= Aspsoriation, Petition from —. 434,

POSTAL PEONS—
Question re pay of — and Telegraph peons of Bombay. 284.

POSTAIL POLICY IN INDIA—
Question re —. 0640.

POSTAL SAVINGS BANK—
Question re interest on — deposits. 451,

POSPAL SERVICES —
Question re pay of — and Telegraph Services. 430.

POSTAL STAFF—

Question re frequeat transfer of —. 979-998.
Question re personal files of Postal subordinates, 994.

POSTAL SYSTEM—
Resolution r¢ Indian —, 1206-1214.

79
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POSTMASTERS —
Question re extra olerks for Snb- —. $996-996.
Question re Probationary — anl Inspectos of Post Offices, - 448.

Queetion re transfer of Superintendents of Post Otfices and first
class —, 1219-1220,

POSTMASTER-GENERAL—

Question re the time test in the office of the — and Director-General
of Post Offices. 906-997,

POST OFFICE (AMENDMENT) BILL—
Motion for leave to introduce —. 125-127.
Introduced —. 127,

Motion to consider —, 336.
Passed —. 887.

POST OFFICE(S)—
Question re appointment and promotion of Superintendents of —. 1221,

Question re counting of service of Probationary Superiutendents of —
towards increments, leave and peosion. 416.

Question re daily allowance of Superintendents of —. 44+.

Question re distinction between posts of Selection Grades and those of
Inepectors snd Head Clerks to Superintendents of —, 905,

Question re extra dutics thrown on Superintendents of — consequent
on the amalgamation of Posts with Telegraphs. 418,

Question re local allowance to Clerks of General —, Simls, 1219,
Question re Probationary Post Masters and Inspectors of —. 446,
Question re Probationary Saperintendents of —. 179-180.
Question r¢ Probativnary Superivtend-nts and Pust Masters. 122).
Question re replavement of Branch — by Sub-offices, 827,

Question re time-scale of pay of Baperintendents of —, Deputy
PostMasters-General, Aesistant Directors-General. 4384,

Question re time tst in the office of the Postinaster~General and Director-
General of —. 998-997,

Question re transfer of Superintendents of — and first class Post
Masters. 1219-1220.

Question re witholding of the Local Allowance from the officials of the
Nagpur Head — and Town Offices. 098,

POSTS AND TELEGRAPHS—
Demand for Supplementary Grant re—, 540, -
Question re tours of the Director-General of —, 1221.
Question re additional establishment in the Departmeat of —. 1142,

Question re addition of a Touring OJcer to the staff of the Director-
General of —, 178,
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POST AND TELEGRAPHS —coutd.
Question re.pay of the staff of office of Director-General, —. 1785.
Question re office of the Director-General of —., 639.

Question re number of clerks in the Department of Commerce and the
office of the Director-Geuneral, —, 177-178.

PRECEDENCE-—

Point raised as to — of notices of Bille and Resolutioms, 683-638.
Question re the Warraut of —. 1008,

PRESIDENT, Me.—
President’s speech in opening Session. 1-5.
Procedure for election of a Deputy President. 465,

Ruling that members should not embark on controversial issues between
Dominion Governwents and the Government of India. 119,

Ruling as to the interpretation of Standing Order. 38, 595.

Puling on wation for adjournment to discuss matters under adjudication
by a Court of Law. 582.

Ruling on asking of supplementary question. 577.
Ruling on Secretary’s daties so far as replies are concerned, &76.

Ruling on the admissibilty of questions and Resolutions for the Amen;lbly.
H78.

Ruling re answera to lengthy questions. 335.
Ruling ue to the interpretation of the words circulation for opinion.

4

107e.

Ruling re the arrangement of business of the Assembly by Government.
99-100,

Ruling re delivery of short speeches by members introducing Bills.
222-223,

Roling re general procedure in regard to qupstlons and the eystem of
starred and unstarred questions. 98-

Ruling re interruption of epeeches. 1214.

Ruling r¢ speeches at the time of introduction of Bills, 1024,
Ruling re longer notice of Bills prior to introduciion. 220,
Ruling re¢ Notice of Questions. 510-841,

Ruling re ohjection raised to the moving of an amendment owing to
Iuadequa.tc. notice, 1007,

Ruling as to the priority of non-official Bills and Resolations remaining
over from the lust meeting. 633-633.

Ruling re precedence of non-official business on an official day
220-938,

Ruling re reading of long quotations by Mewbers introducingz Bills. 226,

Ruling re use of the Chambler precinets for a non’gsr[inmenhry
parpose. 975, :

-
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PRESIDENT, Mg.—contd.

Ruling as to rejection of a Bill at third stage after acceptance of prin-
ciple. 596,

Ruling that a Bill baving been referred to Select Committee House
staude committed to the principle. 558-559.

Ruling that personsl opinion of members can not be asked. b77.

Ruling that private opinion of the Chair should not be brought into a
debate. ~1231.

Ruling that if a member does not listen to the calling of his name after
the despatch of the business immediately preceding his, he is not
entitled to move the Resolution standing in his name. 1205.

Ruling that a member can not raise a debate where he is entitled to ask
a supplementary question. 708. '

Buling that official member to whose Department a Bill belongs is to be
a member of the Select Committee on that Bill. 690,
PRESS LAW REPEAL AND AMENDMENT BILL~—
Motion for leave to introduce. 839.340,
Introduced. 341. '
Motion to refer to Select Committee. 1011,
Motion adopted. 1011.

PRICE(S)—

> Question re high — of necessaries of life and suffering of people there-
for, 817.

PRICE, Ms. E. L.—
Dewmand for sapplemen'ary grant re Botanical Survey. 888-569.
Demand for supplementary grant re General Administration. 858,

Demand for supplementary grant re Jails and Convict Settlements.
862-864. -

Prewand for supplementary grant re Police. 866.
Distribution of Blue Books. 841,

Indiau Lac Cess Bill. 489, 472, 477.

Indian Limitation (Amendment) Bill. 916.
Indian War Relief Trast Bill. 130-131.

Point raised whetber & member cun record his dissent without a
division. 1286, -

Resolution re Anti-Drink Movement in India. 1091-1098.

Resolution re contribution of Bengal to the Government of India. 1824-
1825.

Resolution re construction of the Sukkar Barrage. 947-950.

Resolution re enbancement of the pensions of civil peneiomers. 10556-
1056, }059.

Resolution re Indian antonomy. 1283-1236, 1263, 1284, 1585.
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PRICE, Ms. E. L..—contd.
& Resolution re purity of administration in the various Departments of the
Government of India. 605-608.
Resolation re Rrilway Committee’s Report. 1309.
Resolution re removal of racial distinctions in trials. $63-338, 378.
See * Questions and Answers”’.

PRINCE OF WALES—

Question re expenditure on His Royal Highness the —’s visit. 856.
Question re stay of His Royal Highness the — at Karachi. 360.
Qnuestion re visit of His Royal Highness the —. 559-562.

Resolution readdress of welcome to His Royal Highness the —, 100-1186.

PRINTING— -~

Dem:nd for supplementary giant re stationery and —. 877.

PRISONERS—

Question re different treatment for political —. 557, 803, 982.
Question re Maitial Law —. 448,

Question re names and numb.r of political — in Andamane. §04.
Question re pardon to Kartarpar riot —. 553,

Qurstion r¢ privilrges awarled to Andaman —. 804,

Question r¢ retarn of political — from the Andamans. 248-249.
Question re treatment of under-trial and convicted political —. 448.

PRISONS—
Question re Jail Committee’s recommendations re — reforms., 804.

Question re posts of Inspectors-General of — held by Indian
members of the Indian Medical Service. 766.

PRIVATE SECRETARY —
Question r¢ — to Hon'ble Members of Execntive Council. 1086.

PRIVILEGE PASS(ES)—
Question re — on the North-Western Railway. 462,

PRIVY COUNCIL—

Question r¢ creation of an Indian —. 48-44,

PROBATIONARY INSPECTORS OF POST OFFICLES—
=~ Question r¢ Probationary Postmasters and —. 446.
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PROCEEDINGS— .
Question re publication in Hindi of — of the Indian Legislature, 4-51'5
Quostion re the — of the All-India Hinda Sabha, Brindabap.

999-1000.

JLROHIBITION—

Question re — Legielation. 301,

L
"

PROPERTY—
Question re destruction of — in Peshawar. 1299-1300.
\

PROSECUTION—
Question ra — of General Dyer. 299.
— under Sections 124-A and 163-A of the Indian Penal Code. 2%3-290.

PROVINCES—
Resolution re reconstitution of the — of Indis. 710-726.

PROVINCIAL CAPITAL—

Question re change of — withoat the concuarrence of Gowrnfneut of
India. b4-55.

PROVINCIAL CIVIL SKERVICE—
Question re listed posts and —. B15. \
Question re scale of pay of Indiun and —. 8l4.

PROVINCIAL COUNCILS—

_ Question re free sapply of proceedings of -— to Members of Indian
Legislatare. 830,

PROVINCIAL ENGINEERING SERVICE—\
Question re the new —, bb4-555.

PROVINCIAL GOVERNMENTS—

Question re Jduties and ewoluments of the personuel of the Government
of India and —. 66-67.

Question re Government of India’s fioancial relations with —. 655.
Question re exercisu of powers of veto by Imperial and —, 677.

PROVINCIAL GOVEENOR —
Question re an Indiun as —. 412,

PUBLIC HEALTH—
Demend for supplementaty grant re —,  872.

-~
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PUBLIC SERVICES— )

Question re Mohammadans in Indian —, 454,

_Question re persons employed in certain —. 1008,

Qub:tion re1 Bn;alection committee recommended by Royal Commission
PUBLIC SERVICES COMMISSION-—

Question re the establishment in India of a —. 162.

PUBLIC WORKS—
Question re Memorial from the — Accountants of the Punjab, 426.

Question re number of Indians, Europeans and Anglo-Indians in —
Service. 704.

Question re retrenchment in the — Department by employ ment of
firms of engineers. 48.

PUBLICITY ADVISORY COMMITTEE—
Question ¢ Mubammadan Members on —. 821,

PUSA ACRICULTURAL INSTITUTE—
Question re —-—. 1222.

PYARI LAL, MR.—

Demand for supplementary grant re Indian Trade Commissioners in
East Africa. 9038.

See ** Questions and Answers.’”’

Q
QUESTIONS.—
Question re disallowed — , resolutions and bills. 985.

Question re the number of — and Resolutions re expenditure moved in
the Central Legislature. 999,

Question re method of replying to — from non-official members.
45,

President’s ruling as to general procedure. 98-99.

QUESTIONS AND ANSWERS— .
ABDUL QADIR, KHAN SAHIB, MAULVI—

Question re passenger accommodation in trains between Ellichpur and
Yeotmal. 652,

ABDUL RAHMAN, MUNSHT-—

Question re Assam Bengal Railway Strike and Tea garden coolies at
_ Chandpur. 1%26-1227.

Question r¢ recruitment in the Dacca Range of the Postal Department.
820.
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QUESTIONS AND ANSWERS —contd.

ABUL EASEM— )
Question re gambling in grain pits. 643.
AGARWALA, LALA GIRDHARILAL— '

Question asking rtatement of Indians and Europeans holding Judgeships
and other Judicial Appointments. bb.

Question on Dr Gour’'s Civil Marriage Bill. 575-577.

Question re abolition of Divisional Commissioverships in Central
Provinces. b5s8-559. ' )

Question re abolition of the Boards of Revenue. 57-58, 768.

Question re acceptance by Government of Resolutions passed in the
Indian Legislature. 767,

Question r¢ Additional District and Sesgions Judges of Ajmer and
the special additional pension. 889.

Question re adequacy and the working of Constitational Reforms.—
564.

Question re aeroplanes in India. 399.

Wacstion re snoual income and exponditure of the Government of
India. 308,

Question re application of new pension rules to Ajmer-Merwara, 539,

Question re appointment of an Advocate General for the United
Provinces 1d8.

Question re appointment of Chief Justices and Judges of High Courts
in India. 66.

Question re appointment of & committee for revision of personnel and
expenditure of Government. 398.

Question re appointment of Indians to higher salaried poats. 564-
560.

Que:tion re appointment of Ministers and Executive Councillors in
Provinces. 569,

Question re arrangements for ablutions of 3rd class passengers during
railway journey. b70.

Question re arrears of judicial work in High Courts in India. 56-86.
Question re assessment to income-tax. 895.
Quoestion re beef as military ration, 40+,

Question re change of Provincial Capital without concarrence of Gov-
ernment of India. 54-56.

Qucstion re compilation of official “ who’s who in India. ”’ 388-339.
Question re cost of Surplus Stores Organization. 8186.

Question re creation of a Railway Advisory Board. 8986,

Question re diarchy in the Central Government. 367,

Question re duties and emolumeats of the personnel of the Govern-
ment of India and the Provincial Governments. 66-67. .
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QUESTIONS AND ANSWERS-——conéd.
AGARWALA, LALA GIRDHARILAL—eon¢d.

Question re oxternecs from Cuntonwments, 395,
Question re firing on crowds. 40b. '
Question re grazing fee in cantonment. 59.

Queation 7¢ Hindu and Mubammadan watermen at Railway Station.
56v-575,

Question re Imperial Secretariat Clerical Staff. 832.

Question re inconvenicnces and ill-treatment of persons awaiting
trial. 43. .

Question re increuse of pensions. 563,

Question re Indians and FEuropeans holding higher salaried posts
under the Government of India. #65,

Question re Indian as Provincial Governor. 412.

Question re language used in Indian Courts. 66-57,

Question re levy of toll on the Jumna Bridge at Muthra. 983-984,

Question re licensed firearms. 403,

Question e *“ Listed Posts and Provincial Civil Service.” 185-186.

Question re loss by sale of Surplus Stores. 8186,

Question r¢ Magistrate of Etah and the high price of wheat. 821.

Qnts!;if?; g;smunuhcture of aeroplanes auod other machines in India,

ofiz- .

Ql.éestion r¢e members of the Indian Legislature and *‘Shant Kuti.”
22,

Question re Memorial from the All-India Cow Assoviation. 404,

Question re Milch and Agricultural Cattle. 402.

Question re military training of Indians. 38,

Question re Mokhtars,  398.

Question re Navy for India, 899,

Question re number of Luropeans, Anglo-Indians and Indians
errployed in the Gevernment of Indis Secretariat. 186-188,

Question re number of Indian officers in the different branches of
the Army——. 562.

Queetion re officers in the Surplus Stores Organization. 813,

Question re officers under the late Indian Munitions Board. 812.

Question re Passenger Superintendents on Railways . b056-589.

‘Question re personnel of the Committee on Statute Law Revision,
569.

Question re policy of Government in making judicial appointments,
48.

Question re posts on 500 and above held by Indians and statement laid
on the table. 1281-1295.

o
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QUESTIONS axo ANSWERS—contd,
AGARWALA, LALA GIRDHARILAL—con?d.

Qu?;:ion re powers of veto by Imperial and Provincial Governments.
671.

Question re practice of Rasad and Begar. 412.
Question re protection of cattle. 404.
Question re Railway Project conneeting Julesar and Etah. 55.

Question re recommendations of the Stores Purchiase Committee about
recruitmegt. of Indisn for the Stores Department. 814.

Question re Reports of the All-India Cow Conference. 404.
Question re Resolution re Cattle and Pasture Lands, 405,

Question re sale of male calves in Government Military Dairy Farms.
396

Question re separation of Judic'al and Executive Functions. 564.
Question re slaughter of cattle. 404.
Question re soldiers’ rations. 405.

Questi-n re speeches of His Excellency the Viceroy delivered at the
Chelmsford Club and in answer to the address presented by the
United Provinces Liberal League. 398.

Question re Mr. Srinivasa Sastri’s mission to Europe and the work done.
5R3.

Que:tion re steps taken for the uninterrupted flow of the Ganges and
the Jomna, b64.

Question re trestment of Indian passengers. 179.

Question re United Provinces Manual of Government Orders, Volume 1.
186.

Question re vieit of His Royal Highnees the Prince of Wales. 559-
562.
AGNIHOTRI, MR. K. B. L.—
Question re Indian loan in England and purchaee of stores. 809,

Question 7¢ Juil Committee’s recommendations about prison reforms.
804.

Question re names and number of political prisoners in Andamans.
804.

Question re persons employed in cerfain public services. 1003,
Question re privileges accorded to Andaman priconers. 804.
Question r¢ recommendations, Railway Police Committee’s Report. 655.

Question re Resolutions passed by the Council of State and the
Legislative Assembly. 828.

Question re treatment of political prisoners.  303. .
Question re value of imports and exports, €75,

Question re Wages in Fiji. 662.

Question re waiting rooms for Inter-class passengers. 827.

’. . ~
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QUESTIONS AND ANSWERS—contd.
AGNIHOTRI, MR. K. B. L.—contd.
Question r¢ warrant of precedence. 1003,

AHMAD BAKHSH KHAN, MR.—

Question re Commissious in the Royal Air Force, and Aviation Schools
in India. 836. ¥
Question re discharge from ‘service of Subedar-Major Atta Khan,
2-560th Rifles, Frontier Force. 978-980.
Question re pay of officers of the Civil Veterinary Department. 837.

AHMED, MR, K.—

Question r¢ abolition of the Staff Selection Board. 807.

Question re appointment of Indians in higher services. 3807.

Question re appointment of Muhammadan officers and clerks on the
Eastern Bengal Railway. 3$16-317.

Question re average salary of the officers of the Indian Civil Service
1305.

Question re Civil and Criminal appeals, etc, in the Calcatta High Court
and appointment of arbitration courts. 306-307.

Question re conditions of service of Anglo-Indian and Indian officers and
clerks of the Eastern Bengal Railway. 316. °

Question re diarchical system in the Central Government. 3807.
Question re English liquor sold in India. 659.

Question re exemption of British Ship Companies from income-tax. 808.
Question re export of plamage and feathers —. 764,

Question re female booking clerks on the East Indian and Bengal
Nagpur Railways. 3818-314,

Question re giving of acourate and straightforward information in

answer to questions from non-sfficinl members, 45.

Question re hardships of porters and coolies at Railway Stations and
corruption of Station Superintendents and Station Masters. 808-
309.

Question re income of Messrs. Bird and Coropany in respect of trans-
mission of parcles, ete., from Railway Wagons. 309-310.

Question r¢ Indians in Foreign Countries. 3ub.

Question re Indian representatives on the Imperial Conferance. 765.

Question r¢ Indian and British officers in the war between Gree:ze and

Turkey. 669.

Question re Islumiv Deputation to Xngland. 657,

Question re Khoreal shooting case. 657,

Question re letter between Government of India and the Attorney of
Karnani. 560. .

Question re licenses to sweatmeat vendorsut Railway Stations 310,

Question re office of the Director of Information in Bengal and the-
Central Bureau of Information. 3807.
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QUESTIONS AND ANSWERS —contd.

AHMED, MR. K.—eontd.
Question re pay of Imperial Services. 1305,

Quef(t)ionl 2rc Pus:enger Superintendents on the Fastern Bengal Railway.
410-312,

Qpstion re passenger t:ains from Sealdah and Howrah unprovided with
electric fans and lights. 314-310.

Question re revision of scale of pay of the stuff of the Foreign and
Political Department aud Private Secretary to Viceroy’s Pres-es and
grant of family travelling allowance 10 the former. 12286.

Question re tale of magazines, ete.,, by Messrs. Wheeler and Company
at railway bookstalls. 812-318.

Question re selection ol Jndiap representatives to conferences. 6568,

Question re Staff in the Kast Indian and DBengul Nagpur Railway
Offices —. 305.

Question re treatmeut of Moplahs 708,
Supplementary question re¢ withdrawal of Munitions cace, 678.

AIYER, SIRP. S, SIVASWAMY—

Que:-tion re administrative appointment, held by Indian members of the
Indian Medicul dervice. 765.

Question re allowances to Truus-Frontier tribes on the North-West
Fioptier. 312,

Question re dispoeal of Surplus War Btores.  1068.

Quertion re Indians in higher appointments in Foreign and Political
Department of the Government of India, 401.

Question re Jirga ¢ystem in the §orth-West Frontier Province. 890,

Question -re local laws and regulations for the North-West Frontier
Province. 391.

Question re Nautical training of Indiansfor Royal Indian Marine and
Mercantile Murine. 390+.

Question re namber of Indian Medical store-keepers to Government.
768.

Que:tion re offencez and border raids in the North-West Frontier Pro-
vince, $91-342.

Question re yay ond allowances of staff of Secretariatand attached
offices.  893.

Question re persons kidnapped and ransomed in the North-West Fron-
tier Province. 392,

Question re Preceeding of the Railway Committee. 381.
Que-tion re Provincial Service in the North-West- Frontier Province. 390,

ASAD ALT, KHAN BAHADUR MIR—

Question re srea of poppy cultivstion and production of opium, 455.
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QUESTIONS AND ANSWERS-—eontd.
ASAD ALI, KHAN BAHADUR MIR—contd.

Question re extension of the Indian Companies Act of 1913 to Secun-
derabad. 451. - .

Question re import of food provisions into India. 539.

Question re information collested by the Labour Bureau re the real cause
at labour etrik=¢ and the labour situation. $53.

Question re inforwation collected by the Sagar Bureau of the Central
Government — the number of Sugar Factories and their output.
450,

Question re loyal Moplahs in the Malabur disturbances. 707.
Question re Muhammadans in Indian Public Services. 454.
Question re number and duration, etc., of labour strikes. 4583,
Quertion re price of Foodstuffs in India. 1066.

Question re Yaw Cotton. 4538,

Question re Territorial Forces in India. 451.

Question re throwing open the Telephone Service to public at each Post
Office in Provinocial Capitals and important Stations. 45}

AYYANGAR, MR. M. G. MUKUNDARAJA —

Question re the acquisition of lands for the Manamadirai — Sivaganga
Railway. 08v.

AYYAR, MR. T. V. SESHAGIRI—

Question re pay and service of stenographers, clerks and Assistante
in the Government of India Secretariat. 16S-170.

Question re preparation of cost accounts.

Quertion re proserution under Sections 124 A, and 153 A. of the Indian
Fenal Code. 289-200.

" Question re value of Surplus Stores. 249,
Question re Warrant of arrest against the Khan of Agror. 988-989.

BAGDE, MR. K. G—.

Question re the cost ot the construction of the Cavalry Lines at
Aurangabad. 984,

BAJPAI, RATI BAHADUR PANDIT S, P.—

Question re the House Accommodation Act. 984-985.
Question re age-limit for Indian Civil Service Examination. 807.

Question re direct postal and telegraphic communication beiween Lakhim-
pur and Lucknow, 1304,

Question re editorial note in the ““ Leader” on the rise in price of
foodstuffs. 809.

_Question re expenditure on European Soldiers in Sanitariums. 807.
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QUESTIONS AND ANSWERS—eontd.

BAJPAI, RAI BAHADUR PANDIT S. P.—contd,

Question re inconvenient timings of Oudb and Robilkhand and Rohil-
kband snd Kumann Railways. 800.

Question re increments in the emoluments of Imperial Sorvices. 8089,
Question re listed posts in the Indian Civil Service. 799.

Question re Military Assistant Surgeons holding posts of Civil Surgeons,
§09.

Question ro Provincial Engineering Services. 808,

Question re provision of fansin Robilkband and Kumaon and Bengal and
North Western Railway carrisges. 799,

Question re provision of recerved Second and Intermediate class accom-
modation for ladies in Rohilkhand and Kumuon Railwuy. 709,

Qrestion re reserved accommodation for Indians on Railways 799.

Question re shortage of wagons on the Rohilkhand and Kumaon Rail
way. 8086, N

Question re temporary Engineers. 807,

BARUA, RAT BAHADUR D. C.—

Question re diccontent among officers tubject to Indian Service Leave
Rules. 318,

Question re grant to police officers for uniforms and horse. 810.

Question re inconvenience to passengers on the Jorbat Railway. 817-
31s.

Question re Indians in the Imperial Police Service. 811.

Que#stion re interpellutiog in the House of Commons regarding the pay
of the Indian Police. 810.

Question re Memorial from India-recruited Engineers for technical
allowance. 812,

Queetion re technical allowance to Engineers recruited in Europe. 811.

BEDI, BABA UJAGAR SINGH—

Question re exemptions under the Indian Arins Rules—. 159-160.
Question re reconstroction of the Patti-Lothra Railway. 9388,

BHARGAVA, RAT BAHADUR PANDIT J. L.—

Question re article in the “ Tribune ” headed ¢ Scetion 15 of the Tele-
graph Guide”’. 449.

Question re booking at Railway Stations. 981.

Question re broad gauge conneetion between Bhewani or Hansi and Delhi
thiough Rohtuk. 449.

Quertion re¢ canal schemes for the Bouth-Eastern Districta of the
© Punjab. 449,

Question re export of wheat. 1141, .
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QUESTIONS AND ANSWERS—con#d.
BHARGAVA, BAl BAHADUR PANDIT J, L.—contd.
Question re¢ externees from Cantonments. 450,

Question re eitension of the rules governing the grant of pensions
and gratuities to gazetted officers to Ajmer-Merwara. 992.

Question re grant of increments in advance of due dates to certain clerks
and assistants of the Government of India Secretariat. 1227,

Question re issue of nickel rupee. 449,
Question re mule calves in Government Uairy Farms. 450.
Question re Martial Law Prisoners. 448.

Question re orders passed under Section 144, Criminal Procedure Code,
prohibiting certain persons from making speeches in public  980.

Question re opening of Branch Booking offices in big towns and
junctions, 981-H82.

Question re pay and prospects of the Kannngos of the Punjab. 931,

Question re persons tried for offences under sections 124-A. and 15%-A.,
Indian Penal Code. 980-981.

Question re prices of wheat and gram.  450.

Question re shipment of wheat flour to foreign countries. 665,
Quertion re thefts from parcels ou Railways, 150.

Questicn re ticketa for third clase railway passengers. 981,
Question re treatment of political prisoners. 982,

Que-tion re {reatment of indostrial and convicted political pri-
soners, 448,

BISHAMBHAR NATH, RAI BAHADUR—

Question re Resolution re scpuration of Judicial and Executive func-
tions. 6246,

Questicn re saluries of temporary Indian Medical Service officers. 678,
Question re rccruitmt-nt‘fnr the Indian Medical Service. 676.

Question re sgreement on appointment of Indians to the Oudh and
Robilkhand Rnilwuy. 6706,

CHAUDHURI, MR. J.—
Question re Army Canteen Boards. 10038,
Question re Army Canteen Boards in India. 1002-1003,
Question re Audit reports on the Calcutta University accounts. 826.

Question re correapondence between the Registrar of the Calcutta Uni-
versity and Mr. Sharp. 748,

Question r¢ Dr. Gour’s Civil Marriage Bill. 577-578.
Question ré Indian Army Contractors and Canteen Beards. 1150.

Question re Secretary of State’s rulicg against, acceptance by High
Courts Judges of honorarium for conducting an examination. 527,

Que.stion re Treasury Bills pledged by the Calcatta University. 825.
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QUESTIONS AND ANSWERS—contd.
CHAUDHURI, RAI BAHADUR N. N.—

Question re tightness of the money-market and financial help given to
business concerns siarted by Indians, 1223,

DALAL, SARDAR B. A.—
Question re stopping of transport of Kapas Cotton to Guzerat. 538.
Question re survey and classification of cattle. 53y,

DASS, PANDIT RADHA KISHEN—
Question re difference in pay and allowances of temporary and permanent
Indian Medical Service officers. 551,

Question re employees of Oudh and Rohilkhand Railway on more than
Rs. 200. 552.

Question re ivcresse of pay of temporary Indian Medical Service
officers. 550-f51.

Question re more pay of junior combatant non-Medical officers other than
temporsry Indian Medical Service officers. 551-552.

Question re pardon to the Katarpur Rint prisoners. 553,

Question re pay of tomporary Lieatenant in the Indian Medical Service.
650. .

Question re posting of certain recruits to Mule Corps contrary to
their terms of contract. 652-553.

Question re want of wire fencing by the sides of the Rohilkband and
Kumaon Railway Line. 552,

DWARKADAS, MR. JAMNADAS—
- Questiin re local allowance to c'erks of Generul Post Office. 1219,
Supplementary question re protection to will-bands. 708,

FYAZ KHAN, MR. MUHAMMAD—

Question r¢ administration of the Agra Telegraph Office. 188-189.

Question drawing attention of Government to an article in * Fateh *’ of
Delhi, dated 12th May 1921. 72,

Question drawing attention of Government to an article in “ Vakil”’
dated 7th May 1921. 71-72.

Question drawing attention of Governmeat to an article in ‘- Zamindar *
dated 22nd May 1921. 72,

Question re extension of privileges to non-christian telegraphists. 189,

Question re Lord Chelmsford on Indian Council:. 171 .

Question re Mr. Ilasan Imaw’s statcment aboat the Turkish Peace
terms.. 160,

Question re percentage of Indians in the Telegraph Departmont. 188.

»  Question re Probationary Superintendents of Post Offices. 179-180.

Question re punishment for unlicensed possession of revolver and sword.
78.

Question re purchase of microscopes. 171. .
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QUESTIONS AND ANSWERS—contd. *
FYAZ KHAN, MR. MUHAMMAD —contd.

Question re réfusal of issve of licences for tirearms to non-co-operators.
72-73.

Question re refusc] of leave to Telegraphists and Telegraph Masters on.
public holidays and festivals. 189-190. R
Quention re Schools of Telegraph Training claseee. 190.

Question re truth of the stateineuts in ‘‘ Bandaymataram > dated 19th
May 1921, on the alleged maltreatinent of Indian pa:sengers by
military officers on railway trains. 78-74.

Question re truth of the statements in “ Independent ’’ dated 17th May
1921, on the alleged maltreatment of Indian passengers by military
officer on railway trains. 74-75.

Question re violation of the chastity of an Indian woman at Sialket. 170.

GIDNEY, LIEUTENANT-COLONEL H. A. J.—
Question re accamulation of privilege leave by nurses. 978.

Question r¢ Arms Act Licenre fees from members of old Volunteer Force,
the Indian Defence Force and the Auxiliary Force. 774.

Question re Foremen and Assistant Foremen for Ordnapce Factories.
1141.

Question re incume-tax on the Interest on Government securities. 982.

Question re recommendations of the Committee on rehabilitation of
Government securities. 982,

Question re pay of leading hands and mecbanics of the Ordnance
Factories. 517.

Quertion re stafling of Indian Troops Hospital. 978.
Question re¢ uniform for Indian Trained Military Nursing Sisters. 877
Question re work of Indian trained nurses. 978.

GINWALA, Mr. P. P.—
Question re High Court in Burma, 801.
Question re Judicial Services in Burma. 802.
Question re legislation for the prohibition of liquor. 301.
Question re military officers and Burma local allowance, 768.

Question r¢ municipal contributions to national educational inetitutions.
" 308.

Question r¢ municipal support for national education. 308-304,

Question r¢ National and Government Schoeols and Colleges. 303.

Question r¢ rice and paddy traffic in Burma. 802-303.

Question re sale of opium by India to China. 304-805.

GIRDHARDAS, MR. NARAYANDAS—

Question ye appointment of a commission on Indian Currency, Exobange
and Finance. 037-538

A J
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QUESTIONS AND ANSWLERS~ contd.

GIRDHARDAS, MR. NARAYANDAS-—coatd.
Question re enbancement of general railway freights. ~ 489-536,
Question re issue of sterling loan at 7 per cent. 487-488.
Question re new Railway Projects in Southern Indis. 536-537.
Question®re purchase of stoies by High Commissioner for India,

 488-489,
‘GOUR, DR. H. 8.—

Question re article *“ Reforms and Defence > in  “ Pioneer * of 23th
May 1921, 69.71.

Question re sppeintment of Council Secretaries. 44,
Question re Bengal Munitions Fraud case. 653.

Question re colour and design of currency notes of different demomina-
tion. @9. -

Question re creation of an Indian Privy Council. 43-44.
Que-rtion re creation of King’s Counsel in India, 44-$5,

-Question re differential treatment under article 408 of the Civil Service
Regulations. 385,

Question re dissatisfaction of offcers under Indian Service Leave Rules,
395,

Qucstion re Frivate Secretaries to Hou'ble Members of Fxecutive Council,
1066,

Que:tion re post of Legal Assistant in the Legislative Depurtment. 829,

Question re sittings of the Legisiative Asswembly and appointment of
"~ whole time Secretary. b52u-830,

‘GULAB SINGH, SARDAR—

Question re recommendations of the Joint Parliamentary Committee
aboul valuation and uesesement, K17-816,

BABIBULLAH, NAWAB KHWAJA -
Questicn re creation of an Indian Bar, 705,
Quaestion r¢ Parliamentary Deputation to India. 705.
Question re Executive: Councillors in Eengal. 702,
Question re Edacaticnal Commi-sioner with the Government of India. 700,

Question re Indian officers in the Foreign and Political Department.
705.

Question re Indians, Europeans and Anglo-Indisns in the Imperial
Services. 704,

Question re listed posts in the Indiun Civil Service. 708,
Question re officers of the Calcutta Port Trust. 704.

Question re presidentship of the Fiscal Committee. 704
‘Question re retrenchment by Inepector of Office Procedure. 708.
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QUESTIONS AN ANSWERS—contd,
HABIBULLAH, NAWAB KHWAJA—contd.

Question re Sir William Meyetr’s evidence before the Railway Committee.
70¢.

Question re¢ transfer of control of the Calcutta High *Court. 705.

HUSSANALLY, MR. W, M.—

Question re accommodation in Gujrat Mail trains of the Bombay, Baroda
and Central India Railway. 835.

Question re unnual cost of the Ecclesiastical Department. 834,
Question re bungalows situated within Cantonment limits. 836,
Question re cost st and incowe fromn New Delhi, 415,
Question re direct Mail Service betneen Karachi and Aden. 415,
Question re Dr. Gour’s Civil Marriage Bill. 578.

Question re drinking water at Bombay, Brsroda and Central India
Railwuy stations. 835.

Question re export duty on food stuffs and raw materiais. 412.
Question re extension of [yderabad Sind. 419,

Question re extension of Karachi. 418,

Question re Hyderabac-Badin Railway. 418.

Question re houses in Cantonment arca, Karachi. 777.

Question re inconvenience caused to passengers by their transhipment at
the Kotri Railwuy stution. 414,

Question re inconvenience caured Lo passengers by their tianshipment at
the Marwars railway station. 41&.

Question re inciease of pensions.  416.

Question re Inter class carriages in Bombay, Baroda and Central Indja
Railway. 834,

Question re listed poets in the Indian Civil Service. 4]2.

Quertion re offences under section 499 of the Indian Penal Code, 1066

Question r¢ railway between Karachi end Bombay. 833,

Question re Registration of Muhammadan Marriuges, 4183.

Question re stay of His Royal Highness the Prince of Wales at Karachi,
560.

Question e Sukkur Barrage and Canals project. 412.

Question re Train tervices between Karachi a.'nd Lshore and Karachi and
Quetta. 413,

IKRAMULLAH KHAN, KHAN SAHIB M. M.—

Question re delay in payment of salaries on the North-Weetern Railway,
464.

Question 76 delay in payment of unpaid wages by the Nerth-Western
Railyay suthorities. 486.

(¢]
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QUESTIONS AnD ANSWERB—ocontd. ‘
IKRAMULLAH KHAN, KHAN SAH!B M. M.-—contd.

Quettion r¢ Eoropean, Anglo-Indisn and Indien Superintendents on
State Railways. 481.

uuestiog re Indians, Anglo-Indians and Europeans on State Railways.
460,

Question re Mr. Heseltine’s appointment after retirement. 463.
Question re new Provincial Engineering Se.vice. 554-556.
Question re privilege jasses on the North-Western Railway, 462,

Question re jroportion of Ciyilian Sub-Divisional Officers in the
Military Works Services. 558-5b4.

Question re resumption of Calcutta mail train between Lahore and
Peshawar .-,  539-540.

Question re revision of pay of all services. 1067-68.
Question re settlement of claims by the North-Western Railway. 462,
Question re thefts of coal by Railway staff from open trucks. 487.

ISWAR SARAR, MUNSHI—

Question re admission of Indians in the Royal Air Force. 637,

Question re 0ptpointment of Indians in the Foreign and Political Depart-
ment. 578.

Question re appointment of an Iudian officer to the League of
Nations. 6387.

Quertion re s;)propriation of sum gragted for comforts of Indian
troops. 579.

e Question re Indians and higher appointments in Political and Foreign

Service. 638.
Question 7¢ National Flag for India. 550.

Question re number of Indians and Europeans employed on high salary
in the Bengal and North Western Railway. b578-B70.

Question re permanent commissions to temporary Indian Medical
Services Officers recruited during war. 579-580.

Question re punichment awarded to Major Youug of Sialkot. 678. .
Question re racial distinction in Jumalpur Workshops.  380.
Question re territorial force and system of short colour service. 580-581,

JATKAR, MB. B. H— .

Question re additional establishment in the Department of Posts and
Telegraphs. 1142,

Question re distinction between posts of lelectioangﬂd" and those of
Inspectors and Head Clerks to BSuperintendents, Post Offices.
996.

‘Question re extra clerka for Sub-Post Master, 995-996.
Question re frequent transfers of Postal Staff. 997-098..
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QUESTIONS AND ANSWERS—contd.
JATKAR, MR. B. H.—oontd. :
Quaestion re personal files of Postal Subordinates. 99+.
Question re pie money system in the Telegraph Department, 997.
Question re Bostal Inquiry Committee. 992-998.

Question re proportion of telegraph master to operators in the telegraph
Department. 924,

Question re recommendations of the Postal Inquiry Committee. 993,
Question re selection grades in the Postal Department. 995.
Question re staff of the Post and Telegarph Departments. 995.
Question re time test for Post Officers. 98§,

Question re time test in the offices of the l’ostmaster General and
Director General of Post Offices. 996-997.

Question re tratlic aud revenue of the Telegraph Branch. 993-994.
Question re outtorn of total work iu thg Postul Department. 1142.

Question re withholding of the Local Allowance from the officials oE
the Nagpur Head Post Office and town offices. 998,

JEJEEBHOY, SIR JAMSETIEE—
Question re strikes in Hombay. 708.

JOSHI, MR. N. M.—
Question re amount of debit on uccount of Railway Surveys. £01.

Question re appointment of Mr. R. J. Watson under the Government of
India. 510. -

Question re Cupital outlay on strategic Railway lines. 801.

Question re carrying capucity of broad gauge bogie carriages, 803,
Question re cowmittee on labour conditions in Fiji. 65].

Question re condition of labourers in mines and plantations, 283.284,

Question re cost uf land previded free to Railway Companies and their
capital account. 803.

Question re dangerous drugs bill. 651,

Question re emoluments of the Indian Imperial Services. 652,
Question re Indians in Imperial Services. 284,

Question r¢ Indians in the Foreign und Political Department. 28b
Question re Indian Trade Commissicner, East Africa. 286.
Questicn re legislation for the protection of trade unions. 283,

Question re legislation on the lines of the English Workmen’s Com-
“pensation Act. 283,

Question re non-vetable posts. 284,

Question re number and qualification of European and Indian Clerks
in the Imperial Secretariuts. 800.

Question re opium sdld, in and exported from, Indis. 8350,
gl
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QUESTIONS AND ANSWERS —contd.
JOSHI, Mz. N. M. - contd.
Question re pay of postal and telegruph peons of Bombay. 284.
Question re probationership in the Imperial Forest Service. 402,
Question re riilway concessions to Army Officers. 802,
Question re recommendations of the Indian Jails Committee. 288.
Question re transfer of Aden to the Colonial Office. 651,

Question re wages, conditions of service and representations on commit-
tees of miners.  28Y,

Question re women voters for the Legislative Assembly. 284.

KABRAJI, Mr. J. K. N.—
Question re Dr. Apsuri’s article on Non-Co-operation 681,

KAMAT, M. B. S.—

Questicn re amount and valuw of orders for stores in the United
Kingdom. 454, .

Question re discontent among the staff of the Military Accounts
Department.  280-282,

Quettion re daty on component parts of machines. 655.
Question re financial ielations ‘with Provincial Governmeuts.  6356.
Question re Indian Investors and sterling loaus.  459.

Question re medical degrees of Indian Universities to be pou-reyis-
trable in the United Kingdom. 286-287.

Question re position of the Finance Department, Government of India,
in relation to advice to the Secrctary of Siate for India in
financial matters. 687.

Question re purchase of stores by the High Commissioner for Tndia.
4568,

Question re recommendations of the Indian Jails Committes. 232-280,

Question re recommendations of the Stores Purchase Committee,
541-542. -

Question re renort of the Stores Parchase Committeo and the power of
local Government to purchase stores. 541-542,
Que:tion re revision of pay of postal clerks, Bombay. 200-300.

Question re strength and monthly cost of the Royal Army Medical
Corps and the Indian Medical Service Officers, 897.

Qnuestion re 7 per cent. Sterling Loan. 687.
Que:tion re want of waiting rooms of the "Victoria Terminus Station,
Bombay. 300-809.
LAKSHMI NARAYAN LAL, Rar 8anris—

Question re amount spent on Industrial aud Agricultural improvement.
$28.

Question re deaths of pasengers in truins. 250-261.
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QUESTIONS AND ANSWERS—eontd.
LAKSHMI NARAYAN LAL, Ra1r Samip—contd.

Question re diffasion of medical knowledge through vernaculars. 285-
286.

Question re proceedings of the All-India Hindu Sabha, Brindaban. 999-
1000.

LATTHE, Mr. A. B.—

Question re correspondence leading to the withdrawal of the Munitions
Fraud Case. 644,

Question re interest on Postal Savings Bank Deposits. 451.

Questinu re publicstion in Hindi of proceedings of the Indian Legiela-
tore. 4b1.

Question re retaliatory legielation against South Africans visiting or
residing in India. 644,

MAHADEO PRASAD, Munsui—

Question re letter of Mr. Gur Prasad inthe “ Aj” and punishment of
Station Superintendent, Moghul Sarai, 295-298.

MAHOMED HUSSAIN, Mr. ALl BUKSH—

Question re Deputy Superintendents of Police and the charge of District
Sub-divitions. 820.

' Question re Memorial ia regard to pay and prospects of Deputy Super-
intendents of Police. 520, .

MANMOHANDAS RAMJI, Mr.—
Question r¢ Munitions Board Case, 1297.
Question re Railway Committee’s Report. 775,

Question re  report published in the “ Hindu” of Sir William
Meyer’s evidence before Railway Committee. 774.

Question re thefts on Railways. 299,

MAN SINGH, BHAI—
Quostion re appointinents held by Sikhs in the Government of India.
1303,

Question re increase of pay granted to Superintendents and Acoountant
of the Indian Audit Department. 1301-1303.

" Question re maximum and minimum pay of the Indian Services remain-
ing unchanged. 1800-1301.

MISRA, Me. P. L.—

Question re Chicf Controller, Surplus Stores, and the Munitions Fraud
Case. 1298.

Question re Chief Court for Central Provinces. 543.
Re cost of counsel in the Munitions case. 938.
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QUESTIONS AND ANSWERSw=contd,
MISRA, Ms. P, L.—contd.

Question re costs in Munitions Fraund Case. 1208,

Question re explanation of Sir Thomas Holland on the Munitions Fraud
Case. 1208-1289.

Question re Imperial Forest Service ufficers oificiatiog as Conservators.
545.

Question r¢ Indian Civil Service examiaoation in India, 4.

Question re Indianisation of the Forest Departmant. 544.

Question re¢ Indian Lecruits for the Iwperial Forest Service. 0356-546,
Question re Listed Posts in the Indian Civil Service. 543,

Question re Memorial from Clerks iu Tahsil Offices ir the Central
Provinces and Berar, 1147,

Question re Memorial from Fxtra Deputy Conservators of Forests in
India. 544-545.

Question r¢ Memorial from the Sind Pensioners’ Association. 1147,
Question r¢ Moplah Disturbances. 1145,
Question r¢ Paper pulp industry in India. 1148,

. Question re partial exclusion of certisn tracts ol Central Rrovinces

from the operation of the Government of India Act, 1919. 5147,
Question re pension of Sir T. Holland. 1289.
Question re percentage of Indisns in the Indian Civil Service. 0644. ¢
Question re pramotions to administrative posts of the Forest Depart-

went, 54b.
Question re protests against the withdrawal of the Munitions Fraud Case.
1298.

Question re recommendations of the Ministers und Directors of Indus-
tries, 1147.

Question re reduction in the Indian Army. 1146,

Question re representation from the descendants of the Hai Haibonshi
Kings of Central Provinces. 546-547.

Question re Bouth Kanars Pensioners’ Association, 937.988,
Question re State Religion in India. 543,

Question re use of powerful Head Lights on Railwavs. 54%.
Question re withdrawal of Munitions Fraud Case. 1297-1208.

MUDALTAR, Me, SAMBANDA —

Question re action takem on .the Resolution moved by Rai Babadur
J. N. Majumdar on the equality of status and travelling allowance
of Merabers of the Coancil of State and the Legislutive Ascembly,
1225,

Question re sppointment of Council Segretaries. 1153.

Question re competitive examination in Iudia for the Indisn Civil
Service. 1224,
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QUESTIONS AND ANSWERS —contd.
MUDALIAR, Me. SAMBANDA—contd.

Question re construction of Railway between Pollachy and Madathu
Kulam in Coimbatore District. 1225,

Question re House Allowance for Fligh Court Judges of Madras. 1154.
Question re Munitions Fraud Case. 1224.
Quostion re Religions Endowment Act. 1224,

MUKHERJEE, Rat Bavapur T. P.—

Question re export of food grains from India. 206,

Question re fixing of efficiency bar by Postal Inquiry Committee. 831
882.

Queetion re number of witnesses from clerical class before the Postal
Inquiry Committee and the minimuw pay of a Telegrapbist. 83b.

Question re return tickete. 660.
Question re shortage of second class compartments. 2¢7.
Question re transfer of Postal Officers. 830, -

Question r¢ urinals and other conveniences in third class carriages.
669. '

Question re wagon difficulties on railways. 296,
Question re waiting rooms for inter class passengers. 297,

MUKHERJEE, Me. J. N—

Question re withdrawal of Munitions Fraud Case (Emperor vs. Karnani
and others). 547-550.

‘NABI HADI, Mr. SYED—

Question ¢ Muhammadan Members on Publicity Advisory Commitsee.
821.

NAG, Rat Bauapur G. C.—
Question re sivil clerks on deputation to the Military Accounts Depart-
_ ment. 1304,
Question re Civil Surgeoncies in Assam. 215-246.
Question re Civil and Military Assistant Surgeons. 776,

Question re correspondence between Government of India and Assam on
Coolic exodus from Assam gunlens. §18.

Question r¢ Deputy and Aseistant Superinteadents of Police. 776.

Question re externment of Maulvi Abdul Matin Choudbury by the
Deputy Commissioner of the Khasi and Jaintia Hills, 174,

Question r¢ Government of India Secretariat Procedure Committee, -
836.
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QUESTIONS AND ANSWERS—conitd.
NAG, RAT BAHADUR, G. C.-—- contd.

Question r¢ Indians in the Imparial Police Service. 776.

Question re Indians in the Superior establishment of State Railways and
Railway Board. 805. '

Quertion re jury system in force for trial of Europeans. 289,
Question re listed posts in the Indian Civil Service. 245.

Question r¢ memorial from the clerke of the Comptroller’s Office,
Shillong. 13041305

Question re memorial from Scuretariat Staff. 805,

Question r¢ memorials from Members of the Provincial Police Service.
775.

Que-tion re pay and allowances of Indian Linperial Service. 289.

Question r¢ pension granted to Rani Mahindri Devi. 175.

Question re promotions and transfers to superior posts oa Railways,
805,

Question re railway connection between Dacca and Aricha. 776.

Question re refussl of recognition to Indian Medical Degrees by the
General Medical Council of the United Kingdom. 821,

Question re report of the Indian Railway Committee. 836,

NAND LAL, Dg —

Question re accommodation for Furopean and Indian employees in the
North-Western Railway. 633.

Question re alleged destruction of private property in Peshawar. 1299
1300.

Quaestion re booking difficulties at railway stations. 685,

Question re cost of administration of North-West Frontier. 885, °

Question re Circulars on the working of the Frontier Crimes Kegulation
snd the laying down of rules for the administration of the North-
West Frontier Province 421.

Question re creation of n Railway Centisl Advisory Board. 685,

" Question re enrolment of pleaders and recruitment of services in the

North-West Frontier Province. 052,
Question re externees from ountonments. (680, I

Question re inconvenience to pilgrims at the Hardwar Railway Station.
419.

Question re Indians in the Engineering Department, North-Weslern Rail-
way. 683.

Question re listed posts in the Indian Civil’Service. 683.

Question r¢ male calves in the Government Military Dairy Farms,
4268 )

Question r¢ medical graduates in the Punjab. 420,
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QUESTIONS AND ANSWEKS —contd.
NAND LAL, Dg. - contd.

Quet:%: re memorial from the Association of Qanungos, Ludbiana.

Question re memorial from the B;;ngalore Pensioners’ Association. 420.

Qucstion re memorial from the Public Works Accountants of the
Panjab. 426.

Questicn re produce and export ~f wheat. 767,

Question re raids and other offences in North-West Frontier Districts 806,
Question r¢ Reforms und the North-W est Frontier Province. 426.
Question re security under the Frontier Crimes Regulation. 421.

Question re staff of Engineering Districts, North-Western Rail-
way. 083.

Question re supply of wagons to traders by North-Western Railway.
539.

Question re technical allowance grantet} to Lurope-recruited Engineers,
684.

Question re third class accommodation on railways in the Punjab. 420.
Question re transfer of Aden from the Goverownent of India. 426,

NAYAR, M:. K. M.—~
Question re disbandment of the 2-73rd Mulabar Infantry. 25).

NLEOGY, Mr. K. C.emn
Questi n re Advocate-General, Ben:il’s statement anené the withdrawal
of the Munitions Case. 678. '

‘Question re appointment in India of expert accountants from leading
firms in England. 181-83,

Question re Billmghurat’s telegram to the Secretary, Governmeat of India,
Commerce Department, on the Muanitions Case. 678.

Question re¢ cost of construction of railway wagons. 174,

Question re cost of officers in the Imperial Services. 247-248. »
Question re Counsel and Pleaders in the Munitions Case. 679.
Question re differential treatment of apprentices at Jamalpur. 294-205.
Question r¢ engagement of the Advocate-General, Bengal, in the Police

Court. 679.
Question re editorial note in “ The Modern Review *’ {Calcutta) entitled
. “Is there semi-slavery in Assam? 677,

Question re fees of Mr. Ross Alston and the Advocate-General in the
Munitions Casu. 6i9.

Question re Imperial sorvices in India,

Question re Indian apprentices’ at the Jamalpur Railway Work-

*  ghops. 294,
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QUESTIONS AND ANSWERS—ocontd. '
NEOGY, Mr. K. C.—econid. :

Question re insinuations agsinst a Judge of the Calcutts ng'h'
Court. 237.

Question re labour transport in the gardens of Assam and Bengal, 212-
214.

Question r¢ manufactore of railway wagons in India. 173-174.

Question re members of the Indian Legislature whos: election has been
set aside. 248,

Question re member of Railway Workshops for training apprentices in
meoclanics snd engineering. 200-203.

Question re Mill strikes in Bengal. 708.

Question re non-registration of Indian medical gndnstes in the United
Kingdom. 880.

Question re payments to Barn aud Company for Amencsn Railway
wagons. 173.

Question r¢ permanent strength of the Indian Medical Service. 670.
Question re purchase of railway wagons from America. 75-94.
Quection re racial discriminations in Railway workshops. 294,
Question 7¢ railway wagons manufactured in India. 75-94.

Question re relative strength of Indians and non-Indians in the Indian
Medical Bervice. 479.

Question re return of political prisoners from the Andamans. 248.

Question re temporary officers in the Indian Medical Service. 680.
Queetion re withdrawal of Munitions Csees. 878,

_PRICE, Mz. E. L.—

Question re admis-ion, of Afghanistan to the League of Nutions. 69.

Question re debt of the Government of India to the United States of
America, through Howe Government, if any. 50.

Questions re electoral rolls of tho Bombay European Constituency. 661.
Question re excess expenditure in respect of exchange. 168.
Question re increase of arrivals by rail into Karachi. 662.

Question re India’s right to accept the decisions by covenants of
the League of Nations. 67-09.

Question re preferential export dutics on Hides and Skins, 61.

Question re publication of statements of montbly Revenue and Expendi-
tare. 50.

Question re raising of the Sterling Luan. 490, .
Question re refueal of coined silver in the Punjab. 6061

Question re revision of establishment in the Karachi Customs. 706.
Question re situation in Malabar, 708.

Question r¢ Sunday fees. €61.



°

[ )
INLEX TO LEGISLAMVE ASSEMBLY UEBATES. 107

QUESTIONS AND ANSWERS— contd, )
PRICE, Mg. E. L.—contd.
Question re undertaking about wheat profits in 1915-16. 167-168.

.PYARI LAL, Mz.—
Question re duties of Instructors and Assistant Instructors of the Forest.
Research Institate and College. 157.

Question re Indians as Forest Research Officers. .58,
Question re officiating vacancies in Forest Research Institute, Dehra
Dun. 98-97. !

Question re Personal Assistant to the President, Forest Research Insti-
tute and College. 158.

Question re Ranger class students in the Forest Research College. 187,

Question re recruitment for the Indian Forest Engineer Service. 168.

Question re Upper Subordinate Service of the Survey of India.
1001-1002.

‘ ‘
RAJAN BAKSH SHAH, MAKHDUM SAYAD—

Question r¢ European, Anglo-Indian and Indian population of India,
their nnumbers and rates of pay in Government Service. 458.

Question re exemption of swords in the United Provinces from the
operation of the Arms Aot. 456-467.

Question r¢ Government aid to Roman Catholic and Protestant Churches.
and to mosques ahd temples. 457,

Question re grant of licenses under Arms Rules. 457.

Question re Tnoome from 3rd class railway traffic, North-Western
Railway. 457,

RAMAYA PANTULU, M. J.—
Question re competitive examinatioqp in India for the Tndian Civil
Service. 160.
Questivn re inscribed copper plates. 162.

Question re Madras Presidency and the Governgent of India
Secretariat. 160-161.

Question re railway line from Ra‘ahmundry to Bbadrachalam. 161.
Question re reorganization of the Archmological Department. 161.
Question re replacement of Branch by Sub-Post Offices. 327.
Question re statements of ill-treatment of Indinns. 161,

Question re white washing of temples. 162.

RANGACHARIAR, RAO BAHADUR T.—

Question re appointment of Council Secretaries from among members of*
the Assembly. 287.

Ques&o;: re appointment of Pussenger Superintendents on Railways.
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QUESTIONS AND ANSWERS—contd.
RANGACHARIAR, RAO BAHADUR T.—costd.
Question re asseult on an Indian widow by Private Mulligan of Sialkot.
208-999, ‘

- Question r¢ emoluments of the Indian Civil Service and the Imperial.
Services. 287-288,

Question re grant of relief to immigrants, from Hyderabad State, who
have settled at Tungabhadra, 977.

Question re miniog concessions to Cologsl Frank Johnsoun. ?:88-289.

Questivn re number of Questions and Resolutions re expenditure moved
in the Central Legislature. * 999,

Question r« permit!ing Guvernnent servants to wear 4Aaddar oloths
1207.

Qu-stion re prosecution of General Dyer. 289.

Question re treatmeat of the wounded in the Malabar disturbances.
707. ,

REDDI, Mw. M. K.—

Question r¢ addition of a truring officer to the Staff of the Director-
General, Posts and Telegraphs. 178,

Question re allowances of the members of the Staff Selection Board.
b2.

Question re attached nffices, Government of India Secretariat. 638,

Question re an article ‘‘ Professions and Practices”’ in a New India of
March 5th.  53.

« Question re appointments in the Accountant-General’s Office, Madras.
1149,

Question re appointment of a committee to investigate the question of
inmigration to riji Island. 214-215.
‘Question re articles in the Vagly Esrpress and New Iniia. 172,

Question re clerke in the Department of Commerce and the office of the
Director-General of Posts and Telegraphs. 177-178.

‘Question regoncession in railway freight to Tuticorin salt. 42,
Question re construction of New Delbi. 48-47.

Question r¢ construction of offices and quarters near Egmore Railway
Station, South Indiun Rsilway, 3i4,

‘Questinn re cost of Indian Islamic Depntation. 402.

Question re cost of the Government buildings in old Delhi and the
utilisation of them after the New Delhi is completed. 43-46.

Question re Conncil Members and the Arms Act. 448,

Question re difference in Madras measures of various kinds of salt.

Oueozi?:n re editorial articles in Juslece. 172,

Question re employment of Mr. Sastri on committees and allowances
drawn therefor. 61-62. '

»
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QUESTIONS AND ANSBWERS—contd.
REDDI, Mr. M. K.—¢ontd.

Question re oxpendxtnre incurred on the Royal Commission on Public
Services. 218-217.

Question r¢ import of salt into India from England, Adeu, and other
foreign countries. 41.

Question re wanufacture and issue of salt, 59-60.
Quention re medical stores purchased in India and elsewhere. 215-216.

Question re minimum time-scale pay for the olerical service of the
Civil and Postsl Accounts offices in Madras, 39-40.

Question re nomivation of Indian Governors of Imperial Bank. 54.

Question re number of candidates selected by the Staff Selection Board.
62-63.

Question re office of the Director-General of Poste and Telegraphs. 639,

Question re pay and prospecte of the Indian Civil Service and other
Services. 319.834.

Question re pay of Governors of Imperial Dank, 53-54.

Quettion re pay of the staff of the office of the Director-General, Posts
and Telegraphs. 175-176,

Question re pav in Secretariat and attached offices. 638.
Question re * Postal Policy in India.” 640,

Question re postal advertisement and the Alliance Advertxsmg Associ-
ilt‘on. 380

Question re practice in U'ngland for the construction of Government
buildings. 47-48.

Question re purchase of silver.  180-181.

Question re racial distinctions amonug railway passengers in regard to.
accommmodation, ete. 172-173.

Question r¢ recommendations of the Government of India Segretariat
Procedure and Establishments Committee. 176.

Question re reduction of transport charges of salt from ome part to
another patt of India. 59,

Question re retrenchment in the Public Worke Department by placing
constructive works in the lands of established firms. 48,

Question re revision of pay in attached offices. 630.
Question re sale of salt manufactured in Bombay avd in Madras. 41,

Question re selection of Indian members of the Students’ Advisory
Committee. 62.

Question re supply of salt to the French Government at Pondicherry.

. Question re transfer and the retention of Messrs. Sydenham and Smith,

respectively, from the Egmore Railway Station. 40.

Question re transfer of Babu T. P, Mukerji, of the Postal Department
046. .
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“QUESTIONS AND ANSWLERS8—contd.
REDDI, Mr. M. K.—concld. .

Question re trausfer of the Protectorate of Aden. 819-319.
Questioa re variation of price according to amount of ocsnsumption of
salt. 60.
RHODES, Mz. C. W.—
Supplementary question re export trade in plumage and feathers. 765.

SAMARTH, Mr. N. M.—

Que-tion re adwission into the Railway Service of Indians and Anglo-
Indians. 166.

Question re delition of a note in the State Railway Code re Salaries of
Drivers, ete. 167,

Question re establishment in India of a Public Services Commission
162.

Qurstion re Lo:omotives and Carriage and Wagon ' Departments in
India. 1682-163.

Question re recruitment of officers, Superior Revenue Establishment
State Railways. 1866. '

-Question re rejection of the proposal for the creation of an Indisn Privy
Couneil. 44.

Question re Selection Committee recommended by the Royal Commission
on Pablic Services. 167.

Question re staff for state Railways. 1867.

Questim re training of I'oremen and Mechanical Kngineers for State
Railways. 163-166.

Question re transfer of Aden to the Egyptian Government. 652,

:8APRU, Hoxounmu‘c, Dr. T. B.—
Question on Dr. Gour’s Civil Marriage Bill. 677,

SBCHAMNAD, Sanis Bauaveg MAHMOOD—
Question 1¢ disbandment of the 2-73rd Malabar Infantry. 649,
Question rc enbancement of railway fares. 648,
Question re transfer of Aden to the Colcninl Office. 649,
Question re war indemnpity payable to India. 648,

SEN, Rar Bawapvr SARAT CHANDRA—
Question re¢ Assam Tea Garden Coolies at Chandpur. 646,

Question re¢ European and Indian reoruits to the Imperial Cadre of Forest
Service. 778.

Question re expenditure on the Munitions Fraud Prosecutions. 644,

Question re expulsion of caundidates from Dehra Dun Forest Research
Institata, 779.

“Question re Indians and Europeans in Forest Service. 777.

.
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QUESTIONS AND ANSWERS—conid.
SEN, Rar Banaanur SARAT CHANDRA—contd.

Quertion a¢ Inspectors of Mines. 427,
Quegtion re strikes and the Assam-Bengal Railway. - 427,

SHAHANI, Mz. 8. C.—

Question re admissibility of allowances in Station Hcspitals to temporary
In.dian Medical Service officers. 64-65.
Question re Assistant Collectors in.the Karachi Customs Hounse. 642,

Question re wuntmg of Military service of Civil Sub-Assistant Surgeons
and Assistant Yurgeons towards increments of pay and promotion
on confirmation. 65-66.

Question re confirmation of temporary men in the Industries Depart-
ment and representation of the employees of the office of the Chief
Controller, Surplus Stores. 837-538.

Question re free supply of proceedings of Provincial Couneils to members
of Indian Legiclature. 830.

Question re increared rates of pay for the tempsrary Indian Medical Ser-
vice officers. 65.

Question re law regarding petty thefts. 784.

Question re nymber of murders in British Balachistan and Sind. 1065-
1166,

Question re pay of permanent and temporary Indian Medical Service
officers. 63-64.

Question re pay of temporary officers of the Royal Army Medical Corps.
6+,

‘Question re pay and prospects of employees of Karachi Customs Office,

642,
Question re promotion of telegraphists and clerks in the Postal Depart-
ment. 642.

Question re removal of the Garrison at Hyderabad, Sind.. 640.
Question re staff employed in the Staff Selection Board. 837.
Question re system of test by the Staff 8election Board. 1046.
‘Question re Telegraph office for Mirpar Bathoro. 641,
Question re vacation for the Court of Judicial Commissioner, Sind. 558,
Question re war in Persin and the distribution of reparation money
parable by Germany. 838.
SINHA, Basu ADIT PRASAD—
Question e increased cost of administration, 817,
Question r¢ high prices of necessaries of life. 817.

SINHA, Bspu AMBIKA PRASAD—
Question r¢-Cattle Protection Bill, 1067.
. Question re disallowed questions, rerolutions, and bills. 985.
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QUESTIONS AND ANSWERS—oontd,
SINHA, Basu AMBIKA PRASAD—contd.

Question re grievances of the clerical estnblishment of the Accountant-
General, United Provinces. 987.

Question r¢ Indians on salaries of and above Rs. 500 under the Govern-
ment of India. 818.

Question re undisposed Bills and Kerolntions. 985-987.

SINHA, Basu BAIDYANATH PRASAD—

Question re appointment and promotion of Superintendents and tours®
of the Director-General of Post Offices. 122??

Question re appqintment of Passenger Superintendents on the Bengal
and North-Western Railway. 1224,

Question re construction of a bridge at Mokameh Gbat. 1151,

Question re countng of service of Probaticnary Superintendents of
Post Offices towards incrgmenta, leave und pension. $48. .

Question re daily allowance of Superintendents of Post Offices. 444.

Question re extra duties thiown on the Superiniendents of Post Offices
concequent on the amalgumation of Po-ts with Telegraphs. 445.

Question re management of the Bengal aud North-Western Ruilway,
1228.

Question re pay of Postal aud Telegraph Services. 430.

Que-tion re probationary Postmasters and Inspectors of Post Offices
146.

Question re Probationary Superintendents and Postmasters, 1220,

Question re F'usa Agricaltursl lostitute. 1222,

Question  re remark made by the Roval Commiesion on Pullie
Services that a ruperior officer should not draw less pay than an
officer who is actuslly onder his orders. 428.

Question re route from Muzaffarpore to Sitamarhi. 1151.

Question re transfer of Superintendents of Post Offices aund first class
Postmusters. 1219-1220,

"Question re transfer of the management of the Tirhut State Railway.
1228.

Quegtion re time-scale of pay of Superintendents of Post Offices. 434.

SINHA, BEOHAR RAGHUBIR—

Qneetion re anpual cost of Military Police and other uniforsns. 832.

Question re appointment of elected members of the Legislative Assemshly
to the Stores Advisory Committee. 700.

Question re Cham! erlain Currency Committee and ite recommendations
" for the abandonment of the present financial year. €92.

Question re cost of British and Indiaa Soldiers. 706,
Question re expenditure on Christian and other religions. 893,
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QUESTIONS AND ANSWERS—contd.
SINHA, BEOHAR RAGHUBIR—contd.
Question r¢ Government officials and commereial concerns. 1143-1144.

Question re grants for churches, temples, mosjues and other pluces of
worship and religious societies. 835, -

Question re high rates for stores in India. 700.

Question r¢ Indianization of Agricultural Services, 1148.
Question re¢ increments to Ligher services. 696.

Question ¢ Indian loan in England. 694.

Question re Mrs, Besant’s address in the Ma'abar reformed Council.
659,

Question re New Capital at Delbi, 690.

Question rc price of “ Crown bars. ”* 700,

Que-tion re purckase of etores for Governmert of India. 700,

Question re preparstion of the annual budget estimates. 692,

Question re permanent Capital of Ind'a. 691,

Question re rise in price of wheat and other foodetuffs. 1145,

Question re second, member of Bihar and Orissa Executive Council. 689,
Question re subjects for the Imperial Confereace. 693.

Question re shortage of paper and its high prices. 688.

Question re teschers thiown out of employment, by non-ce-operation
movement. 695,

SINHA, Ra1 Bawaour LACHHMI PRASAD-

Quosgnou re drinking water on the Bengal and North-Western Railway.
80

Question re waiting rooms at Mahishkhunt. 681.

SIRCAR, Mr. N, C.=
Question re increase in rates anl fares on different railways. 1158.
Question re purchase of foreign coal. 991-992.
Question re rise in railway rates and fares. 1152.
Question re Staff Selection Board’s examination. 1152-1153.
Question re transport facilities of coal traffic. 989-991.

SOHAN LAL, Ra1 Basapur BAKSHI—
Question re allowances; of Secretariat and attached oTices. 763,

Qavetion re clerical establishiment in the office of the Diro:tor of Medical
Services in India. 650.

Question re c'erical staff of the Secretariat avd other sttached offices.
687.

Question re demoluhutmn of temporary officers of the Indian Medical
Service. 194.

H
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QUESTIONS AND ANSW ERS—contd,
SOHAN LAL, Rar Bapapur BAKSHI-—concld
" Question re discontent among Army Contractors. 1004-100b.
Question re export of food grains from Iodia. 24€-247.
‘Queltlon re increase of pensions. 537-558.

‘Question ra increased rates of pay of temporary officers of the Indian
Medical Service. 194.

Question re lotters published in the “ Tribune *’ re dlntraos and expensive
living. 108.

Question r# winisterial staff of the office of the Director-General, Indian
Medical Service. 998.

Question re pay of the clerical staff of the Meteorological and other
attached offices. 687.

Question re pay of the clerical staff of the Medioal Services in the
Army Headquarters. 653.

Question re pay of Assistant Superintendents of Railway Mail Service.
94-98.

Question re Transfer of the Aden Admlmstratron to the Colonial Office:
194-196,

SPENCE, Me. R. A—

Question re appointment of a Currency Commission. 540.

Question re income-tax and super-tax paid by Anglo-Indians and Euro-
peans. 540,

Supplementary question re Islamic Deputation to England. 658,

SRINIVASA RAO, Rao Bamavur P, V.—
Question re cost of Indian administration. 656,

Question re expenditure on His Royal Highness the Prince of Wales’
visit. 666,

Question re increment of emoluments of all-Indis services. 656.
Question re separation of executive and judicial functions. 656,

3 SUBRAHMANAYAM, Rar Bauavur C. 8.—

Question re construction of the Mayavaram-Tranquebar Line. 219.

Question re¢ increase of passenger fares by the South Indian Railway.
217,

Question re introduction of Inter class carriages on the narrow gauge
section of the South Indian Railway. 217.

‘Question re limit of pasrengers in Railway compartments. 218.
Question re. treatment of third class railway passengers. 218.

'Question re over-crowding of third cless carriages on the South Indian
Railway. 217.
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QUESTIONS AND ANSWERS —contd.
SUBZPOSH, Mr. 8. M. ZAHED ALT—
Question re Aring Act and Talokdars of Oudh and Zamindars of

Agra. 815.
Question re certain disabilities of Mukhtars practising in Criminal
Courts. 5135, \

Question re discovery of grave of Taib-un-Nisa, Begam, by the
Archmological Departinent. 9283,

Question re roale of pay of the Indian Civil Service and the Provincial

Civil Service, 814.
SURJ BAKSH SINGH, Rana—

Question re agricultural lapd-owners., 697.

Question re appointment of elected members of the Legislative Assembly
i(:.ng“advisu wembers of the Governor-(General’s Executive Council,

Question re gold coins in India. 6Y7.

Question re office of Justice of the Peace and Indians, 698.

Question re permanent capital of India. 898,

Question re registration of marriages under Act ITI of 1472, 89

Question re statement of possession of arms, 698,

Question re study of Co-operative Credit in Schools. A98,

VENKATAPATIRAJU, Mz. B.—
Question re abolitiou of racial distinctions in India. 211-21z2,
Question re apportionment of the Reparaticn Receipts. 538,
Question re different treatment for political prisoners. 5357.
Question re International credite. 108-204,
Ques{iu? re offer of 7§ million sterling of 7 per cent. stock, 198-
97.
Question re railway and steamer charges., 188.
Question re recomm endations of the Currency Committee in South
Africa. 209-210.
Question r¢ Rapee Loan of the Government of India. 197-198.

Question re steps taken to bring about reconciliation between the
non-co-operators and the Government of India. 210-211.

Question re Vizagapatam Harbour. 210.
Question re withdrawal of the Manitions Fraud Case. 556-557 and 547.

VISHINDAS, Mr. HARCHANDRAI— .
Question r¢ Dominion or Colonisl Nurses in  Tndian Military Hospitals
in India. 401.
Question re employment of Indians in Higher Offices in India. 401,
Question re nurses in Indian 1'roops Haspitals. 399,
Question re pay of the Lascars of the Ordmance Department, 51-
bR.

. H2
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QUESTIONS AND ANBWERS—econcld.
+ WAJIHUDDIN, Hait— "

Question re booking difficulties at railway stations. 101.

Question re closing of a branch railway line to Pak Pattan Sharif. 540-
Hdl.

® Question re complaints against Railway officials of Kalka. 190-191.

Question re correspondence pablishel in * Cantoament Advocate’,
Ambala. 193.

Question re creation of Advisory Boards of Merchants to help Gov-

ernment to maintsin an elective control on different Railway
Companies. 191-192.

Question re export of hides, skins, etc. 297-298.
Question re hardships suffered bJ" the ocivil population in Caaton.

ments. 192.
Question re payment of Income-tax and applications for Insolvency.
192,

Question re reasons for the dismissal and re-appointment of Messrs.
Beard and Fitzpatrick of th: East Indian Railway. 191,

Question re treatment of Srd class passengers on railways. 192-
190.

YAMIN KHAN, Mr. MUHAMMAD—

Question re accidents on Oudh and Rohilkhand Railway. 643.
Question re gambling in grain pits. 643,

Question re point raised as to the ——— , 1288-1289.

Question re rice in prices of corn. 643.

R

_RACIAL DISTINCTIONS -

Question re —— among railway passengers in regard to accommodation,
ete. 172-173.

Question re —— in India 211-212.
Question re — in trials. 8$41.378.

[ 4

RAHIMTOOLAH, Sz IBRAHIM—

Question re the appointment of
Committee. 704

s8 the President of the Fiscal

RAIDS—

Question re Offences and Border —— in the North-West Frontier
Provinece. 891-392.

>
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RAILWAY(8)—
Demand for supplementary grant re — . 906,

.Question re absence of wire fencing by the sides of the RohilkLand and
Kumaon — line, 502,

Question re accident on the Oudh and Robilkhand ——. 6483.*

Question re accommodation in Gujrat Mail Trains of the Bombay, Baroda
and Central India . 835.

Question re accommodation for ladies on the Oudh und Rohilkband and

Kumaon 799.
Quection re acquisition of land for the Manamadurai-Sivganga
989, o ’

Question re admission into the —— service of Indians and Anglo-
Indians. 1066.

Question re agrecment on sppointment of Indians to the Oudh and
Robilkhand 676.

Question re amount of debit en account of surveys. FUl.

Question re nppointment of Hindu, Muhammadan and Anglo-Indians in
Eastern Bengal 316—3817.

Question re nppointment of Passenger Superintencents on the Bengal- -
and Nerth-Western 1224,

Question re arrangements for ablutions of 3rd class passengers during
—— journey. 575.

Question re booking difficulties at stations. 191 and 685.
Question re¢ booking at stations. 981.

Question re capital outlay on strategic lines. 801.

Question re carrying capacity of broad gauge Bogie carriages. £08.

Question re closing of a branch Lines to Pak Pattan Sharif.
b40—541,

Question re complaints against

Question re condition of service of
on the Eastern Bengal 316.

Question re construction of a between Pollachy and Madathu
Kulam in Coiwbatore District. 1226.

Question re construction of the Mayavaram-Tranquebar Line. 218—
219,

Question re construction of officer’s quarters near Egmore ——
Station, on South Indian ~—. 319,

‘Question re cost of constructicn of ~—— wagons. 174,

Question re cost of land provided free to —— Companies and their capital
awount. 808.

Questien re creation of a Advisory Board, 38v6.
Question re creation of a ~—- Central Advisory Board. &5,

Question re delay in payment of unpaid wages by the North-Western
. —— authorities. 486.

officials of Kalka. 190—191,
and Indian Officers and clerks
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RAILWAY (8)—contd.

Questionftre deletion of a Note in the State —— Code re the salaries
of drivers,etc. 167.

Question re dismisral and reappointment of ceituin e officials at
Kalks. 191.

Question re drinking water at stations on the Bombay, Baroda and Central
India »85. '

Question re drinking water on the Bengal and North-Western —.

- 600,

Qucstion re employees of Oudbh and Robilkhand —— ou wore than
Re 200. 862.

Question re enhancement. of —— fares 048.
Question r¢ enhancement of —— Freights. 489.

Question re faps in carriages on Robilkband and Kumaon and Bengsal
and North-Western ——. 799.

Question re female booking clerke on the Fast Indian —— and the
Bengal Nagpur ——. 318—314.

Question re hardships of porters and coolies at
tion of Station Superintendents. 308—309.

Question re, Hindu and Muhamwmadan watermen at
569—575.

Question r¢ Hyderabad-Badin ——. 413,

Question re incivility of —— employees. 1223.

Question r¢ income from third class traffic, North-Western ——,
457.

Question re inconvenience to passengers up the Jorbut —e—e, 8]17—
318,

Question re inconvenienve to Pilgrim at Hardwar Station. 419,

Question re invonvenient timings of Oudb and Rohilkbhand and Rohilkhand
and Kumaon —— . 800,

Question re increase in rates and fares on dilferent —, 1152,

Question r¢ increase of arrivals by —— into Karachi. 662,

Question re increaee in and steamer charores. 19%,

Question re increase of passenger fares by the South Indian —. 217,

Question e introdustion of Inter Uluss carriages on the narrow gauge
section of the South Indien ——.

stutions and corrup-

s“tiOM¢

Question re Indian apprentices at the Jamalpar workshops, 204,

Question re Indians, Anglo-Indians wnd Luropeans Superintendents
on State ——. 460 -46].

Question 7¢ Indians in the superior establishment of State —— and
Railway Board. *00. .

Question re Indian officers in the Engineering Department of the North-
Western 683.
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RAILWAY (8) ~contd.
Question re Tnter Class carriages in Bombay, Baroda and Central India
— . 834
Question re licenses of vendors of Sweetmeets, ete., at Stations.
310, ®

Question re limit of passengers in railway compartment. 218,
Question re management of the Bepgal and North-Western
Question re manufacture of wagons in India. 173—174.

Question re Messrs. Bird and Company’s income in respect of transn.is-
sion of parcels, ete., from . 309—2310.

Question re new projects in Southern India, 536—537.

Question re number of 1st and 2nd class Wmtmg Rooms and tickets sold
on the Bengal and North-Western 681,

Question re number of Indians and Europeans employed on bigh salary
in the Bengul and North-Western . Hh18—579.

Question re¢ pumber of watermen and gardeners employed between Katnhn.r
and Barauni Stations on Bengal and North-Western 681.

Question re overcrowding of third class carriages on the Sonth Indian
217,

Question re passenger accommodation in trains between Ellichpur and
Yeotmal. 652. -

Question re Passenger Superintendents on Eastern Bengal 310-
312,

Question re Passenger Superintendents on 565—569,

Question re payments to Burn and Cowpany for American s
wagons. 178,

Question re privilege passes on ——. 462,
Question re Proceedings of the Committee. 351.
Question re promotions and transfers to superior pos’s on —— . 805,

Question rs protest againet the retention at and the transfer from
I gmore station of Messrs. Smith and Sydenham respectively. 40.

Question re purchase of wagons from America. 756—94.

Question re quarters for Europeans and Indians employed in the North-
Western 683,

Questiort r¢ racial distinction among
accommodation. 17¢.

Question re racial diserimination in . 204,
Question re between Karachi and Bombay. 833.
Question re _concessions to Army officers. 802.
Question ro —— connection between Dacca und Aricha. 775,
Question r¢ line from Rajahmundry to Bhadrachalam. 161.
Question re —— project connecting Jalesar and Etah. 56.

. Question re

. 1283,

passengers in regard to

wagons manufactured in India, 75.
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RAILWAY (8)—concld.

Question r¢ —— workshops for training spprentices in mechanics and
engineering, 200—203.

Question re recommendations of Police Committee's Report in
regard to prevention of thefts, 655.

Questiof re reconstructicn of the Pathi Lothra —— . 058,

Question re recruitment of Officers, of.Sujerior Revenne Estahlishment,
of Stats . 1886,

Question re report of —— Committee. 775.
Question re report of the Indiun Committee. $80.
Question re reserved accommodation for Indisns en

. 7990

compaitments for different communities.

Question re reserved
~ 1215—1218,

Question re return tickets, 660.

Question re rise in —— rates and fures. 1152,

Question re sale of magarines, ¢to.. by Messrs. Wheeler and Com-
pany at —— Book-3talls. 312—318.

Question re settlement of claims by ——. 462—463.
Question re shortage of 2nd clase compartments on 297,

Question re shortage of wagons on Rohilkhend and Kumaon .
804.

Question re Sir William Meyer's evidence before Committee. 708,

Question re staff in East Indian and Bengal Nagpur HRailwa,
Office. 305—::06. ep y

Qoestion re stuff for State —— . 167,

Question re strikes und the Assam Bengal . 427,
Question re rupply of wagons to traders by North-Western — ,
539.

450-
staff from open trucks. 487,

Question re thefts from parcels on

Quettion re thefts of coal by the

Question re thefts on 208,

Question re third clars accommodation on —— in the Punjab. 420.

Quertion re training of foremen and mechavioal engineers for State

163—166.

Question re transfer of management of the Tirhut Stude ——— to the
Bengal and North-Western —-. 1223,

Question re treatment of third class ——— passengers. 218,

Question re treatment of 3rd class parsengers on , 192--198.

Question re urinal and other conveniences in third class carriages on m——,
669.

Question re use of powerful Lead lights on —— .  b42.

Question re wagon difficulties on —— . 298,
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RAILWAY BOARD—
Question re Indians in the superior establishment of ——. 805,

RAILWAY COMMITTEE~
Question re Sir W, Meyer’s evidence before. — . 708, 774
Question re report of the Indian ——. 636.
Question re —— report. 775,
Resolution re repoit. 1307-1811.

RAILWAY POLICE COMMITTEE—
Question re recommendatior of —— ’s Report. 655,

RAILWAY WAGONS—
Question re purchase of —— from Ameriva. 75—94.

RAJAN BAKSH SHAH, MAKHDUM S_A YAD—
See * Questicns und Answers. ”’

RAMAYYA PANTULU, MR. J.—
Moplah eutbreaks 151 —152.
See “ Questions and Answers.”

RANGACHARIAR, RAO BAHADUR T.—

Demand for supplementary grant re the cost of delowatlon of Empire
Parliamentary Asscciation to Indin —-, 115,

Demand for supplementary grant re allowance to Right Honourable-
Srinivasa Sastri. 580.

Demaml for supplementary grant re expenditure in England. 903.

Demand for supplementary grant re General Administration. 855.

Demand for supplementary grant re Geological Survey. 870.

Demand for supplementary grant re Police. 867,

Demand for supplementary grant re Indian Trade Commissioners in
East Africa. %04

Demand for supplementary grant re Pullic Health. 872,

Demand for supplementary grant re Staff Selection Board. 847,

Demand for supplementary grant re Y. M. C. A., Simla and Victoria
Mewmcrial.  901.

Discussion re¢ election of th» Deputy Presidents. 818.

Indian Income-tax Bill. 920—930,

Indian Lac Cess Bill, 478,

Motion re Moplah outbreaks. 131—135.

Notice of Questions. €47,

Question raised by that longer notice be given of Bills prior to
introduction. 220. .

.
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122 INDEX TO,LEGISLATIVE ASSEMBLY DEBATES.

RANGACHARIAR, RAO BAHADUR T.—conéd.

Resolution re address of welecome to H. R. H. the Prince of Wales,
104—105, 114, 115.

Resolution re purity of administration in the various Departments
of the Government. 620—621.

Resolution re removal of raciul distinctions in trials. 366—367, 367—
364, 878, 879.

Resolution re separation of Judicial and Executive fungtions. 632.

Transfer of Property (Amendment) Bill, Motion to refer to Select
Committee— Rejected. 582, 588, 591 and 580—561.

See ** Questions and Answers.

SRASAD AND BEGAR— N
Question re —— . 412,

RATES—
Question re incrcase in —— and fares on different railways. 1152,

RATION(8)—
Question re beef as Military —— . 404.
Question re soldiers 405.

RAW COITON—
Questidn re —— . 4563,

RAW MATERIALS— /
Question re export duty on fo.dstuffs and —- . 418!

READING, LORD—
Resolution re welcome to ——, 118—=117.

RECRUITMENT—
Resolution re in India for all Indian services. 1288 —1289,

Question re of Officers of Superior Revenue establishment of State
Railways. 166.

-

REDDI, MR. M. K.—

Demand for supplementary grant re allowance to Right Ilonourable
Srinivass Sastri. 870, §82,

Question re minimom pay of the time-scale as introduced in the
Accounts Offices in Madras, 389.

Resolution re coptribution of Bengal to the Goverament of India.
1827 —1428.

See “ Questions and Answers,” ,
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REFORMS — :
Question re adequacy and the working of conqtltutlonal . bé4.
Quertion re —— and the North-West Frontior Province. 426.

REGULATIONS—"

Question re local laws and —— for the North-West Frontier Province.
301,
Question re security under t'.e Frontier Crimes —. 421.

Question re the working of Frontier Crimes and laying down of
rules for the future administiation ot the North-West Frontier
Province, 421—425.

RELIGION(S) —
Question re State —— in India. 543,

Quertion re expenditure in respect of Christian clergy and -other ——.
693.

RELIGIOUS ENDOWMENTS ACT—
Question re intention of Government to amend the ——. 1224,

RELIGIOUS SOCIETIES —
Question re grant for —— . §85.

REPARATION—
Question re the apportinament of the receipts. 656,
Question re distribution of —— money payable by Germany. 838,

REPLY, INACCURATE—

Question re inaccurate information supplied to non-officisl members in
> reply to their questions. 45.

RESOLUTION(8)—
Point raised as to precedence of notices of Bills and 633—638,

Postponement of the by Mr. N. M. Samarth re the abrogation “of
all distinctions between Indian and European members of the Civil
Service. 242,

Question re acceptance by Government of
767,

Question r¢ allotment of a day for the discussion of non-official ——=s
1008.

Question re disallowed questions and bills. 985,

Question re number of qaestions and —— re expenditure moved in
the Central Legislature, 899.

. Question re jassed by the Indian "Legislature, 823.

passed by the Legislature.
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RESOLUTION (S)—eonsd.

Queostion re —— pasred in the Madras and the United Provinces
Legislative Councils regarding exemption of Members from the
operation of the Arms Act. 44,

Question r¢ undisposed of Bills and 985-—987.

Resolution re address of welcome to His Royal Highness the Prince of
Wales. 101--116.

re admistion of children to employment at sea. 1027—1081.
—~—1¢ amendment of the Indian Evidence Act, 1181—1139.
~— ra anti-drink movement in India. 1085-=1102.

— re construction of the Sukkur Barrage. 943—056.

—— re contribution of Bengul to the Government of India
1312—1831.

——— re enhancement of pevsions of civil pencioners. 1089—1063.

re equalisation of the number of Indians and Furopeans in certain
posts. 1103—1181,

re establishment of a National Seamen’s Code. 1025,
—— re facilities for finding employment for seamen. 1036-==1038.
—— re Indian Autonomy. 956—9873, 1228—1286.

~—— re limitation of hours of work in the Fishing Industry. 1024—
1085.

—— re permanent Capital of India. 1189—1204,
—~- re postal system in India. 1205—1214.

re porchase of stores by tte High Commissioner for India. 933~
942,

.

. .= re purity of admivietration in the various departments of the

Governmeot of India. 601—622,
—— r¢ Railway Committee’s Report. 1307—1311.

——— re recognition of Medical Diplomas of [ndian Universities by the
General Council of Medical Lducation of the United Kingdom.
1156—1189. ’

—rg tecopstitution of the Provinces of India. 711-.720.

—— re recruitment for all-India Services. 1256—1289, 18056—
1:06.

—— ré removal of racial distinctions in trial. 341—379.

——— re repeal of the Workmen’s Breach of Contract Act and certain
of the Indian Penal Cude. 227—241.

~——— re reserved HKailway Compartinents for different commaunities,
1204 -5, 1215—1218.
re separation of Judicial and Executive functions 623—683.

——re transfer of judicial administratiou of the North-West Irontier
Province. 720—T61.

—— that the death of Raja 8. P. Singh be recorded in the minutes
485 — 486. LS

b
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RESOLUTION (8) - eoncld.

—— re_unemployment iudemwnity in case of loss or foundering of
a ship. 1081-1035,

re unemplorment incurance for seamen, 1028—1027.
re welcome to His Excellency Lord Reading. 116—117.

RETRENCHMENT—

Question re —— in the Pablic Works Department by employment of
firine of Lngineers, 4%,

Question re

effocted by the Inspector of Office Procedere. 708.

RETURN TICKETS—

Question re —. 860,
REVENUE-==-
Question re publication of statement: of monthly —— and Expendi-
ture, 50,

Question re the traflic and

of the Telegraph Branch. 998 =994
Question re abolition of Boards of ——. 5758,

REVOLVER—

Question re punishment for unlicensed possessicn of
18. :

and sword.

RHODES, MR.C. W.—

Resolution re contribution of Bengal to the (Government of India.
1326—1327.

Resolution re purchase of stores by the High Commissioner for India.
$33—939,

Resolution re pucity of alministration in the varivus Depirt nents of
the Government. 610—611,

Resolution re removal of racial distinctions in trials, 348350,

See “ Questions and Answers ",

RICE— . '
Question re — traffic und puldy trafic in Burma. 302303,
Question re price of —— and wheat in each proviace. 1085.

RIOT(8)—
Question re pardon to Katarpur — prisonera, 553,
See  Firing.””  40b.
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ROHILKHAND AND KUMAON RAILWAY—
Question re absence of wire-fer.cing on ~——. 552,
Question re provision of funs in carriages of 799.

Question re reserved Second and Intermediate Class accommodation for
ladies in ——. 1799.

Question re inconvenient timing of ——. 800,
Question re shortage of wagons on 806.

ROMAN CATHOLIC—

Question re Government aid to —— and Protestant Churches and to
mosques and temples. 457—458.

ROUTE—
Question r¢ — from Muzaffarpore to Sitamarhi. 1151,
ROYAL AIR FORCE— p
Question re admission of Indians in 637,
Question re Commitsions in 83a,
Question re Indian Oflicers in the , ete.  562.

ROYAL ARMY MEDICAL CORPS—
Question r¢ pay of temporary officers of the 61

Question re strength and monthly cost of the —— and the Indian Medical
Service Officers. 397.

ROY;\L COMMISSION (PUBLIC SERVICES) —

Question re the expenditure incurred on the —— on Public Services.
g16—217.

Question re the remark made by the on public services that a superior
officer should not drsw less pay than an omcer who is actoally
under his orders. 428.

ROYAL INDIAN MARINE—

Question re nautical training of Indians for
394.

and Mercantile Marine.

RULING—
-~ 88 to the interpretation of standing order 3%, 505,
——-607118 admissibility of questions and resolutions for the Assembly.
—— on anewers to lengthy questions. 835.

on interruptiou of speeches. 1214,

—— re speeches at tho time of introduction of Bill«, 1024.
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RULING - contd.

on motion for adjournment to discnes matters under adjudication
by a Court of Law. 5%2.

on Secretary’s duties so far as replies are concerned. 576,

as to the priority of non-official bille and resolutions remaining
over from the last meeting. 633 —638.

—— re precedence of non-official business on an official day. 220 and
933.

- on asking of supplementary questions. 577.
on reading of long quotations by Members introducing Bills, 226..
as to the interpretation of the words circulation for opinion, 1078.

—re ltbe ariangement of business of the Assembly by Government.
99-100

re delivery of short peeches by members introducing bille, 222—
223.

—— re embarking on controversial issues between Dominion Govern-
ments and Government of India. 119.

re general procedure in regard to questions and the system of starred
and unstarred questions, 95-99.

re objection raised to the moving of an amendment owing to inade-
quate notice. 1007,

= that & Bill may be re]ected in the thlrd stage noththstandmg

previous acceptance. 596.

—— that the House baving referred a Bill to Select Committee stands
committed to tle principle of the Bill. 5388—589.

= that a mewmber cannnt raise a debate where he is entitled to ask a
supplementary question only. 708,

—— that official mewber to whose Department a Bill belongs is to
be a member of the Select Committee on that Bill. 590.

that personal opinion of members cannot be asked. 577.

~——— that private opinion of the Chair should not be brought into
a debate, 1231.

—— re use of the Chamber precincts for a non-parlismentary pur-
pose. 870,

—— re longer notice of bille prior tv introduction, "220.

—— re notice of questions, 840-—841.

—— that if a member does not listen to the calling of his name after the
desputch of the business immediately vpreceding his, he is not
entitled to move the resolution standing in his name: 1205.1

RUPEE—
Question re the issue of nickel. 449,

RUPEE LOAN—
Question re the == of the Government of India. 197-198,
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SALT—

Demand fcr supplementary grant re

Question r¢ couceseion in freight to
2.

Question re difference in Madras measures of various kinds of —. 42,

Question re import of into India from England and other foreign
countries. 4l,

. 648.-
manufaoture in Taticdrin.

Question re inverse variation of price according to amount of consumption
of €0.

Question re maoufacture and issue of ———. 59-60.

Question re reduction of transport charges of —— from one part of India
and another. 69.

Question re eale of —— manufuctured iu Bombay. 41,
Question re supply of —— to the French Government. $0-41.

BAMARTH, MR. N, M.—
Demand for supplementary grant re. civil works. §75.

Demand for supplementary grant re. Indian Stadents’ Committee. 882,
8:8, 889, 895.

Indiap Incom~-tax Bill. 925-28.
Invalidation of Hirdu Ceremonial Emoluments Bill, 1083-84,

Postponement of the Resolution by re the abrogation of all distinc=

tions between Indian and European Members of the Civil Service.
242,

Resolution re contribution of Bengal to the Government of India
13281829,

Resolution r¢ Indian sutonomy: 127¢—1281, 1282.
Resolution re racial distinctions in trials. 841348, 377-78,
8¢e *‘ Questions and Answers.”’

SANITARIUMS —

Question re expenditure on European soldiers in 807.

SANITARY COMMISSIONERS —

Question re posts of held by Indian Members of the Indisn Medical
Service. 766. .

SAPRU, IION)URABLE Dzr. T. B.—
Adoption (Registrati-n) Bill. 593—594.
Bill to amenl the Hindu Liaw relating to exclasion from [Inheritance.

2247
Demand for rupplementary grant re allowance to Right Honourable
Srinivasa Sastri, 879, ’

Demand for supplementary grant re General Admtmstra.tlon. 854,
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SAPRU, HONOURABLE Dr. T B.—coutd.

Demand for eupplementary grant re spacial officer on Transfer of Pro-
perty Act. 860, 861.

Invalidation of Hindu Ceremonial Emoluments Bill. 1081—10883,

Resolution re address of welcome to His Roval Highness the Prince of
Wales, 112—118. ’

Resolution re equalization the number of Indians and Europeans in certain
posts. 1123—1126.

liesolution re transfer of Judiciml Administration of the North-West
Frontier Province. 746—753, 754, 759.

Transfer of Property (Amendment) Bill. 5¥7--588.

SARFARAZ HUSSAIN KHAN, KHAN BAHADUR—

Regolution re contribution of Beugal to the Government of Inlia, 1328,
Resolution r¢ Indiaa Autonomy, 970.
Sge * Questions and Answers.”’

SASTR!, RIGHT HONOURABLE M=. V, 8.—

on committees and allowances drawn

Question re employment of
therefor. 61-62.

Question re mission of Right Honourable Srinivasa
the work done. 528.

’s to Europe and

SAVINGS BANK—
Question re interest on Postal —— deposits. 451.

SCHAMNAD, SAHIB BAHADUR, MAHMOOD—

See “ Questions and Answers.”’

SCHEME (8)—

Question re canal —— for the Soath Eastern Districts of the Puanjab.
449.

SCHOOL(8)—

. Question re Nutional and Goveroment —— and colleges. 809,
Question re stady of co-operative credit in ——. 698,

SCIENTIFIC DEPARTMENTS—
Demand for supplementary grant re

. 872,

SEALDAH -

Question r# passenger trainy from
_electrical fans and lights. 314-815.

and Howrah uuprovided with

I
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SEAMEN—
Resolution re facilities for finding employment for ——. 10856-1038.
Resolution re unemployment insurance for ——. 1026-1027.

SECRETARIAT—
Question re allowances to and attached offices. 783.
Question re clerical staft of and other attached offices. 697.

Question re grant of increments in advance of due dates t~ certain ——
assistants and clerks of the Government of India, 1227.

Question ve Madrasis in the etaff of the Government of India
Question re memorial from the staff. 805,
Question re number and qualifications of Eunropeans and Indians in the

. 160,

Imperial 800.
Question re pay snd allowances of Staff of and attached Offices.
398,

Question re pav and services of stenographers, clerks and Assistants of
Government of India. 169.

Question re pay in and attached oflices. 638.

Question re statement of Europeans and Indians io the Government of
India . 186,

See Government of India.

SECRETARIAT PROCEDURR COMMITTEE—

Question re the recommendations of the Government of India
Establishments Committee. 176,

and

SECRETARIES—
Question re Council . 11568.
Question re appointment of Council ——. 44,

SECRETARY OF STATE—
. Question re ruling of against acceptance by ngh Conrt Judges of

bonorarium for condnoting an examination

SECUNDERABAD—

Question re estension of the Indiun Cowpanies Act of 1918 to -—. 431,
SECURITY—

Question re under the Froutier Crimes Regulation 421,

SEN, RAl BAHADUR SARAT CHANDRA—
yee *‘ Questions and Answers.

SEPARATION— _
Qu¢stion re — of Jodicial and Executive Functions, 0664,
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SERVICES—
Question re cost on Royal Commission on Public —— . 2186.

Question re enrolment of pleaders and recruitment of —— in the North-
West Frontier Province. 682.

Qnes{ion re establishment in India of a Public —— Commissicn.
62.

Questicn re European and Indian recruits for the Forest 778,

Question re increased rates uf pay of the officers of the Indian Medical
—— holding temporery Commissicn:  65.

Question re increased rates of pay to temporary Indian medical
officers. 194,

Question re increase of pay of temporary Indian Medical — — Officers.
650-501.

Question re increment in emoluments of all-India ——. 656.

Quertion re increments to fhe higher services. 696.

Question re Indian Civil —— Examination in India. o4$.

Question re Indianization of agricultural ——. 1143.

Que-tion re Indiane and Europeaus in the Furest —— , 777,

Question ra Indians in Imperial £84. )

Question re Indians in higher appointments in Political and Foreign
——. 638.

Question ¢ Indians fo the I'mnerial Police -——. 776.

Question re Indians in the Imrerial Folice -—— . 811,
Question re Imperial in Indin, 248

Question re listed posts in the Indian Civil —— . %45 and 643,
Question re listed posts and Provineiil Civil —— , 185,
Question re listed posts in the Indiau Civil ——. 6%3.

Question re maximum and minimum pay of the Indian —-— remaining
uncharged. 1300-1301.

Question re memoriale veceived from members -of the Provincial Police.
175, 10,

Question re mivimum tiwe scale pay of the clerical —— of the Civil and
Postal Accounts offices. 39.

Question re more pay of junior combatant non-medical officers than of
temporary Indian Medicul Service Officers. 551-552.

Question r¢ Muhammadans in Indian Public — . 464.

Question re number of Indians, Europeans and Aunglo-Indians in the
Indian Civil — . 704

Question re new Provineial Engineering 5564-556.

Quesgtion re pay of Assistaut Superintendents of Railway Mail — .,
4-8.

Question 7¢ pay of temporary and permunent Indian Medical ———
service officers. 63,

Question r¢ pay and prospects of the Indian Civil Service and other

N Impel'illl S 819'33*.
12
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SERVICES —contd,

Question r¢ pay of the Imperial 1805,

Question re pay and allowances of Imperial — .

Question re pay of Posta! and Telegraph —— $30-133.

Ques;i_u‘:; re pay of temporary Lieutenant in the Indian Medical —

PLLA

Question re pay of the clorical staff of the Medical —— in the
Army Headquarters. 658,

Question re pay of temporay Indian Medical ~—— Officers, 19%.

Question re pay of temporary Indian Medical 194,

Question re perranent Commissions to temporary Indian Medical ——
officers recruited during war. 5H79-580.

Question re permanent strength of and number of Indians in the Indian
Medical. 679, S

Qu- stion re persons employed in certain Public 1008.

Question re percentage of Indians in the Indian Civil —==, B544,

Question re proportion of civilian sub-Divisional officers in the Mllituy

289,

Works 553.554.
Question re proportion of Indians and non-Indian in Indian Medical e
679.

Question re recrnitment for the Indian Medical ——. 678,

Question re recruitinent of Indians for the Indisn Forest Engineer-
ing—— . 158.

Question re relative strength of Indians and non-Indians as temporary
officers in the Indian Medical —— . 680.

Question re remark made by the Royal Commission on Puabliv = that
& superior officer should not draw less pay than an ofticer who is
actnally under his orders. 428,

Quaestion re revision of pay of all -—— . 1067-1068,

Question re salaries of temporary Indian Medical —— Officers. 676.

Question re scale of pay of the Indian Civil ——. 814,

Question re scale of pay of provincial civil —— ., 814,

Question re selection committee recommended by the Royal Commission
on Pablic 167.

Question re strength and monthly cost of the Royal Army Medical
Corps and the Indian Medical officers. 897,

Question re Telephone ——. 454-4586.

Question re territorial force and system of short colour ——. 580-581.

of the Survey of Indin.. 1000-

~ Question re Upper Subordinate

1002,
Resotution equalization the number of Indians and Europelns in ocertain
Tmperial 1103-1131,

Resolution re recruitment for All-Indis —. 1305-1806, 1286-1289.
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SHAFI, THE HONOURABLE Mr—
Demand for Sapplementary Grant re Indian Students’ Committee. 894,
895, 896, 597.
Resolution re Medical Diplomas of Indian Universities and their recogni-
tion in Vnited Kingdom. 1178-52, 1184.

SHAHANI, Me. S. C.— . .
Demand for Supplomentary Grant re Indian Students’ Committee. &R83.
Demag;}% for Supplementary Grant re Staff Selection Board. 858, 867,
Resclation re address of welcome to H. R. H. the Prince of Wales. 112,
Resolution re arti-drink movement in India. 1102, - .
Resolution re construction of the Sukkur Barrage. 943, 947, 955, 456.
Resolution re equalising number of Indians and Europeans in certain
posts. 1128-29.

Rerolution re Indian Autonomy. 1260.65.

Resolution re purity of administration in the various Depots of Govern-
ment. 608, 609, 622, .

Kesolution re removal of racial distinctions in trials. 831-62.

Resolution re trassfer of Judicial Administration of the Noith-West
Frontier Prevince. 758-56. '

8¢e “ Questions and Answers ”’,

“SHANT KUTI "'~
Question re residence of Members of Indian Legislature in —— . 822,

SHARP, Mz, H.—
Demand for Supplementary Grant re Archaology. 671,
Demand for Supplementary Grant re Indian Students’ Committee. 587,
%88, 889, 892, 893, ,
Demsnd for Sup%lementary Grant re Young Men’s Christian Association,
Simla, and Victoria Memorial. 901,

SHORT COLOUR—

Question re Territ rial Force and system of rervice, HR0-81,

SIKHS—
Question re appointments held by ~—— in the Guvernment of India.
1308,

SILVER—
Question re the purchaso of
Question re refusal of coined

180-81.
in the Punjab —, 661,
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SIND—

Question re vacation for the court of ths Judicial Commissioner, Sind.
558. -

Questions r¢ marders in British Baluchistan and -—. 1065-68.

SIND PENSIONERS “ ASSOCIATION "—
Question re Memorial from tha ——. 1147,

SINGH, BABU BAIDYANATH PRASAD—

Resolution re anti-drink movemeat in India. 1099.
See *“ Questions and Answers .

-

SINGH, RAJA SIVANANDNAN PRASAD—

Resolation re ac(l)dlﬁss of welcome to H. R. H. the Prince of Wales
110-11.

Resolution that the death of —— be recorded in the officisl minutes,
485-486. ' :

SINHA, BABU ADIT PRASAD—
\ 8ee *“ Questions and Answers *’.

SINHA, BABU AMBICA PRASAD—
See “ Questions and Answers .

SINHA, BEOHAR RAGHUBIR—
Indian Income-tax Bill, 929.
Resolution ¢ anti-drink movement in India. 1085-83.
Sce *“ Questions and Avswers *'.

SINHA, RAI BAHADUR LACHHMI PRASAD —
See “ Questions and Answers ',

SIRCAR, M. N. C.—
See “ Questions and Anpswers’’,

SITAMARHI—
Question re route from Muzaffarpore to ——, 1161,

SKINS--
Question re export of hides, —— cte. 207.

SNCIETIES — . )
Question re grants for religious ——., 835, ‘
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SOHAN LAL, RAlI BAHADUR, BAKSHI—
Resolution r¢ anti-drink movement in India. 1086-99.

Resolution re enhancament of the pensio:s of civil pensioners. 1054-55,
Resolation re medical diplomas of Indian |universities and ibeir recog-

nition. 1155.1188,
Sec * Questions and Answers’’.

SOLDIERS—
Question re cost of British and Indian ——. 708.
Question re expenditure on European -— in Sanitariums. 807,
Question re rations. 405.

SOUTH AFRICANS--
Qucstion re »—= vigiting or residing in India. 644.
Question re retaliatory legislation against 644.

SOUTH INDIAN RAILWAY—
Question re increace of fares on 217.
Question re inter class carriages on the —. 217,
Question re overcrowding of third claes carrisges on ===, 217,
Question re quarters at Egmore station on ——, 819.

SPEECH (ES)—
~-== by the Hon’ble the President Legislative Assembly. 1-—5.
His Exoellency the Viceroy’s T—17.
See Ruling,

SPENCE, Mr. R. A.—

Demand for Supplementary Grant for Empire Parliamentary Association,

120,

Demand for Supplementary Grant re Indian Students’ Committee.

584, B85,
Demand for Supplementary Grant re Stationery and Printing. 878,

Demand for Supplementary Grunt re Y. M. C. A, Simla, and the

Victoria Memorial. 899.

Indian Income-tax Bill. 924, 923,

Moplab outbreaks. 194.

Resolution re anti-drink movement in India. 1099—1101,

Resolution re enhancement of the pensions of civil Pensioners. 1037,

1048, '
Resolution re Indian Autonomy. 1281, 1282.

Resolution re removal 6f racial distinotions in trials. 3874, 375,
See  Questions and Answers”’.
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SRINIVASA SASTRI, THE RIGHT HONOURAILE—
Demand for Supplementary grant re allowance for — , 879,

STAFF SELECTION BOARD—
Demand for Supplementary grant re ——.  855.
Question re Staff employed in ——. 837
Question r¢ abolition of the ——. 307.
Question re system of test by the —— . 10866.
Questions re examination by——. 1152, 1153,

STATE—
Question r¢ —— religion in India. 543.
STATEMENT (LAID ON THE TABLE)—
of the removal of racial distinctions in all branches of the
administrativg or executive services. 1296,
of posts on Rs. 500 and above held by Indians. 1291-95.

re actual expenditure for the year to 31st March 1921 and estimated
expenditure for the vear to 81st March 1922 on scholarships, ete.,
and the Indian Studente’ Department 20-2.

re additional cost chargel to Central Revenues of pensions, graluities

and allowances awarded to officers and men in the Civil Depari-
ments in India and in England, 19.

re advantages derived by Berar under the reformed constitution,
917. -

re housing of clerical establishment in Delhi and Simla. 82-8.

re receipts from house, water and conservanoy taxes and expenditzre on
ranitation, lighting and road watering in the principal Canton-

ments in India promised in reply tv a question asked by Haji
Wajihuddin on 1st March 1921 —— . 22-31.

STATE RAILWAYS—

Indians, Anglo-Indians and European¢ on -——.  460.
Question re¢ European, Anglo-Indian and Indian Superintendents
on 401.

Question re Foroman and Mechanical Engineers on ——, 163, 166.
See Railways.

STATE RELIGION—
Question re in India. 643.

STATIONERY—
Demand for Supplementary grant re and Prinfing. 877.

STATUTE LAW LEVISION COMMITTEE—
Question re personnel of =, 669,
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STERLING LOANS—
Question re Indian investors and, ~—. 459,
Quettion r¢ Indian——. 694,

Question re raising of the 49.

Question re Indian Iavestors and the Calcutta Port Trust 459-
460.
Question re the offer of 7} mllhon at 7 per cent. 196-197.
STORES—

Question re amount and value of orders for in the United

Kingdom. 159,
Question re Chief Controller —-and the Munitions Fraud case
1298,

Question re disposal of surplus war 1066.

Question re high rates for —= in India. 7C0.

Question re Medical purchased in India and elsewhere. 215-216.
Question re purchase of 809,

Question r¢ purchase of ——— for Government of India. 700.

Question re purchase of by the High Commissioner for India, 458,
458.

Question re recommendation of the Stores Purchase Committes. 541-42.

Question re report of the Stores Purchase Committee and the power of
local Governments to purchase —. 541-42,

Qnestion re value of surplas . 249,

Resolution re the purchase of by the High Commissioner for India,
038-42. ’

STORES DEPARTMENT—

Question re recommendations of the Stores Purchase Committee about
recruitment of Indians for the —, 814,

STORE-KEEPERS—
Question re pumber of Indian Medical —— to Government. 7686.

.STORFS PURCHASE COMMITTEE—
Question 7¢ recammendations of 814,

Question re recommendations of — about recruitment of Indm.ns for
the Stores Department. 814.

Question re recommendation of

541-542.

STRIKES—
Question re Information collected by the Labour Bureau re the real
ocauses of Labour —— and the labour situation. 4563.

Question r¢ number and duration, ete., of labour 453.
Question re —— and the Assam Iengal Railway. 427.
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STRIKES —contd.
Question ¢ — in Bombay .708.

Question re in the Arsam-Bengal Railway and of the Tea Garden
coolies at Chandpore. 1226-27, '

Question re statement by Bengal Government in connection with Assam-
Bengal Railway 1227.

STUDENTS’ ADVISORY COMMITTEE—
Question re selection of Indian Members of the—. 62.

SUBRAMANYAM, RAO BAHADURC. §.—
Indian Contract (Amendments) Bill. 482-483.
Moplah outbreake. 140-143.

Resolution re equalization of the pumber of Indians and Europeans in
certain posts. 1110-11.

Resolation re Indian autonomy, 1238-1241.

Resolution re medical TNiplomas of Indian Universities and their
recogaition. 1155-1161, 1188, 1188-11889,

8ce “Questions and Answers.”’

‘SUB-ASSISTANT SURGEONS—

Question re counting of Military Service of Civil —— towards incre-
ments of pay on confirmation. 65-6¢.

SUBZPOsH, Mg. 8. M. ZAHID AL]—
See “Questions and Avswers’’,

SUGAR—
Que:tion re number of factories working and their output. 456.

Question re the information collected by the Burenu of the Central
Governmeut re the number of —— Factories and their output. 4566.

SUKKUR BARRAGE—
Question re - and Canals Project. 412.
Resolution re the construction of the—. 943-956.

SUNDAY FEES—
Question re —. 0661,

SUPERINTENDENT(S)—
Question re appointment and promotion of , Post Offices. 1221.

Question re counting of Service of Probationary of Post Offices
towards i ncrementy, leave and pension. 446.

Question re deily allowance of ——, Post Offices. 444,




¢
3 .
INDEX TO LRGIBLATIVE Aﬂ!ﬂll’-‘f DEBATES. 189

SUPERINTENDENT(S)— contd.

Question re European, Aonglo-Indian and Indian —— on Btate
Railwaye. 461. '

Question re extra doties thrown on uf Post Offices consequent
on the amalgamation of Posts with Telegraphs. 446.

Qnestion re Passenger on Railways. 0565-569.

Question re passenger on the Eastern Bengal Railway. 810.

Question re Probationary — of Post cffices. 179—180.

Question re Time-scale of pay of — of Post Offices, Depaty Postmasters
General and Assistant Directors-General. 434.

Question re transfer of — of Post Offices and first class Postmasters.
1219-1220.

SUPER-TAX—

Question re income-tax and — paid by Anglo-Indins and Europeans.
540,

SUPPLY OF WAGONS—
Question ro -- to traders by North-Western Railway. 539.
See wagons, Railways.
SURGEONS— ~
Question re Civil — in Assam. 245-246.

Question re counting of Military Service of Civil Sub-Assistant and
Assirtant—towards increments of pay and promot.zon on oonfirma-
tion. 65-66.

Question ¢ Military Assistant—holding posts of Civil Surgeons. 809,
Question re Military and Civil Assistant ——. 776,

SURGEONS-GENERAL—

Question re posts of — held by Indian members of the Indian Medwul
Service. 766,

SURPLUS STORES-~
Question re cost of -— organisation. 8186,
Question re disposal of —— War ~——, 10686,
Question re loss by sala of — . 816.
Question re cfficcrs in the — organization. 813,

Question re reprosentative from the clerical staff in the office of the
Chief Controller of — ., 837-838,

Question re value of —, 249,

SURVEY(8)—
Question r¢ amount of debit on account of Railway —w—. 801,

Question re number of Indians, Europeans and Anglo-Indians in -
+  Service, 704,
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SURVEY OF CATTLE-— _
Question re survey and olassification of cattle. 559,

SWEETMEAT VENDORS—
Question re ——. 81v.

SWORDS— .

Question re exemption of — in the United Provinces from the operation
of the Arms Act. 456-457.

Ques;g)n re punishment for unlicensed possession of revolver and —

T
TAHSIL OFFICES—
Question re Memorial from clerks in in the Central Provinces and
Berar. 1147.
TALUQDARS— :

Question r¢ —— of Oudh and Arms Act. 815.

TEA GARDEN—
Question re strike of

coolieS’at Chandpore 122627,

" TEACHER(S)—

Question r¢ —— thrown out of employment owmg to the non-co-opera-
tion movement. 695.

TELEGRAPH(S)— -
i i 188,
Question re articlein the ““ Tribune ’’ oun “ Section 15 of the - »+— Guide .’*
449,

Question re percentage of Indians in the Department. 183.
Quertion re pie money system in the Department. 997.

Question re proportion of Telegraph Masters ty operators in the —
Department. 994, .

Question re staff of the post and 995,
Question re Office for Mirpur Batbers. 641.
Question re traflic and revenue of the ——Branch. 993-994.
TELKGRAVHIST— ,
Question re extension of privileges to noo-Christian
/. Question re minimum pay of a 881.

Question re promotion of —— arid clerks in the Postal Department.
042,

Question re refosal of leave to Indian Telegraphists and 'l‘elegmph
Masters on public holidays and festivals, 189-190.

189.
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+TELEGRAPH MASTERS— '

Quection re the proportion ¢f —~— to operators in the Telegraph
Department. 994

TELEGRAPH PEONS—
Pay of Postal and

of Bombay. 28+

TELEGRAPH SERVICES —
Question re pay of Postal and ——.  430.

TELEGRAPH TRAINING CLASSES —
Question re Schools of ——. 190,

TELEPHONE SERVICKE— '
Question re throwing open the -——— to the public at each Post Office
in Provincial ¢ipitals and important stations. 454,
TEMPLES—
Question re Government aid to ) etg.  457.
Question re grants for Hinda - —-.  885.
Question re grants for Jain —~, 835,

Question re the white-washing of ~——., 162,

TEMPORARY OFFICERS—

Question r¢ orant of increased rates of pay to demobilized
Indian Medical Service. 194.

Question re increassd rates of pay of
Service. 194,

Question re pay of ~— of the Indiun Medical Service. 194.

of the

of tbe Indian hkedical'

TERRITORIAL FORCES—
Question re in India. 4562.
Question re and system of short colour service.  580-581.

THACKERSEY, Sizx VITHALDAS—
Demand for supplementary grant re Botanical Sarvey. 868.
Demand for supplementary graut re Jails and Convict Settlements. 863,

Resolation re the purchase of stores by the High Comumissioner for
India. 933, 937, 942.

THEFTS—
Question re from parcels and lugg:ges on railways. 450.
Question re of coal by railway staff from open tracke ——, 487,

Question re —— on railways. 299,

-

THIRD CLASS CARRIAGES—
Question re urinals and other arrangements in ——, 659,
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.
TIRANUT STATE RAILWAY— )

Question re transfer of management of the — — to the Bengal and
North-Western Railway. 1228.

TOLL—
Question r¢ levy of —— on the Jumua Bridgeat Mutltra. 983-9314.

TOUR(S) — ‘ ‘
Question re — — of the Director-Genaral of Post Offices. 1221.

TOURING OFFICER —

* Question re the addition of a — — to the staff of the Direotor-Generat
of Posts and Telegraphs.

TOWNSEND, Mg. C. A. H—
Oath of office 881,

Resolution re transfer of Jgpdicial administration of the North-West
Frontier Province. 757-758.

TRADE COMMISSIONERS—

Demand for supplementary grant r¢ Indian -—— in East Africa. 003.
Question re Indian ——- in Eost Africa. 2853.

TRADE UNIONS—

Question re legislation for the rezistration and protection of ——. 28%,

TRAVFIC—
Question re the —— and revenue of the Telegraph Branch. 993-94.

TRAIN SERVICES—
Question r¢ —— between Karachi and Labore and Karachi and Quetta.
413.
TRANSFER OF PROPERTY ACT—
Demand for suppleme;:tnry grant re Officer on special daty on——. 861.

TRANSFER OF PROPERTY (AMENDMENT) BILL—

Motion that the Bill be referred to Select Committee. 532, Rejected.
591,

TRANS-FRONTIER TRIBES—

Question re allowances to — on the Nerth-Western Frontier. 892.

Question re offences and border raids in the North-West Frontier
Province, 391-392.
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TRANSHIPMENT—

Question re inconvenience caused to puassengers by their —.— at the
Kotri Railway Station. 414,

Question re inconvenience caused to passengers by their —— at the
Merwar Railway Station. 414,

TRANSPORT— .
Question re reduction of — — charges of salt from one part to another.
59.
Question re stopping of —— of kapas cotton to Gujrat. 538.
Question re — — facilities for coal traffic. 999-991.

Question re —— concession of labour to the tea gardens of Assam and
Bengal. 212,

TRAVELLING ALLOWA NCE—

Question re action taken on the Resolution moved by Rai J. N. Majum-
dar Bahadur on the equality of statns and —— of members of the
Legislative Arsembly. 1225.

Question re family —— of the staff of the Foreign and Political
Department Press. 1226,
TREASURY BILLS -
Question r¢ —— pledged by the Calcutta University. 825.

TRIAL—
Question re the ill-treatment of persons awaiting —— , 43,
Resolution re racial distinction in ——, 841-579.
Que:tion re jury system in force for —— of Europeans. 289,

“TRIBUNE ”"—

Question ro articlo in the —— headed “ Seotion 15 of the Telegraph
Guide. ” 449

Question re letters published in the —— re Distress and expensive
living. 193,
TUNGABHADRA—

Question r¢ the grant of relief to emigrants from Hyderabad State who
have settled at —— ., 477,

TURKEY—
Question re Indian and British oficers in the war between Greece and
—— . 6b9.

TURKISH PEACE TLRMS—
Question re Mr. Hasan Imam’ « statement relating to the ==— , 160,
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UJAGAR SINGH BEDI, Bapa— -
8ee “ Questions and Answers. ’

UNDER-TRIAL POLITICAL PRISONERS—
Question re treatment of —-— and convicted politival prisoners, 448,

a

UNIFORMS— .
Qucstion re anunual cost of Military, Police, and other --«— . 832,
Question re grants to Police officers for , ete. 810, '
Question re ~—— for India-trained Military Nursing Sisters. 977.
UNITED KINGDOM— ‘
Question re amonnt und value of orders for stores in the —— . 459,

Question re the nosu-registration of Indian Medical degrees in the —— .
286,

Question re High Commissioner for lndia in the ~—— . 485-489.
UNITED PROVINCES—

Qoestion re the appointment of an Advocate-General for the —— .
188, .

Question r¢ exemption of swords ‘n the —— from the operation of the
Arms Act. 4356-457.

UNITED PROVINCES LIBERAL LEAGUE—

Question re speeches of His Excellency the Viceroy delivered at the
Chelmsford Clab and the — 398,

UNITED P..OVINCES MANUAL OF GOVERNMENT ORDERS,
VOLUME I—
Question re paragraph 707 of the — . 186,
UNITED STATES—

Question re debt of the Government of India to the —— of America,
898, .

UNIVERSITY (IES)—

Question re correspondence on the subject of the enbancement of
. .examination fees of the Calcutta ——. 763,

Question re Medical degrees of Indian —— to be non-registrable in
the United Kingdom. 288-2t7.

Resolution re Medical Diplomas of Indian == — and their recognition.
1155-1189.

v
VACATION—
. Question re —— for the Court of Judicial Commissioner, Sind. 558,
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“VAKIL’—

Quesfion re article in ——. 71.72,

VARIATION —

Question re —=— of price according to amonnt of consumptioo of
salt. 60,

VENKATAPATIRAJU, MR. B.—

Demand for sopplementary grant re Posts and Telegraphs: 848-850.
Demand for supplementary grant re Public Health. 873.

Indian Lac Cess Bill. 467-469.

Land Acquisition (Amendment) Bill. 3021.

Resolutions re contribution of Bengal to the Government of India.
1321-1824.

Resolution re enbancement of pensions of civil pensioners. 1053.

Resolution re purity of administration in the various departments of
Goveroment of Indis. 601-604, 622.

Rerolution r¢ Railway Committee’s Report. 1309-1310.
See “ Questions ard Answers.
“ VENTURER,” THE—

Question re Dr. Arsari’s srticle in —-- on the non-co-cperation move-
ment. 681.

VERNACULARS—
Question re diffusicn of medical knowledge through ——. 285-286.

~

VETERINARY—
Question re pay and ullowances of Officers of the Civil —-— Dept. 887,
‘Demand for supplementary grsnt re ——services. 874.
+ VETO—

Quecticn re exercise of powers of —— by Imperial and Provincial
Governments. 677,

VICEROY, HIS EXCELLENCY THE—
Messnge from ——. 1005,
Opening epeech.  7-17,
Questicn re speech of ——— ot the Chelmeford Club. 898— 399,

VICTORIA MEMORJAL—
Dcward for supplementary grant re ——, £98,

l K
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VICTORIA TERMINUS STATION, BOMBAY—
Question re want of waiting-rooms at the —— of the Great Indiin
Peninsula Railway. 300-301.
VINCENT, THE HONBLE SIR WILLIAM—
Cuttle Trespass (Amendment) Bill. 1012, 1073, 1014, 1016.

Codelgf Crimival Procedure (Amendment) Bill. 1006, 1007, 1009,
0,

Code of Criminal Procedure (Amendment) Bill. 1306-1307.
Code of Criminal Proccdure (Amendmert) Bill. 1011-)012.

Demand for supplementary grant for the cost of receiving the delega-
tion of the Empire Parliamentary Astccint on. 117-118, 119.

De¢mand for supplementary grant re genenl : dmivistration,  85+-850.

Demand for supplementary giant re Staff Select'on Board. 85, 557,
548, 854, '

Dimsnd for eupplewentary grant re police. £6°.

Demand for rupplementary graut re jails and convict reltlements,
863-864.

Government lusiness. 242-248, 335, 4(4-4u5, 975, 1005-1006.
Indian Limitation (Amendment) Bill. 912, 013, 917, 818,
Indian Penal Code (Amendment) Bill. 33%, 912.

Tnvslidation of Hindu Ceremonial Emoluments Bill. 1078, 1074, 1077,
1078.

Maivtenaoce Orders Enforccment Bill. 121, 535, 909-910, 0) 1.
Mojlab outbrcake., 142-149, 150

Mction for | ostponement «f business. 973-074.

Peni]l Code (Amendment) Bill. 120-121.

Mussalman Waqfs Registration Bill, 1023-1024.

Poirt raiscd regarding arrest of the leaders of non-co-operstion is under
adjudication by a Court of Law, b81-082.

Point maised by——us to the quorom. 1289.
Press Law Repeal end Amendment Bill,  539-341, 1011.

Question raised by——re delivery of long speecles Ly members intro-
ducing Bills. 222,

Resolition by Mr. N. M. Samarth re tlc abiogation of distinotiors
betwern  Indiun end Eurojesn Members of the Civil Scrvice.
242-242,

- Resolution re addiess of welcome to Ilis Royal Highness the Prince
of Wales. 105-106, 116,

liewlution re awmeudments of the Indinn Evidence Aot, 1183-88.

Resolition re ecqualization of the number of Indians aud Europeans in
certain posts, 1112.1112, 1117, 1119, 1121,

Reolotion re Indian antomomy. 1247-1264, 1204, 1£82, 1283, 1285,
1286.
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VINCENT, THE HON'BLE SIR WILLIAM —cvatd.

Resolutivn re permanent Capital of India, 1201-1204,

Resolution re purity of administration in the varions depirtments of
the Government. 612-615, 621, 622.

Resolution re reconstitution of the Provinces of India, 719-722, 723,
725, 726,

Resolution re recruitment in India for all Indla Services. 1289.

Resolution re repeal of the Workmen's Breich of Contract Act and
. certain sections of the Indian Penal Code. 236-239, 241.

Resolution re removal of racial distinctions in trials. 355.360, 374,
871, 378,

* Resolution re separation of Judicial and Executive fanctions, 627 628,
630, 631,

Resolution that the death of Raja S. P, Bingh be recorded in the
official Minutes,—486.
Transfer of Property (Amendment) Bill. 5$3-385, 590.

Withdrawal of motion to refer the Code of Civil Procedure (Amendmeut)
Bill to a Select Committes. 121,

FIOLATION OF CHASTITY —

Question re of an Indian woman at Sialkot, 170.

VISIIINDAS, MR. HARCIIANDRAI -
Demand for supplementary grant for Empire Parliamentary Associution.
11811V,
Indian Lac Cess Bill. 473,

Point raised as to inclosion of names on Select Committee without the
consent of individual members. 589,

Resolution re abrogation of all distinctions between Indian and European
Members of the Civil Service. 243.

Resolution re construction of the Sukkur Rarrage. 960-931.

Resolution re reconstitution of the Provinces of Indis. 718-715,
728,

" Resolution re removal of racial distinctions in India, 360-352, 878.
See *“ Questions and Answers. :
Transfor of Property (Amendment) Bill. 587,

VIZAGAPATAM HARBOUR-—

Question re ——, 210,

VOTERS—
Question re women — for the Legislative Asscmbly. 284,
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WAGHORN, COLONEL'W. D.—
Demand for supplementary grant re railways. 907-908.

Resolution re purity of administration in the various departmenta of the
Government of India. 807-608.

Resolution re reserved mailway compartents for differeut communitics.
1216-1217.

WAGON(8,—
Question re cost of construction of railway ——. 174.
Question re difficulty in obtaiuing railway 1228.
Question re manufacture of railway in India. 173-174,
Question re non-supply of » North Western Railway. 639,

Question re payments to Burn and Cowpany for American railway—
173.

Questinn re purchase of rilway —— from America. 75-94.

Question re railway -— difficultics ou ruilways. 246.

/Question re shortage of on the Oudb and Rohilkhand Railway. 806
Question re —— manufacturcd in India. 75-95.

WAITING-ROOM(8)—
Question re for Inter class paesengers. 297.

Waestion re for ladies at the Hardwir Railway stution. Sce
“ Hardwar.”” 419,

Quaestion re for Inter class passepgers. 827, =

Qaestion re at Mahesbkhund Railway Station 681.
Quertion re want of —— at the Victoria Terminus Station, Bombay
300-301.

WAJID HUSSAIN, CHAUDHRI—
Resolution r¢ pcrmanent Capital of India. 119:-1197,

WAJIHUDDIN, HAJI—
Sce * Questions and Answers,”’

WAR—
Question re Indian aud Briti:h officers in tbe —— biiwen Grecee and
Turkey. 659.

Question re in Persia. 888,

WAR RELIEF TRUST BILL—
Motion for leave to iutroduce ——-. 128-1:0, .
= rejecled 130=131.
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WAR INDEMNITY—
Question re payable to India. €48.

WARRANT—
Question re the =—— of Precedence. 1003.

WATSON, MR. R. J.—

Question re the appointment of
810.

under the Government of India.

WATERMEN— _
Question re Hindu and Muhammadan——at railway stations,  569-575.

See Railways,

WHEAT—

Question re export of 1141,

Question re prices of rico and—in each Province. 1066.

Question re prices of and gram. 450,

Question re produce and export of 761.

Question re rise in price of —— and other fecod-stuffs. 1145,
Question re undertaking about —— profite in 1915-16. 167.168.

WHEAT FLOUR—
Question re shipment of —== to foreign countries. 655,

WHEELER AND COMPANY, MESSRS.—

Question re eale of mrgazines, ete., by — at railway book stalls.
12-318.

“WHO'S WHO "—
Question re compilation ¢f official —— in India. 538-539,

WOMEN VOTERS—
—— for the Legi-lative Arsembly. 284.

WORKMEN’S COMPENSATION ACT--
Question re legislution on the lines of the Englith ——, 283,

WORKSHOPS—
Questicns re Indian apprentices at the Jeamalpur ——. 294,
Question re racial dietinction in Jamaljur ——. 580,

WORKS OF DEFENCE (AMENDMENT) BILLS~ -
Sec Billeg
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YAMIN KHAN, MEgM.
Moplah gutbreaks. 151-155.

Resolution re oqualigation number .of Indians and Furopeans in certain
posts. 1113-1115.

Resolution re Indian antonomy. 1259, 1272-1274,
Resolution re removal of racial distinctions in trials. 358-354.
See * Questions and Answers,

YEOTMAL—

Question re pussongor accommodation in trains between Ellichpur and—-.
652,

YOUNG MEN’S CHRISTIAN ASSOCIATION--
Demand for supplementary grant re ——- in Simla. 898.

YOUNG, MAJOR— '
- Questi-n re punishment awarded to —— Sialkot. 578,
2
ZOOLOGICAL SURVEY—

Demand for supplemcutary grant re —. 870.

« ZAMINDAR *— ‘
Question re article in ——, 72.

ZAMINDARS —
. Qestion re prevalence of the system of agricultural land ownerships
. known as ——, eto, 097, -

W

T

R

80p1, Delbi- 27 L D—20-12-31=2,000,

PRESIDENT'S SECRETARIAT,
L1JRARY
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